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STATEMENT RE, INDO-PAKISTAN
FINANCIAL DISCUSSIONS

The Minister of Finance (Shri
Morarji Desal): Sir, I propose, with
your permission, to make a short
statement on my recent visit to Pakis-
tan for the di ion of the ¢ d
ing financial issues between the two
countries with the Finance Minister
of Pakistan.

As the House is aware, I had a pre-
liminary discussion on these issues
with the Pakistan Finance Minister
last August, about which I made a
statement in the House on the 5th
September. At that meeting we
agreed that the officials of the two
countries should get together and sort
out the figures to be entered in the
balance sheets of the Centre and the
divided States, on whigh the partition
debt would have to be determined.
The officials had three meetings, one
at Karachi and two in New Delhi,
and I am glad to say that they have
been able to get down to agreed
figures over most of the field. Some
major matters have, however, proved
rather intractable. These include the
valuation and allocation of certain
Defence assets, the determination of
the amount of income tax arrears at
the time of the partition, including
the unassessed income on that date
which might have come in for subse-
quent assessment and the valuation of
the pensionary liability. The amounts
involved in these items are substan-
tial and the material for determining
the amounts is neither readily availa-
ble nor complete. Although the offi-
cials did their best to see if agreed
figures could be produced, they have
been unable to do so and the matter
had finally to come before the Minis-
ters. During my stay in Pakistan, I
had & number of discussions with
the Pakistan Finance Minister on
these items and the warious other
outstanding lssues. In regard to most
of the latter, the figures involved are
either agreed or available and it is
largely a question of fitting them into
an overall settlement, But such a set-
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tlement i§ not possible until the figure
of the partition debt is settled and
our current dues of the instalments
in repayment which should have com-
menced in August 1952, are known.
We made an earnest attempt to see
if the gaps in the balance sheets
which the officials could not fill,
could be settled on some ad hoc basis,
but I regret that we were unable to
do so, with the result that the posi-
tion remains as before.

In the last few months, there has
been a growing feeling in both the
countries that the series of discussions
which were initiated last year would
result in an early scttlement. I have
no doubt that there will be some
disappointment at the fact that the
last round of talks had not resulted
in a settlement. None would have
been happier than I if this had come
to pass. I have not, however, unduly
worried about our failure to reach a
settlement. As I have said more than
once in this House, the issues involve
large sums of money about which it
is neither safe nor easy to take snap
decisions. Our desire to reach a fair,
final and overall settlement is shared
by the Pakistan Finance Minister.
Our discussions were held in a very
cordial and cooperative spirit and
the House will realise how anxious
we were lo reach a settlement from
the fact that we continued our dis-
cussions till almost the last minute
before I had to leave for the airport
to catch the plane for my return
journey. Both of us feel that we
should make a further effort to bridge
the gap between us and we have de-
cided to have another meeting at an
early date. I would onlf ask the
House and the public to bear wlith
me patiently until these discussions
have been completed.

12,11 hrs.
*DEMANDS FOR GRANTS—Contd.
MinisTRY OF COMMERCE AND INDUSTRY

Mr. Speaker: The House will now
take up discussion and voting on De-
mands Nos. 1 to 5 and 106 relating to

" eMoved with the recommendation of the President.
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the Ministry of Commerce and In-
dustry for which 6 hours have been
allotted. 115 cut motions have been
tabled to these Demands. Hon. Mem-
bers desirous of moving cut motions
may hand over at the Table within 15
minutes the numbers of the selected
cut motions,

Hon. Members are already aware of
the time-limit for speeches.

Demanp No. 1—Ministry ofF Com-
MERCE AND INDUSTRY

Mr. Speaker: Molion moved:

“That & sum not exceeding
Rs. 70,33,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1961, in res-
pect of ‘Ministry of Commerce
and Industry”.

Demanp No. 2—INDUSTRIES
Mr. Speakcr: Motion moved:

“That @ sum not exceeding
Rs 23,0483,000 be granted 1o
the President to complete the
sum necessary to defray the
charges which will come in
course of payment during the
yvear ending  the 31st day of
March, 1961, in respect of ‘Indus-
iries".

Demanp No. 3—SaLt
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 48,04,000 be granted to the
President to complete the sum ne-
cessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1961, in res-
pect of ‘Salt”.

Devanp No. 4—CoMMERCIAL INTELLI-
GENCE AND STATISTICS
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 77,023,000 be granted to the
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President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1961, in res-
pect of ‘Commercial Intelligence
and Statistics.”

DEmaND No, 5—MiISCELLANEOUS Dsx.
PARTMENTS AND EXPENDITURE UNDER THE
MinisTRY OF COMMERCE AND INDUSTRY

Mr. Speaker: Motion moved:

“That a sum not exceeding Rs.
2,25,77,000 be granted to the Pre-
sident to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1961, in respect of
‘Miscellaneous Departments and
Expenditure under the Minisiry
of Commerce and Industry.”

Demanp No. 106—CAPITAL OUTLAY OF
THE MinisTrY of COMMERCE AND IN-
DUSTRY

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 23,47,92,000 be granted to the .
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March 1861, in respect
of ‘Capital Outlay of the Ministry
of Commerce and Industry.”.

Bhri Nagl Reddy (Anantapur): Mr
Speaker, Sir, before 1 enter upon the
subject about which I want to speak,
I would like to refer to one tax which
has been levied on factories which
produce groundnut oil. As a matter
of fact, there are a good number of
factories in our country whose capa-
city is very small. So, if these are
taxed without taking into account
their capacity. naturally, it ic  the
smaller fry that is hit harder than
the bigger ones. I would expert that
the Commerce and Industry Ministry
would look into this question before
the Finance Minister finalises his
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taxes, and suggest to him certain re-
medies to fix these levies according
to the capacity of the expellers. 1
hope the Commerce and Industry Mi-
nistry, which is interested in the
development of this sector, especially
the smaller sector, will, certainly, not
fail in their duty in this respect.

Then, there is a very important
problem attention on which has been
focussed in the Press for the past few
days. I am sure the Finance Minister
knows about it because there had
been a discussion about that in the
Orissa Legislative Assembly only re-
cently.

We have been informed through
the Press that there has been, from
1955, probably up till now, some kind
of enquiry going on into certain fac-
tories, industrial units and managing
agencies that are now under the ma-
nagement of one Shri Patnaik. And,
in the discussions in the Orissa Le-
gislative Assembly, Shri Singh Deo
had made it clear, as per the news-
item that has appeared in the States-
man, that the State revenues which
were given to them for aid were not,
probably, used in the interests of in-
dustrial development but were ra-
ther misused. I have been told, as
per the report, that shareholders have
complained and there have been com-
plaints running round and there have
been enquiries. ...

Shri U, C. Patnaik (Ganjam): I hope
the hon Minister will mention the
full name and not merely say ‘Pat-
naik.’

Shei Nagi Reddy: I am sure the
hon. Minister will not take it as Shri
Patnaik, M P. as the one interested
in this. It is Shri Bijayanand Pat-
naik who is involved in this case and
it is the Synthetic Oil deal and the

Orissa Textile Mills management that

are now under discussion.

We have been told that the funds
given to them have been misused.
The shareholders have complained
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about it and enquiry committees have
gone into it but unfortunately their
reports have not been placed before
the Parliament or the public. The
Central Government should come
forward and give the full facts so
that the public may know what kind
of private sector deals had been en-
tered into and how the funds have
been misused. It looks as though the
Mundhra deal and the Dalmia deal
will pale into insignificance if the
facts are really brought before the
public. I am sure the hon. Minister
will give a reply to this

Mr. Speaker: Very often I receive
letters that allegations are made
against outsiders who are not here to
represent their own case and that the
facts are not correct and so on. So
far as the officers are concerned, there
is a rule that if an hon. Member
wants to make any charges against
any officer, the Minister is primarily
responsible and notice is given and I
pass itonto him so that the Minister
may come prepared. A similar pro-
cedure is not possible with respect
to an outsider. In these circumstan-
ces, the hon Members will take full
responsibility for making such state-
ments.

Shri Nagi Reddy: This is from the
Orissa Assembly debate—the state-
ment of the hon. Minister there.

Mr. Speaker: I am not saying any-
thing with respect to this I have re-
ceived complaints. So, before they
make statements here they should
fully equip themselves with the ne-
cessary authority.

Shri Nagi Reddy: Sir, just as I was
coming in, to know the efficient func-
tioning of our department, a small
note was given to me. Here is a note
which gives us an understanding as
to how our departments function. It
seems that one small-scale industria-
list had written a letter on 21.2.59 to
the Director of Industries, Bombay
for certain concessions or for permis-
sion to start a factory He was asked
to contact the Deputy Director of



8649 Demands

Industries Nagpur. He contacted him
but was asked to contact the Iron and
Steel Corlreller, Calcutta, who, when
contacted, asked him to contact the
development wing in Delhi. When he
contacted the development wing,

Delhi he was asked to contact the
Devel t C issioner of
Delhi, When he contacted the

Devel t Commissi ,  Delhi

he wag asked again to contact
the Iron and Steel Controller Cal-
cutta So, here is 1 world going
round and round. I am told the
person has not yet got any proper in-
formation as to whom he should con-
tact or when he is going to get a re-
medy. For the big people it is very
easy to come and talk to the Minister
or Secretary or the officer concerned
and get things done easily. It is only
the- small fry who is in the danger of
being thrown in the sea of Govern-
ment's bureaucracy and I wish the
Minister takes note of this fact and
sees that the small fry is not drown-
ed. This is done at a time when we
think of vast industrialisation.

Now, I am coming to the most im-
portant factor in our national deve-
lopment We are now coming almost
to the close of the Second Plan and
it is time that we took a kind of a
review of the functioning of this Mi-
nistry before the Third Plan is fina-
lised. This becomes most important
because every Five Year Plan bases
itself mostly on the nature and di-
rection and the capacity of our im-
port-export trade and the way in
which it could be developed and
strengthened as the basis for the
development of our country. During
the past three years we have seen
that the country has faced one of the
greatest foreign exchange crises that
could be faced by any country.
It has shown certain very dangerous
features as to  who controlled the
foreign trade in our country and
how far we were capable of ex-
porting our goods and how far the
export of our goods to particular
countries was related to the import
of goods that we were getting from
them. We should see these things so
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that we do not fall into the burden
of debts which is more and more.

1 was going through the January
issue of the Reserve Bank of India
Bulletin and I have found a wvery
shocking statement. It shows that in
this period, 956—58 when the total
foreign trade or the export-import
trade of our country was reduced to
a considerable extent, the one sector
that improved its position in this
period of recession was the sector of
the foreign controlled companies in
our country. Their share in the fore-
ign trade was 32.8 per cent in 1958,
compared to 26'7 per cent in 1856.
The figures are much more revealing
if you go a little deeper into this
question. Between 1956 and 1958,
there was a shortfall of Rs. 212 crores
in our imports but who bore the
brunt? Is it foreign-controlled com-
panies? No. Their trade were reduc-
ed only by about Rs. 22 crores and it
wag the Indian sector, the indigenous
trade that lost a major part of this
Rs. 212 crores. After so many years
of development and industrialisation,
it looks as though a new philosophy
of pragmatism has come against the
philosophy of socialism that we have
accepted in this House in 1856. It is
time that we looked into the question
much more carefully and deeply so
that we do not allow these foreign
controlled companies to flourish as
against the Indian sector in our coun-
try.

There are a8 few more astonishing
features here and I will give only one
example, as the time is short. Take
for instance the metals import—iron
and steel and other metals. Because
of our difficulties, we cut short these
imports and imported only to the ex-
tent of 46'6 per cent. of 1858, That
means that less than half was im-
ported. But what was the share of
the foreign controlled companies? It
was T8'9 per cent of their imports in
1956. While the total imporis were
cut by more than 50 per cent, these
foreign companies’' imports were cut
only by 22 per cent. Why should it
be so? Is our foreign trade tagged on
only to the interests of these foreign.
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companies? 1 am surprised atthe way
ijn which the Indian sector fights
against the State Trading Corporation
which is not a big factor in our foreign
trade. I would request the Indian
industrialists to look at the real facts
and see as to whom they should fight.
‘These foreign companies who. are
now entering more and more into the
export-import trade are trying to
«control and get an octopus grip on
the whole of our foreign trade. I
would not like to go more into that
as it would take more time.

Mope than that, Sir, when we go
into the question of the financing of
‘this trade, it is much more revealing.
In 1957, the Indian scheduled banks
financed only 388 per cent of the
tota] private foreign trade, and in
1858 these banks financed only 37'8
per cent. I remember, Sir, when 1
was a student, our old nationalists,
who were great economic intellectu-
als of the type of Dadabhoy Naroji
and Ramesh Chandra Dutt had teld
us that no country can progress in its
industrialisation without foreign
trade, especially impori-export trade,
being in the  Thands of the coun-
iry's indigenous sector. They had op-
posed the foreign trade being in the
hands of foreign controlled compa-
nies They had economically proved
that to keep this particular sector in
the hands of foreign controlled com-
panics was to ruin the nation's indus-
trial development. I find even to this
day that our Indian scheduled banks
are limping far behind the foreign
scheduled banks in this respect.

-
.

Coming to the trends in our trade,
what is the trend in these three years
with the dollar arca? The most shock-
ing thing is, we have had a deficit
trade of Rs. 38 crores, Rs. 76 crores
and Rs. 113 crores in the years 1857,
1858 and 1959 respectively. Our deficit
is growing. Our exports to these
countries are getting reduced more
and more whercas our imports are in-
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creasing more and more. In the Lame
way, the common market area which
has now begun to put some spokes in
our exports to these countries has
also given us very shocking years.
With the common market area we
had a deficit of Rs. 189 crores, Rs. 125
crores and Rs. 141 crores in the years
1957, 1958 and 1958 respectively. If
we are to continue in this way in our
trade with those countries, a .day will
come when we will be in a very diffi-
cult position to repay our loans.

How is the repayment of
done? Repayment of loans by any
country can be done only through
exports. The export trade for us is
as important as the import trade. If
the export trade goes on reducing in
its content and quantity and our im-
port trade from those countries goes
on increasing, then our indebtedness
will be increasing in thmt proportion,
to the same extent.

loans

If our imports have been like this,
what have been our exports to these
countries. Taking, for example, the
dollar area, within these threc years
our exports to that area dropped by
Rs. 36 crores. Taking the common
market area, it gives us the very
same picture. This is the shocking,
side of the import-export trade.

Iz there anything which can  be
taken as one which js in our favour?
Yes. As the Eastern Economist had
put it it has high potentialities this
is only the bright star in our import-
export trade, and that is the star of
the Communist countries with whom
we are exporting and importing in
growing numbers. In this period of
difficulties our exportis to the com-
munist countries increased by HRs, 21
crores, from Rs. 2B crores in 1957 to
Rs. 49 crores in 1958. It is due to the
importani factor that a new idea of
economic  development had been
brought forth into the ugder-deve-
loped countries. 1 am. referring to
the bilateral agreements, the rupee-
payment agreements and deferred
payments. which not only give us
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capacity to import that which we

want but also the capacity to export Fig

our goods to the extent we have
imported from them. It is, therefore.
I feel that the idea that was put for-
ward by Shri Lal Bahadur Shastri,
our Minister of Commerce and Indus-
try, in the Export Promotion Council
Meeting, that the trade should be
integrated with aid, is the most im-
‘portant factor and that must be deve-
loped in the coming period of our
"Third Five Year Plan, Unless we are
going to integrate our trade with aid,
unless we are going to make this as
the focal point in our developing
economy we will be in such a crisis
that we will not be able to develop
much further; not only that, we will
be dragged on into the vicious circle
of more loans and thereby getting
itto greater debts which we will not
be able to repay, because the export
trade js decreasing as a result of
which a much greater proportion of
our export trade will be only towards
repayment of loans. and that will be
the greatest hindrance for our coun-
try's development. L4

Because of this, Sir, a new factor
also has developed in our country.
" Because we are finding the, export
trade in these doldrums, of late we
have developed a now theory, and
that is the theory of allowing foreign
private capital to enter our industry
© 50 that we may not repay immediately
for the imported machinery. Well,
Sir, there 15 an Iodustrial Policy Reso-
lution which was discussed very
thoroughly in this House in 1856,
which was accepted by all parts of
this House and unanimously passed.
Without proclaiming to the country
that this Industrial Policy Resolution
is buried, I am sorry, it is being

med in reality.

I had put a question to which I got
an answer. It gave me a kind of sur-
prise. I would not have got that in-
formation otherwise. We were told
that in the years between 1856 and
1958 quite a number of companies had
been given the sanction to join hands
with foreign companies to establish
industrial units in our country, What

7 (Ai) LS—4.
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was the position in 1958-587 More
than 50 per cent of foreign capital
participation was sanctioned in  the
case of 23 companies, out of the sanc-
tioned: 45.

In the Industrial Policy Resolu-
tion we were told that 49'51 per cent
is the general rule, there might be
an oxception here and there. But,
then, what does the reality show? In
1858-58, more than 50 per cent foreign
capital participation was sanctioned
in the case of 23 companies, The total
number of companies allowed foreign
capital participation was 45, and out
of these 8 companies were allowed
100 per cent foreign capital invest-
ment,

When did the general rule become
an exception and an exception become
a general rule, I am nol able to un-
derstand. In relation to this, we have
known of late that we are allowing
foreign capital participation even in
the oil industries. When the Prime
Minister in his previous Press Con-
ference told the Press that the Cabinet
had not yet decided as to where the
fourth steel plant was going to be
established, how it was going to be
established, whether even foreign
capital participation was going to be
allowed ete, when he himself expres-
sed the doubt, naturally one feels
that the Industrial Policy Resolution
was passed in this House only as an
eve-wash to temporarily keep the
people in cold-storage without raising
their voice against the tendencies that
are prowing in our country. The
reality is, we are burying the Indus-
trial Policy Resolution 100 fathoms
deep. Therefore, even the Eastern
Economist was  extremely Jubiliant.
“It is good that it is being buried.
Why do you want to bring it back
to life again? It is good it is dead
and gone in reality. Why do you
want to bring it back to life again?
Let us bury it deep.” That is what
they have said.

I am afraid, the industries in our
country today are more and more
being handed over, not even to the
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indigenous Indian capital but more
and more to the forecign private capi-
tal, which would mean that their grip
is increasing in our country's eco-
nomy. It is not in our interest cer-
tainly, and it is going to be against
the interests of our State,

We have known through questions
and answers here that we will never
get the technical know-how  from
them. That has been the position
with regard to the oil industries, that
is the position with regard to the
chemical industries and that has been
the case in the steel industry. In
none of these industries, even though
they had been in existence for a long
time, have we got the technical know-
how, which alone can make our
country an independent  country,
which can make it really stand on its
own lcgs, by which we can try in
future to develop our own industrial
base with our own capacity,

As I said, the steel industry has
been there for some time now. Can
our men connected with the steel
industry even to this day produce a
stee]l factory or erect a steel factory
without the help of foreign techni-
cians? Can our people in the oil sec-
tor come forward and say that they
know the technique, they can do the
survey work, they can conduct the
drilling operations and find out where
oil is in our country? Can we say
now that we have got the technical
know-how in our hands even though
some of these industries have been
in our country for many years now?
This is not the way of industrial
development in ind d hands or
independent countries, This is the
way of giving away the country's
wealth into the hands of foreigners
who would never teach us, and there-
fore who would never allgw us to
develop our country. I hope the
Minister of Commerce and Industry
will take note of these factors and try
to sce that in future at least we will
not allow such things to happen in
our country.
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Mr. Speaker: Dr. Krishnaswami,

Shri Harish Chandra Mathur (Pali):
Sir, only six hours have been allotted
to this Demand. The time is too short
for this Demand. The activities of
this Ministry are all-pervading and.
the entire prosperity of the country
depends upon trade and commerce, 1
think you have discretion to extend
the time. So, I make a submission.
that the time for this Demand may
be extended.

Mr. Speaker: The Business Advisory
Committee considers all these aspects.
and divide the time and decides on
the time for each Demand for Grant.
All the groups are represented in the
Business Advisory Committee. Six
hours have been allotted for this
Ministry. We are thirsting for time,
but we have no more time. I can
extend always by half an hour or one
hour at the most.

Shri Harish Chandra Mathur: The
House has been co-operating with you-
in the best way, by sitting late hours
all the time. I hope you yourself
will realise the importance of this
Ministry and the wide ramifications it
has and the interest it evokes on all
sides.

Shrl Prabhat Kar (Hooghly): And
if all the three junior Ministers parti-
cipate, much time out of these six
hours will be taken away by them
also.

Shri Harish Chandra Mathur: We
definitely want to listen to the Minis-
ters, but the time may be extended

Shri Nagi Reddy: Perhaps, we may
reduce the time for some other Min-
istries and thereby Rry to increase
the time allotted for this Ministry.

Ch. Ranbir Singh (Rohtak): At least
eight hours may be allotted for this
Ministry.

Mr. Speaker: We started at 12-10, T
think. Six hours have been allotted.
So, it comeg to 18-10. I would re-
quest the hon. Minister to reply to-
NOrTOW,
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Shri Harish Chandra Mathur: This
evening we have also a  half-hour
discussion.

Mr. Speaker: The hon. Minister may
take an hour for this reply. Six
hours will be kept for all hon. Mem-~
bers and possibly one junior Minister,
The Minister of Commerce and Indus-
try will reply tomorrow.

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
The Minister of Industry will inter-
vene loday, and if you so desire, I can
reply tomorrow.

Mr. Speaker: Yes That would result
in our getting one more hour for this
Ministry. Dr. Krishnaswami.

Dr. Krishnaswami (Chingleput):
Mr. Speaker, Sir, although our ex-
ports have increased in volume and
value in 1959 as compared with 1858
and 1957,—a heartening develop-
ment—ihere are certain  features
which we have to take into account.
Qur exports, I would like to remind
this House, were of the wvalue of
Rs. 620 crores in 1959 as compared
with Rs. 580 crores in 1958 and Rs, 594
crores in 1957, It"ig true that we
have relied on a number of incen-
tives. The Ministry of Commerce and
Industry has been taking various
measures to promote our cxports. We
have export promotion councils. We
have employed fiscal and other incen-
tives such as replenishment gquotas.
These are most useful, but it is pro-
per that the House's attention should
be invited to two equally basic as-
pects of the problem of export pro-
motion. Let us realise that exporta-
ble commodities have to be produced
in larger quantities so that surpluses
for export increase every time .even
without internal demands, as is bound
to happen in a period of great invest-
ment increases.

It is fallacious to consider the pro-
motion of exports as only a problem
of selling more. It is basically a orob-
lem of producing more of those goods
for which there is an export demand
abroad. Otherwise, domestic require-
ments will eat into export availabili-
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ties and tend to raise our prices and
reduce our competitive power abroad.
To a certain extent this has already
occurred in the case of groundnuts,
oilseeds, textiles and cashewnuts which
show few signs of increasing in
amount over the past four years. In
fact, the production of cashewnuts has
been stagnant for the past three years.
How the Ministry of Commerce and
Indutsry is going to have a co-ordi-
nated policy with the Ministry of Food
and Agriculture is an entirely diffe-
rent matter which I shall leave to the
two Ministers and the two Ministries
to settle.

But I would like to point out that
in the future, in the programme of
investment allocations, we will have
to give a higher priority than in the
past fur increasing the supplies of nur
traditional expor's. Thire & m
be a fallacious impression in ccriaia
circles that there is not much scope
for increasing our traditional exports.
It is no doubt true that it is more di-
flicull to increase our traditional ex-
ports in any substantial measure in
the existing market centres, but surely,
there is scope for selling our tradi-
tional products in new markets. Of
course, increasing supplies is a pre-
condition for any such export drive
on our part.

Secondly, the other issue is that of
selling more products in competition
with our rivals. We have to bear in
mind the necessity of maintaining our
position as a minimum in the existing
markets and in exploring new markets
for selling our goods. Some of the
commodities like light engineering
goods and other metal products can
find a place in new markets even in
advanced countries. It is seldom
realised by those who have given
thought to this problem of industrial
development that in light engineering
goods we have an advantage which
compares favourably even with
advanced countries like the United
States of America, and it might be
possible for us even to explore the
possibilities of goods being exported
in larger measure to these areas.
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What I am suggesiing is that the
Ministry of Commerce and Industry
should be more aggressive in its out-
look on these matters and have more
trade centres opened in some of these
areas in order thza! it may be possible
to push our expcr:; abroad. Consider
specifieally the threat that we are
likely to meet in South-East Asia.
Surely we cannot overlook this factor,
Here, we are bound to come into
serious competition with Peking. The
Chinese development programme in
its next phase has begun to rely on
larger exports and it is for two rea-
sons. Firstly, the kind of labour in-
tensive development which marked
initial phase of China's reconstruction
would now have to be supplemented
by widening still more the industrial
pace along more modern lines. This
will necessitate at least during the
coming five years much larger im-
ports of machinery and equipment by
China. Secondly, Soviet credits given
in the past are either for a short per-
iod or for a medium period, and
according to official accounts, they fall
due for repayment sometime in Octo-
ber, 1860. Moreover, there appears
to be a dist'net shift in the aid loan
patterns of the Soviet Union and other
east European countries. They are
now looking more outside the iron
curtain countries than in the past for

investment. Surely, these factors
will reduce the assistance available
to China, Allogether, the chances

are that competition from China will
hecome more ficier and unpredictable
since Peking will not be governed by
any of the usual GATT obligations.

How then shall we build up our
export markets? Here I suggest that
we have to activise our commercial
diplomacy. We might have to orga-
nisc more exhibitions and more trade
centres, and also more extensive mar-
ket scrvice both by private persons,
governmental and semi-government-
al organisations will have tn be fos-
tered. It has to be realised at the
outset that these steps will not and
cannot be expected to bear imme-
diate fruits,

Sir Frank Lee, a former Undcr
Secretary of the Board of Trade, has
pointed out the difficulties which
Great Britain fecls in attempting to
build up its export trade. In the case
of the United Kingdom. which had a
bigger and older tradition in the field
of exports, the export promotion drive
for increasing cxports to the dollar
area began in 1948 and yielded subi-
tantial results only in 1855. We should
not be disheartened if our trade cen-
tres, exhibitiong and other export
promotion devices do not yield results
soon. In fact, here is a case where
we should persist more and more in
order to build up more markets
abroad. In allocating funds, we should
certainly allocate more for these pur-
poses and bear in mind that these
funds will be recurring and yield
results only over time. That is so
far as many of the new markets are
concerned.

I should also like to invite the
attention of the House to certain
developments that have taken place
within the past decade. We must be
sensitive to new demands which are
likely to arise as a result of political
and economic changes. Africa, for
instance, is one of the great continents
which is today pulsating with change.
Owing to the achievements of the
World Health Organisation, producti-
vity in Africa has increased by leaps
and bounds. From a geographical
point of view, we have the nearest
links with Africa. It is quite clear
that anyone who studies the map of
the World will find that African ports
are nearest to the World-city of Bom-
bay. Massawa and Assab, to mention
two -ports in Ethiopia and also East-
African ports are nearest to the
world-city of Bombay. From the
point of view of comparative advan-
tage, we are better situated than
Japan, America or any of the advan-
ced nations. Since economic develop-
ment also is bound to lead in its wake
in this continent to a demand for
simple manufactured goods and light
engineering goods, there is ng reason
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why we should not explore the puslsi-
bulities of having increased trade with
Africa. ot

1 should like, in particular, to refer
to Ethiopia. 1 do so, because the
economic survey of Africa since 1850
has given convincing proof of the
possibilities of expansion in Ethiopia.
It is a country which is very thinly
populated. There are about 25 mil-
lions in Ethiopia. The fertility of the
soil, according to the estimates made
by the United Nations, is the same or
pretty nearly the same, as that of
Ukraine. The possibilities of increase
in food output and in other goods is
considerable. With the spread of
money-economy and of manufacturing
industries, I venture to think that
from the per capita income about 6
dollars to 10 dollars per annum, of
to-day will increase to 100 to 125
dollars in about T or 8 years. Besides,
let us remember, that there is consi-
derable amount of goodwill in Ethio-
pia which we should be willing to
exploit for the purposes of mutual
enrichment.

I should like to refer to a matter
which has caused considerable per-
turbation. It is no doubt t{rue that
in cerlain parts of Afr'ca, some of our
traders and moneylenders are not
popular. Some attribute it purely to
political reasons. Buy I venlure to
think that quite apart from. political
reasons, the very vulnerable occupa-
tions which these people pursue, open
them to certain amount of attack
from others. I know that our ex-
porters there in portions of East
Africa are finding it difficult to con-
t'nue. They have their difficulties.
Being traders and moneylenders, they
are not by any means, highly popular.

In addition, I regret to have to
point out that our attitude seems to
have added to their difficulties. We
seem to feel that any Indian who goes
abroad for private investment does
so at his risk and whatever difficulties
he encounters are his own concern.
People of Indian origin settled abroad
are assiduously encouraged to merge
with the local population. While
there is great merit in this advice,
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there is equal necessity to ensure
that with experience of local condi-
tions and the undoubted init.ative
thay people of Indian origin have,
they saould be harnessed to selling
more of Indian goods abroad.
In bringing about this end, a more
imaginative policy by our diplomatic
and consular representative abroad
15 required. The Indian  passport
ought to be a symbol of common
endeavour and common objectives,
The Indian traders abroad ought to
be able to look to their Embassies and
Consulates for guidance and support,
if necessary, in pursuing their voca-
tions, because after all, they are the
people who will ultimately sell more
of our goods abroad.

It is true that this is not happening
to the fullest extent desired, It is
not uncommon for Indian traders in
Nairobi, Singapore or Hongkong, to
dea] mainly, if not solely, in goods of
non-Indian origin. There is also this
other aspect which we have to take
into account. The Common Market
of Europe is going to have adverse
consequences on our export. Now,
more than ever, it is necessary that
we should enter the African markets,
which are tied to us by considera-
tions of economic and geographical
interest, because once having entered
it, we would be in a better position
to gain more advantages than even
those of the Common Market of
Europe.

This question of export endeavour
is a very difficult problem and I wish
my friend would be a bit more patient
with the Ministry of Commerce and
Industry. No one suggests that the
officials should be given a carte
blanche. But one should realise that
in matters concerning export promp-
tion, one has to adopt an attitude of
great patience and consideration, it ig
easier to restrict imports than to push
exports overnight.

On this matter again, I sheuld like
to quote what Sir Frank ILee, the
Under Secretary of the Board of
Trade, has said in the Stamp Memo-
rial Lecture only a few months ago.
It is worthwhile that it should be
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brought to the notice of the House and
also of the Minister, so that they may
realise what the problems are. Sir
Frank Le¢ points oul:

“The task of creating the right
conditions both et home and ab-
road has become much more com-
plicated now, especially when it
is no longer a question of making
production for export available in
a seller's market, but of actually
having to sell goods competitively
in a buyer's market."

Then follows the point about direct
udvice and encouragement to expor-
ters, He says:

“All that I can do is to devote
a few minutes to the more mun-
dane theme of the direct encou-
ragement and assistance which the
Board tries to give t0  exporters.
First as to encouragement, Obvi-
ously, direct exhortation to export
by itself goes very little way. It
can probably do little more than
to hurry industrialists rather fast-
er on ithe road along which econo-
mic and financial pressures are
already drawing them. It is right
for the Board to continue to im-
press on industry and the public
the dependence of our political
position and our standard of life
on the level of our exports, to bring
potential export openings to the
serious attention of the industries
concerned, to demonstrate that
opportunities exist, if a particular
market is effectively tackled, to
give direct advice about selling
conditions, tariffs, agents, contracts
procedures and so on.”

In the end, one point which he has
emphasised is about the creation of
the Dollar Exports Council. We might
have to create am  African  Export
Council, if as a result of the surveys
we find we can certainly export much
more. In my judgement, there is
reasonable scope for our expanding
our exports to these areas. Sir Frank
Lee says:

“One particular development
in the fleld of export endeavour

MARCH 30, 1860

for Grants 8664

which has been notably success-
ful is the Dollar Exports Council,
an organisation created with fi-
nancial assistance from both Gov-
ernment and non-Government
sources by industry for industry,
It is essentially a body in which
industrialists who have themsel-
ves achieved success in the difficult
dollar markets encourage and
assist others to venture there, The
expansion of our exports to the
USA, now our largest export mar-
ket, is due in no small measure,
to the enthusiasm, the publicity
and the pooling of experience
which the Council has brought to
its task. |

It is one of the happiest creat-
ions of the Board in recent years.”

I wish the Ministry of Industry and
Commerce great luck in their endea-
vours to promote exports and I hope
and trust that in their formulation
of schemes they will not be fettered
too much by fi ial considerations
In all these matters, it is a case of
throwing the bread on waters in the
hope that something will turn up
later. Trade centres opened in places
like Beirut, which is a centre of a
great deal of endeavour, exhibitions
organised in Cairo and possibly also
new trade centres opened in Chicago
would give us a great deal of scope
for further expansion. But I would
like to tell the Minister for Com-
merce and Industry that the
amount that is allotted for this pur-
pose, according to my reading of the
Budget, is pitiably inadequate. We
have to persist in this and we have,
at the same time, to see to it that,
along with this endeavour to promote
knowledge of our goods and create
a goodwill for our goods, we also
increase domestic supplies at home,
That is a difficult problem, but the
Planning Commission, the Ministry
for Commerce and Industry and the
Ministry for Food and Agriculture
should surely get together and evolve
a harmonious policy so  that
we might have the possibilities
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of greater expansion of exports and
we might certainly play a very great
role in Asia which is ours by right,
and to which we are entitled, both by
geography and the political neces-
sities that we have taken for the
self-determination of the peoples of
Africa,

12.56 hrs.

ot wrEwT (dFudE) ¢ e
wgizg, g9 fafwer &t o &1 e
§C o I1a # qU A wF A T fF
Zafea & w7 & @ fafmdy & a9y
@ afaaredl & qEES aga SR FH
frar & 1 ¥ 0 fafafgai fr a &
Y& FIRT FH7AT STEET F W A TAH 1§
wegfe £ 1| o3 o au 5 gwe o
Y WA ¥ A3 g9 F T a9 AT 0T
1 e § fF gw aga @R S & &9
x=fgaa #79 F e § agq o=@y
AT T AE g T ATgE ST a9 | §R
|4 =1 ®1 & ggr ETET AGE ET )
& & 9 gE-AEr W o e
HT @R GETL AT I A AT &L
T R § I HT AT HIGF AT T@AT
|TEAT |

qay qgat ww W1 & fRfAer ¥
a1y T A § oAy uefafrgEa
fort ¢ § dX @ @fewd &
ark § 9a% g § 8 | oA fas e
Leds T qHIEAT A PRUE ¥ AT
it T § 1 A QRYS FT A OF qgq
& g &7 | oar ) 99 99 e
QAT F 9§ e 4f, o fE
T AT T A9 q7 A & ferd
srEd T ¢ qaer A€ & v o
fT & QRN T ;A T [EES
HFT EY A A L) FTATTH R
aga ¥ W fazai ¥ fas, aga +r 7@0-
o frefi WYY agd ar Wi W IE
f7aT 1 E §X S0 AT AAC T GO
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fird; g FmwT v & teus & s,
st fr aga & = AT A, w7
argz F1 IRl gl & A w89 ¢ 9%
Fz &1 39t gf & €t o AT A,
qg FTE AT TE FATITE T AT
T WA § | HE YE & oy F 1
T R Wit ¥ o gee fer o g
% fotE & arg ag 9§ 79 77 A9
¥ foar smar 31 o4 agm A AE
qAWAr Frar an w6ar §1 & 9 7@

Mr. Speaker: The hon. Member
will kindly hear the hon, Minister
first.

The Minister of Indusiry (Shri
Manubhai Shah): Without meaning
to interrupt the hon, Member, may 1
point out that we have already cir-
culated the indices of industrial
growth from 1951 to 1859 from year
to year?

Mr. Speaker: So, the papers have
already been circulated.

ot wrezwe A7 (qfrAe
fod o ga2) o o fod & ang
arfersrd €1k § Imet form ®w< @T a1,
W amg W oy feama ament ot B,
o fod @1 & fafeedy 1 wfie
v g e o o0 & sgar wgar O
g I e §f wqER A A
W a e

T 91 7 OF FEd Ao Y A
1 fammar sgat g W1 38 A Sefgaa
TR A G W E ST H AR A 1
W AT w1 g et ar fR
HTFE LA AFAY FH Loo
gefieas gy Fraw ¥ wdar | g®
amemat T & e eg efew oeEg
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[ Fr2zw)
& ford w47 ok 1 Ofew it aw
faw 3¢ &Y Sefeas oedza wraw & vt
T IR TR ¥ W 99 @ AT arEe
foo & T g9 @A & &eH g o FA%
3y isfeme oezg s T FE
#g i uF T w8, o aew
THHT Aga ATl W AT atfEE
A wEd st & SumEr e fam e
#r 0w 2T Afed ag ag & fF aga
T3fieye UriTq FTAH g1 A ¥ AT A,
wEl I e sTE F fad s e
ST E, gw 7 @ & f oo A
feed 1 v agfead wgi faeet
¢ fmi fF e B s it &
A9 aW w% | gAF A g TEem

o WT Brer |t S § o 9y g
T ey, A7 A ag & R o gw
g @ & fF frgfr e ol & g

g% grfr, 79 7 Rens § oog ¥ e
$¢ gER A F TG ag TR gt
ot agi o Leut W 3% fa% o g
79 uFgIe &1 &N | 4g 4T & ar
3T A At avew gt & s &
e WX AR fF gET 91w A
431 am B, ofew  geEhw feqrédde w1
a1 & T e fewr st § e aga
4w gy g ey o w TR X udy
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T AR Fsm A @ A @
aIH FoT g # R dw A & waw
AT T & foF AT wrerder #v
TZ 8 AT & G ¥ AR ww fd Ay
aTgR AL AT @ & ) T St A
ar Tfed e o e o o @ Wi
AT IHRT TAAIE ET AE AT I F
Ft Y FfaTT £ A0 |

13 hrs.

T 7 ¥ A W gy W A
U &0 gAT ¥ | 5 & fod agg A
wron foi & fF I & oweeed g
341 5T FsArear T avarg g€ £ )
#f6T & o7 99 S g sarar wdm
T g &, W s A § arEen
T g 92 78 ¢ & T FT usaE
BRI Agl & w1 A H es F gr wl
a7 | A9 S ITET CFTE &9 &Y T ]
FUHT F7 q WA & @& fF 9w
F apiy 4T AR W9 AR W
RUREEUR AL s U
t o g F gard W s
TE Wy w | gafad gany frordaz
#t =rfed 6 2 F1 qrgee FA & fad
YT FAA F, TH F AATH F, AT
AT FX A6 g7 T gATT 14 FATET
Ty wF |

feite 1 3| & 7t MiaA g
g 5w FT #Y F4fad gare mwr
agT TG & | AfFT A9F FT OFAGE
I WA FHATATR | AHF WA
A ¥ sty W g § € arar
qr | 379 ¥ qaT AreH giar 2 F e
Afarar & quat 9% a1 % 5 feaw
¥ S\ agi A Reys W we & gATE
A ¥ ANF AT fage T g1 T
B VAT W Y AT TG AT g AR
SR NE o A §oved fad gd
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T A7 et waret 9 € qFe
frar awd g1 97 gerTa FA #Y Fifare
AT =ifgd |

¥ A F oF S T o et
oz gy fafaey & amw @
e g W 78 a5 5 wwd ame
T am Ay e g e d
fF w8t wel T AT FTAN A ATH |
7g qga ad) qeEdt & | wIaE wrhe
wfoe & &9 gz gW1 Wifgn f&

FEE AHIH U Fgl @l WA

T A | g § oat ot g gy
wfr & 3Td agT ¥ w00 & frrwy mir
wFT gET @1 & &g, afew g ¥
UF AET TET KT FIEE ST FE
g F far Agf T oW, gm0 Y
farat saT WYT T qOET OF ST A
Tl S & Ang Qe wrEfEdl § d=r
wTa & 1 59 fAd ag que f wroad
Hfer W & framil & wEEr g
AT WL IAG W FT ey IfE
A faeelt T @ @ e
T 1T 8 | HrEE A § g 98
§ fr fugd @ el a1 =@ fo-
9o ST gid & F AT WO WOAT
A dEY 9y § W T oAt ey
A T AW X AR A [R
o § W e ¥ A goo TYE FT
AT A & (Y v 7 fawen e g
g1 zufn & smd oz W
fafaedt & o T wrEe 2few
& T % s ¥ fore e T o
g § o ft 9% w6 ow & ey
ag ¥ @il W 98 99w
Tt F1 faira grm, a9t a€r swfagt
&1 favra grm
T AHFEAT FLG EE W AT IET aF
& &% wreaE fem 1 wW Fr A
wifem i wifge 1 Al & &9 §W
* BN %Y g TG TEET 9GW g )
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wq & wgd ama fad g 3w
*Y o ¥ &Y, |7 A A At o
@ ¥ qgdy "7 A1 ag § i e
¥ uw gufie dad wIw 8 9
THET AT T F WA a1 gU AT AT
g @ g A 99 dEveE &7 quEr
T & A ¥ oY afer A &
Tawr T e ot | S g Ty
i off WY w7 T av f e oy g
qf gt & o ag S gw i
wafse & smwr geme AW ¥ ey
TE@ § TH E @@ N gE O W
w1 wEwwar @Y § 1 eEEr ad
waTaT wEE &1 ofee frey qre ad
¥ ag " faAgE oF Few w@re
# qer g R ag 9X el w9
TE G g W Ty fgat &
e W1 W@ g wE femr gy
A F1 TEHE A Tafe da F
g g at & smar AR § W8T
TaAHz Aoz A g A A S
wwR g am i st af ¢ fr
wfrey # @z Wiw dwdt & daonie
¥ art feame G2 A @10 Ay oft T
g FIE FIW IoAT AL AT W&
o r w@ @ ot A g
e femédiz & g wwnfean s=m
fF g ot mafic de=d smw &5
T ST &7 IS 74T &7 I 1 FAae
eI B W WHA 9 9 |

Fa o W froaga 3 d &
F WA TR 9T TN § | ag wea-
ATEATA WIE FA F 0% Ay FEH
T & @ ¥ ) oag =0 ey
BUY FCF gmA 90 g oE W@
#l BT w7 W E1 wE F T
AT & qgF A=l ARG ITAEH
g WX gERT @ § gm? Ay 47
ST a9 S WY Ave @ Ay uf
IR AL ST A AT AR | Ew
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AT UF ¥E I a8 g0 R A
W Amre e ot fs g
FTET A121E # AFT e @ g o fomar
T iapaid @y w
& e A T\ F AT g R
ta fay gq =nr &1 ff faaar ot
€1 a% FI9Y U¥ YT WAME a6
Ham sy sifma £3) g aarddw
FEH ERiT FRT wieAaT Rl #
w9 W ATET a7 %A &1 wiEETsar
-G FAH FTH A AT Wi WA
# oT% § SO 3R A
® aTF § agd ¥ § dF g I
g W F O Wi wxw wreaad
& UF FHC T AT FT HEL GAAT
e  fa & e e g e g
TEN F TR WA OF HeAwaT drd
FTAH F & AT WA TET R I
wfemmgwe famr &% famd 6 gmer
FEE ¢ A1 T WITET G AT FY gAY
feer qr g fe @it awt A v 3w
U FTEA FTAAT WY A T Araahar
g aEr | e gw Tey & fe felr
A frdt aog & og S o GG
Tt w=ht mE @ e gframgere
daedia §et F1 aF § T Tg T
w1EH & @ § e g 3w F a
wga1 2T ¢ fF 99 ¥ oF it Wiy
¥ gzt T &y ¢ wgt v wieemee
TR wOE weE &1 weEe
WG NEW ®1 59 &M W pfewa
&k ¢ e oo ag w® A1 WA
9T H =y X OF FeAnaT ded
= oaey ¥ oww foR W dew
& 7@ ag W g fE A Ow oRed
TAE SRET w W IgoEfay #§
AT T o O I W A
famrfor #1 § W f o & o
s dRl wei g =
-grarr #fedr & @ o afge
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Shri Manubhai Shah: I do not
want to interrupt the hon. Member,
but, as you know, already a factory
has been approved of and the State
Government is going shead with the
fertiliser factory.

=t wRawe : & @ 7 w1 gy
™ W ATl # g g e ww
# fr o Ge ¥t aew ¥ qiw wfame
Sazfeat et o @ § T wrE aog AE

f wrier s % gt fir wieameas dwedt
N g& § W wed § ag
#:x o aog A o€ R sy
TR oW W & ww i feer
FTT AT & TOAL G A6 K ATR |
wifa< dar Y @A 5 oF qEETE
FHEY A T W AE § g gE
4t gt ¥ gavrEn A q0g T@r & ar
u% faq g sy freelt f& w3w
STEdT 9T § §W a<g % qgi I F
FHET SO R HDATE. . .

Mr, Speaker: His complaint seems
to be that it is a private factory
instead of the Government itself
having one,

oY WYz Sigde d9eT § aA
& fw favh dame frar mm §, &= =g
Al

Shri Salish Chandra: The Andhra
Government themselves told us that
they wanted to put up this factory.
They had got in the Telangana Trust
Fund at their disposal which they
wanted to utilise.  Therefore they
did not want Central mdjority parti-
cipation in the share capital. They
said that in the fertilizer factory in
Andhra they would like to subscribe
at least 51 per cent of the share
capital. The Central Government
agreed that if they had the resources
they could go ahead.

Shri Heda (Nizamabad): What-
ever the parleys behind the scenes,
the general impression in Andhra
Pradesh is that when the Centre
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refused to establish one of the five
new factories in Andhra Pradesh, the
Andhra Pradesh Government was
forced to take up the project them-
-selves,

Shri Satish Chandra: That is not
s0. If that is the impression....

oft freemy ;& rEd e W
A€ wT W g & Ay fad dw
& ara ag fry T wEw g fr aie
w2 € T A ¥ el 5 @ fewiw
1 397 qu W fear s wae
qreT ¥ % wfewmae sl Wy
N om Iy & gL

Shri Batish Chandra: I can mak: a
-calegorical statement that this is not
80,

ot wrezwe : @ § 09 W '
T EI ¥ oww oare ¥ wrf et
& w0 AT 1 TR W
T W A A AT A O ag wh
agforga § amnft o 77 W ST EER
W w0 § e I o amgl a dex
T gfeamgat wwelor Wl o §
a1 agt o Wi AE W ad

feird & 2w% & 3¢ @ ww
g & fir fegem ¥ wg o et 2w
AT WA W GO HT O g
T wAe ¥ ST qoere & arad

!r(qu‘h!'h 3 | T e
forq i "ﬂ @ 31 wfa
§ qwma X f fF e @) el ¥
aim ®7 fear amw ﬁrﬁﬂ?"’l
il 7o Gl & fag e
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w7 femr o WX wWE W
qt 7t mfty eF9 dwefol & § 0%
wis w2q ¥ waw €1 | s g Sl
% giaw e g dd Ak
qT g fear oy 1 @ AW, W AR
7 wiai & a9 Ter &

EOAT g HT WO AATAW A4 A
aga awt v e @ gudk fog wmey
RTATE AAT WTHT § W A w1 dET-
I & fog o ow awr wATT FEW
w3 A aw " ag ) § 9w fAg
# § s SR g

Shri Jhunjhunwala  (Bhaga!pur):
Mr. Speaker, Sir, anyone will be
proud of the industrial develop-
ment that has taken place in our
country. Big industries have been
starled and we have been able
to produce industrial goods to a
great extent and we have particular-
ly started such basic industrics as will
help other industries to develop, such
as steel plants, ete. Though there
has been a setback during the last
two or three years, there has been
a rise in  industrial  production
this year to the extent of about 7
per cent, This is a very relieving
feature and a satisfactory thir )’
though many critics might say many'
things against it. But looking to the
various kinds of difficulties that we
have had to face, this progress can
be said to be satisfactory.

I would say two things which
I would like the hon. Minister for
Commerce and Industry to lock into.
Of course, in the beginning it was
excusable that there had been some
more expenses and lapses in the pub-
lic sector and there had been also
lapses in the private sector. But now
sufficient time has heen taken and
still if we take a balance-sheet of an
industry in the public sector we shall
find that therr %9- bheen a great ex-
pense which smaunts to waste,

I do not want t2 go into the detalls
of this as T have to touch upom other
points. The Estimates Commitiee and
the Public Accounts Commitiee have
brought out so many customs of
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lapses in the public sector and indi-
vidual cxamples have been cited I
this House which, of course, our Mi-
nistets have been looking into, but
this is not sufficient. I would submit
that more attention should be paid
to the efficiency in the public sector
s0 that for the investment that we are
making, for the wmoney which  we
have been  borrowing from other
countries, for the taxes that we have
been levying upon the people we
should get proper return.As I have
said in the beginning, there are bound
to be some lapses at the inifial stage.
But now it is high time that we
should pay proper attention to this
matter.

As regards the Company Law
Administration, in spite of all the
efforts made by the Department—and

dments in the C 1y Law—
s0 many lapses are going on. They
have some legal difficulties also. It
is not that they are slow because they
do not want to work, but there are
some legal difficulties also and I
ﬁguld request the hon. Minister to
see that the C 1y Law (Amend
ment) Bill is soon passed that many
fculties which exist at present are
removed.

Then I come to my main point
which is regarding the small-scale
industries and the medium-sized in-
dustries. As I have said before, we are
very much proud of our industrial
development, But it is only the big
industries which have developed and
they are making very good profits in
all the sectors. So far as the small-
scale industries and medium-sized
industries are concerned, I find that
they are not developed. Of course,
there are difficulties in the way and
it requires great spade work. It is
casy to manage big industries where
there arc only a few people whom you
meet and remove their difficulties.
There are very few big industries
as compared to small-scale industries.
You can lock to those big industries
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and give individual attention but you
in that way have not been able to
look to small-scale industries. I do not
say that the Ministers have no mind
to do that but they cannot apply their
minds, The demands of the small-
scale industries are not properly met
and so is the case with regard to
medium-sized industries.

In this regard the Estimates Com-
mittee has made an observation. On
page 14 of that Report it is stated:

“The Committee feel that be-
yond enunciating the principle of
decentralised pattern of economy
little else has been done to trans-
late it inio practice. Though it is
one of the three basic objectives
of the Plan programme there has
been no conscious efforts to fulfil
the objective, This view is also
borne out by the following obser-
vation of the Selected Buildings
Projects Team expressed in their
Report on Slum Clearance.”

This is what they say:

“If adequate steps are taken to
provide these facilities and to start
small-scale industries in villages,
the exodus of village population
to towns can be arrested. It is
better to carry industry to the
people than carry people to the
industries.”

Though this may lock & small thing
so far as the welfare of the larger
number of people is concerned un-
less we are in a position to solve this
problem, we will not be able to solve
the problem of unemployment. The
hon. Minister has said that unless
this problem of unemployment is
solved, there cannot be any peace in
the country. As we have done in the
case of big industries, similarly soma
arrangement should be made here so
that we are able to lock to all the
details and the grievances of the
small-scale industries which, I say,
has not been done till now. It is not
due to want of any desire on the part
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of the Ministers. They desire it. But
the task is so great that in spite of
that they have not been able to look
to this.

Shri Nagi Reddy quoted examples
and mentioned that the big houses
have all got their representatives
here. They can approach  the
Minister or the department, they know
the particular department, they have
got all facililies; but the small indus-
trialists do not have such facilities and
‘they cannot get their requirements
met. So, I would reguest the Minis-
try to pay particular attention to this.

In this booklet Small Scale Indus-
‘tries—Programme & Progress, it has
‘been very aptly said:

“Although it may appear com-
paratively easy to start an indusiry
on & small-scale basis, in actual
practice, however, a small entre-
preneur has to face one or more
-of the following handicaps: lack
of finance, inadequate knowledge
of the methods and tools of pro-
duction, scarcity of raw-materials,
inadequacy of factory accommoda-
tion, lack of marke!ing informa-
tion and marketing facilities, to
mention only a few.”

But nothing is given in this rTeport
as to how to meet these difficulties.

Shri Manubhai Shah: If T may
draw the atteption of the
‘hon. Member, it is this Ministry's
Report, and the whole report is direct-
‘ed towards that activity.

Shri Jhun(hunwala: 1 know the
‘whole report is directed towards that
activity, but in actual practice I find
the difficulties enumerated do exist
and are not being removed. I have
already said it is not for want of
desire on the part of the Ministry that
the small and medium industries are
suffering, but the point is we do not
have any report as to the progress
that has been made, figures are not
forthcoming to indicate the progress
we have made. 1 want the Ministry
to b~ -articularly responsive tn the
individual grievances of the small
industrialists,
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For example, I find they produce
some articles, but there is difficulty
in marketing them to the big indus-
tries. . The Commerce and Industry
Minister had said he would try to de-
firz and allot ancillary industries
to feed the big industries,
but when they produce on a
small scale the blg industries do not
take their produce. They create so
many difficulties, or they themselves
come into the fleld just to put down
the small and medium industrialists.
The big industries should be asked to
take the parts ete, that the small
industrirs produce instead of import-
ing them or producing the things
themselves and thus trying to swallow
the small industries. I wish to invite
the particular attention of the Minis-
try to this aspect.

Now I come to Import and export
licences. When the life of export and
impor. control was being extended
I pointed out the injusticc of giving
licenses to only the vested interests
or the so-called established importers
and cxporters being given licences
according to their past performance,
since this leaves very little scape for
new-comers to come in. Of course,
licences are being given to new-comers
also, but I would like to know from
the Minister how many new-comers
have come in, the percentage of licen-
ces bheing given to them  Even
though they have very good perform-
ance, you give them only small quotas
based on the flgures of previous years,
and in the process the big import and
export houses monopolise the licences
since in the past they have had a big-
ger share in the past. This is not the
method or the policy which the Gov-
ernment should adopt. They should
try to decentralise these licences. If
the rew-comers are functioning better,
or are in no way less efficient than the
established big houses, I do not see
why they should be given only § or
10 per cent of the licences, while the
others get 50 per cent or more. This
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Is a point I would request the Minis-
try to bear in mind because the
middle class people who had a chance
of coming into the business when
there was no licence system have no
chance now because things have been
controlled and planned. It was neces-
sary 1o do so, and I feel even now it is
necessary, but the Government should
gee to it that this does not become the
monopaly of only a few.

Last time Shri Kanungo said 1hat
they had burnt their fingers by giving
licences to new-comers. I know that,
but then they were wrong in sclecting
the persons to whom the licences were
to be given. If they had chosen the
right persons, it would not have hap-
pened.

I have no time left, but I would like
to insist sgain that, if you want a
socialist pattern of society which is
necersary for the welfare of the peo-
ple so that people can take advantage
of the improvements and  develop-
ments we are making you should lonk
to the small peonle also.

sfvad o iy sy Freame) - wras
9T IR & A F AT H agw fF a
FE oA FRA ¥ wEE &% zam
faer & 6 AT 2 w71 WTeTe a5 5
I 9T @AT &1 WAT T A4 Al
¥y A ox v AW g e
el g
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Shri P. K. Deo (Kalahardi):
Madam Chairman, at the moment, we
are passing through an era of indua-
trial revolution and this Ministry has
got a vital role to play in fulfilling
our industrial targets. The Ministry
has published a very nice booklet
from which we find the comparative
figures of production in various indus-
tries. As a result of the setting up of
various new industries, there has been
a rapid diversification of the indus-
trial structure. From the statistics,
we find that there has been great pro-
gress both in industrial capacity and
production. I congratulate the Minis-
try on this achievement.

From Statement III of the Report,
we find that there has been some
retardation in production in 26 indus-
tries, for which wvarious Teasons are
given, namely, lab trouble, hi
trouble, shortage of raw materials,
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decline in demand and so forth. I
would request the Minister to look
into the matter and see that things
improve in the years to come.

A further critical analysis of the
Ministry's work makes out a strong
case for more effective control by Par-
liamont of the work of the industries
both in the private and public seciors.
Coming to the public sector, we find
thal the number of State enterprises
is increasing and investment in them
is becoming substantial. Formerly,
there used to be only some commercial
departments of the Government and
they used to draw from the Consoli-
dated Fund of India and the existing
parliamentary control was thought to
be adequate. But as activities in the
public sector are expanding and more
industries are coming up, I think there
should be a Standing Committee of
this Parliament to look into the mat-
ter so that there is more control exer-
cised by this Parliament over these
industries. When the State entered
the field of industry, they thought that
some autonomous corporations and
companies should be formed with more
autonomy and flexibility as we find
in business enterprises. Except at the
time of discussing the annual reports
of the various corporations or at the
time of floating a new corporation,
this House does not get sufficient
chance to scrutinise the various acti-
vities of these concerns. I personally
feel that it is time that we thought of
having a Standing Committee to look
into these matters.

We have seen so far from the work-
ing of these industries in the publc
sector that the officers at the higher
administrative level of the Govern-
ment like Secretary, Additional Becre-
tary or Joint Secretary are appointed
Chairmen or Managing directors or
Directors of these Industries, Some
of them git on the boards of four or
five concerns. So I feel that this auto-
nomy is just a myth; rather bureauc-
racy Is being perpetuated. At the
same time, no attempt is made to
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have elfective parliamentary control
over the functioning of these autono-
mous bodies.

The 8th Report of the Estimates
Ce i r ded that the
present practice of appointment of
officers from the services to the boards
of directors or as Managing Directors
hould be di tinued. But it is a
pity that the recommendation is com-
pletely ignored and nothing has been
done in this regard. At the same
time, I most respectfully submit that
as profit is not the only motive of these
enterprises in the public sector, there
should be Consumer Advisory Coun-
cils to represent the views of the con-
sumers regarding the quality and the
prices of the varlous products. The
workers, at the same time, should be

iated in the gement of these
various industries. So, by the parti-
cipation of the workers and the consu-
mers, I feel that the products wonld
improve both in standard and price
and that the bulk of production would
also increase.

Coming to the private sector, I
would like to pin-point my observa-
tions on the working of the Company
Law Administration, particularly so
far as it relates to the Orissa Textile
Mills Ltd. You must have seen that
in reply to a short-notice question on
the 11th of this month, in the Orissa
Legislative Assembly and in reply to
the debate on the Demands relating to
the Department of Industries, the
Minister for Industries, Orissa, reveal-
ed that the Government of Orissa are
not satisfled with the finding of the
Company Law Administration on the
report of Shri Davar, the investigator
who has brought to light several ingt-
ances of violation of the provisions
of Company law, misutilisation of
money, misappropriation and mala-
fides of the Managing Agents of
the Orissa Textile Mills, resulting in
huge loss to the company. The Origsa
Government have further requested
the Company Law Administration to
give thelr findings on each of the
points raised by Shri Davar.
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The irregularities and illegalities
that have been resorted to in the
Orissa Textile Mills are of such a
magnitude that silence at this stage
will amount to a crime. T shall be
failing in my duty if I do not bring
these to the notice of this Parliament
which is the sovereign body in this
country and which is the custodian of
our various legal rights. T sincerely
urge upon the House, as the watch-
dog of all legitimate interests, to go
into the matter and to exercise more
vigilance and control over all the
departments and not ito throw its
mantle of protection on any individual
or company because of the commission
or omission of some government de-
partment.

There is nothing to be ashamed of.
If mistakes are committed, sometimes,
we must confess that. I would like o
scrutinise the various mis-applications
of public funds by the managing
agents of this Orissa Textile Mills Ltd.

Shri Davar, Chartered Accountant,
was appointed as inspector by the
Government of India, Department of
Company Law Administration, to
investigate into the affairs of the
Orissa Textile Mills Litd., from the year
1844 to 1955 and to point out the
irregularities and contraventions in
respect of the provisions of Company
law or any other law for the time be-
ing in force. He submitted his report
in September, 1857. After seversl
reminders this reached the Govern-
ment of Orissa, after a lapse of two
years, in September, 1850. It seems
the investigator was appeinted under
sub-clause (1) clause (b) of section
237 of the Companies Act. The Cen-
tral Gover t are itted to
take action under sections 242 and 244
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or under section 244, that is proceed-
ing for the recovery of damages. But,
in this tase, the Government has
thrown their mantle of protection.
They have done that. The finding
of the Company Law Administration
is that no action is necessary.

The managing agenis here are
B. Patnaik & Co., who have acted in
a manner prejudicial to the interests
of the company and they have con-
travened some of the provisions of the
Companieg Act. 1 would like to
place some of the glaring instances
before this House. R

Shri Davar has mentioned in his
report advances to the directors of the
company or to other companies in
which the directors are interested
without disclosure of interest. That
has contravened section 289. Then,
utilisations of the accumulations in
staff Provident Fund by the company
in contravention of the provisions of
the Trust deed. ‘This provident fund
is the sacred accumulation of the
wages of the various workers. This
has been misused; and jt has contra-
vened section 418 of the Companies
Act.

14 hrs,

Next is the continuance of Shri D.
Das and Shri G. Lal as directors even
after their failure to pay the call
money on shares on due dates, That
has contravened section 283 of the
Companies Act.

Then, loans to directors and other
companies in which the directors are
interested. This has contravened
section 285 of the Companieg Act.

Besides these, several other instanc-

if, from the report of the Inspect

submitted under section 241, they come
to the conclusion that there are mal-
practices, The investigator has stated
in clear terms that malpractices have
occurred. So, the Government have
no other alternative than to proceed
under section 242, that is prosecution,

es have been brought to notice and
several acts prejudicial to the interests
of the company disclosing bad manage-
ment, negligence and mala fide and
want of business acumen and Inade-
quate supervision which have put the
company to a loss to fhe extent of
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Rs. 48 lakhs and odd. The most glar-
ing ones are:

Rs.
Losses suffered in the
Subsidised Industrial
Housing Scheme due
to fraudulent payment,
Inadequate accumulat-

ing and insufficient
supervision and un-
planned work 4,45,000 and odd

Loss due to revision of
contract  with S
Dalmal & Sons without

reasonable und and
without enforcing the
first contract . 6 lakhs and odd;

Fraudulent  charge of
building materials in-
dented for Kalinga
Tubes to the Orissa
Textile Mills and loss
on payment of railway

freight 79,000 and odd;

Loss caused by suspicious
transaction of sale of
scraps and hoops at
much below the price
and possible disposal
of iron materials and

structurals etc, 24,000 and odd;

Payment of share selling
commission to Mrs.
Patnailkwithout her sell-
ing any single share 12,000 and odd.
Mr. Chairman: Are these from the

actual report of the investigator Davar

who enquired into these?

Shri P. K. Deo: These things ae
revealed there. He has also cited
instances where the responsibility nay
the criminal liability for these colos-
sal losses o squarely placed on the
shoulders of the managing agents.
The losses, according to him, amount
to more than Rs. 48 lakhs and odd.
These are all startling revelations.
But to the surprise of everybody the
Company Law Administration gives
the finding that “no action is consider-
ed necessary”. This has found a place
in the second report of the Company
Law Administration which was cir-
culated to us last year.
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Shri Lal Bahadur Shastri: I do not
want to interrupt the hon. Member.
But as some of the points which the
hon. Member has now referred to will
require some explanation—what the
Company Law Administration have
said for which they have some valid
reasons for that—I shall therefore
reply to these points tomorrow.
But, I can only tell the hon.
Member that he is giving only
one side of the case which is before
him and he has not cared to look at
the other side at all.

S8hri P. K. Deo: It is for the hon.
Minister to say in reply. (Interrup-
tions). I feel that the decision is
arbitrary and not in conformity with
the finding of Shri Davar which are
based on first-hand knowledge. If
they had gone through the report
they would have been the last persons
to arrive at this decision.

I do not attribute any motive; but
I state the facts. It is for the Chair
to draw the conclusion. The sacred
savings of money of our country were
misused for personal gain. They
were gambled away like this, The
Orissa Government has a share of
Rs. 12,75,000 besides large amounts of
loan given under the Orissa Govern-
mehnt (Aid to Industries) Act. The
utterances of the Orissa Industries
Minister on the floor of the Assembly
there and the correspondence that has
passed between Shri Patnaik and Dr.
Mehtab, the Chief Minister of Orissa
had been circulated to most hon.
Members of this House and it has
brought the cat out of the beg. I
shall quote some sentences from this
correspondence between these two
persons. In his letter of the 3rd
March, the Chief Minister writes:

“I am also circulating, in addi-
tion to these papers, some other
papers such as the report of the
Public Accounts Committee on
the synthetic petrol deal of yours
and the report of the auditor of
the Company Law Administration
of the Government of India on the
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Orissa Textile Mills and a few
other reports. I am asking either
the Congress President or the
Prime Minister to appoint a small
committee to investigate into these
things. You are right that as
leader of the party for the last
many years, I owe responsibility
for all that has happened and to
these alone I referred. I am now
sufficiently experienced not to be
misled by the so-called idealism
of all persons without verification
of their antecedents.”

To this, Shri Patnaik replied on 7th
March, 1960:

“ ... Your suggestion of a high
level committee to examine these
affairs now is most opportune and
I can only request you to see to it
that this is done without any de-
lay. As a Party man, I am pre-
pared for these examinations by
top Party Executives.”

Mr. Chairman: The hon. Member
should now conclude.

Shri P. K. Deo: Prior to Shri Davar,
the Orissa Government also appointed
Shri G. N. Mitra, the then Director
of Industries to go into the matter and
he was assisted .by two officers of the
Accounts and Finance Departments of
the Orissa Government. In that
report, he not only condemned the
managing agents but attributed the
loss of more than a crore of rupees to
their negligence and their malafides.
It revealed a sordid state of affairs.
This sordid state of affairs was men-
tioned in the reply of the Industries
Minister in the debate in the Orissa
Assembly.

I learn....

Mr, Chairman: No new point; he
has finished fifteen minutes already.

S8hri P. K. Deo: No new point. Only
two more minutes. I do not like to
use any harsh words towards Shri
Patnaik or anybody. If the press
statement of Shri Mullick, Secretary
of the Utkal Pradesh Congress Com-
mittee is correct, Shri Patnaik did
not have a bank balance of Rs. 1,000
in 1944, Today, he is the mystery

CHAITRA 10, 1882 (SAKA)

for Grants 8694

man of Orissa’s, nay, India’s under-
world and claims to be the kingmak-
er of Orissa........

Shri U. C. Patoaik (Ganjam): The
hon, Member would do well to refer
to him by the full name because
otherwise it creates complications
here.

Shri P. K. Deo: I refer to Shri
Bijayanand Patnaik: He is a friend
of mine; we were classmates.

Mr. Chairman: I think the hoa.
Member has taken very long in in-
forming the House about ail these
things. Now, he should end.

Shri P. K. Deo: Only two minutes.
He is also a friend of our Industries
Minister Shri Manubhai Shah be-
cause of his earlier association with
the Orissa Textile Mills. He is also
a friend of Shri Kanungo because
it was during his tenure of office as
the Minister of Industries in Orissa
that this luminous star came up in
the industrial horizon of India. We
feel very proud over this. He was
responsible for the Orissa’s poor ex-
chequer losing by about £50,000 on
his wild goose chase of synthetic
petrol. Though it has no relevance
to this thing, it is to be borne in
mind because till the last he kept
the Central Government, including
the Prime Minister’s Secretariat in
the dark; they thought that he was
hazarding his own money in the pur-
suit of the synthetic petrol but ac-
tually the Orissa Government has
been put to a loss of £50,000, Vari-
ous strictures were passed by the
Public Accounts Committee of the
Orissa Government. He has been
giving cheques which could not be
encashed in the bank. That is the
state of affairs.

You will agree, Madam, that it is
a devastating case of the misuse of
the public funds of the company
which are no longer the private pro-
perty of any individual and they
should be looked into. I would like
the public and the Members of Par-



8695 Demands

[8hri P. K. Deo]
linment to know and also the share-
holders to know whether, if such
things happen, the Government is
prepared to take action under sec-
tion 15 of the Industries Develop-
ment and Regulation Act to cause a
separate investigation into the affairs
of the Orissa Textiles Ltd. and to
take over the management under
section 18(a) as done in the case of
the British India Corporation of
Kanpur and also to tetminate the
managing agency which is due to ex-
pire on 15th Adgust, 1860. When the
Orissa Government is keen for an
enquiry, the shareholders are keen,
Shri Patnaik is keen and the Chief
Minister is keen, I do not know why
the Government of Indla should
fight shy of an enquiry and throw
their mantle of protection over an
individual, when the charges are
serious.
Wt T g e ()

Aw Jmoiw, ve fafaedt & ot gremr
foid g gem Ay Ao weaT
7 peye—to ¥ g ¥ agw o
gEY et formr g . —

“The year 1859 which is under
review in this report, witnessed
many favourable developments.
Industrial production registered a
tresh sharp increase...The level of
industrial production in 1959 rose
substantially over the previous
year.”

xaw for & wwdm g oWy
qarfowars 3@ |

 foird ¥ smgde ot oy v
ot ot arferdt § W S sarera fefgae
fedrsifz o ¥ o gq feg amd &
forr ®7 fa ¥ 32 9w fear ma
qar wAaT § W o & aadd R
AT T A g 1 Ymae gwh fiv
# 39 awAEY 1 aw wE F A g A
3% 9T §A% AT ¥ F97 4T §, W KT
WY AT wrgET f 1 @ o P
™
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“The main instrument of policy
to guide development in the pri-
vate sector in the direction indi-
cated in the Plan is the Industrial
Development and Regulation Act.
Apart from the powers to grant
and refuse licences, the Industries
(Development and  Regulation)
Act, 1951 provides, for close son-
sultation between the Govern-
ment, Industry, labour and other
interests through the Central
Advisory Council of industries. ...
The Act also empowers the Cen-
tral Government to investigate
into the affairs of industria] under-
takings and take them over if cir-
cumstances justify such action.”

Ay fao o0 aofry ogr & fe
HZL T [H CHE FT aleld 8, XOF agd
aga g1 fafafes g vz w gfaw
& o gt &1 qg A @ fr oag A
w2 oFT Feft 5 Ferams A & A
% o wrg f Amg ot gAEETEE a@r
AR fFar amer §, SaE o FTEr
IT AT A Y | ¥ AT F AT wgw
¥ wftsr w7 § WX a7 9 1@ gew
& qgw St Q1 77T arw Ford o g,
f& 19 TR ®1 Jea-wy-daex CHw frar
A A TAAHT FT ORI ST 9T
wfes @1 a% oy faa wofa o
ferars vl g & ag A T
& ok Wit 3k faae Thfea gem
fear o\ |

TN GWTEAT I 3¢ 9T gF AT
Fay T — -

“To ensure equitable distribu-
tion of certain types of available
motor cars and to regulate their
resale to eliminate profiteering,
the Govermment issued on the 1st
May, 1999, an order called the

Motor Car  (Distrlbution and
Sale) Control Order, 1959."

7g ar &% gafae w4 § s agi
% F qAWAT § 98 oW rEfay e
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a1 ff A wtg W fedgme &
a1 fowwr weft &, wtw ARt g 8,
Fw @ favar o w1 AT wEA W
s qg & fF wgr av aq@ fraa g,
g 1% ¢ f% 1 wiowT AEET a1 qg Q@
o g & W T oaTE o\ R
Tga W wEw ¢ | uTe ey #
wren § f 9= wR0 T fore e
o1 v g 3, wE W gET gl g,
FAE! § AFY et § o< fory ) o
g g AR ATk owdar g, &
oy o weer s T omieat
gifas ST Y § W7 #w § Iw s IR
AT A E 1 T A & wree §
v o8 wTET w1 o\ samy e fear
g W% Tz gw ATAe § qf aver
o gre & & afe o fee o st
wfer ot qmw st wig o aw
A E AW G wE | A aR &
M g wrry ¢ fr i aF &= ahg
€T ATERE & WifE TE¥ WRT W
WA TR @Y WA oy 8, aga
# wHT qrEw AT y9a E, 39 9%
AT AT qU ST B |

goTT § v F e f fr oaga
& Qeft AT et a7 0k 8, fay ¥
fr a2 a€ wrafiat #1 grg § W I
T Fore oY AT g ¢ ag Ak
w7 §TO 4% aF Afadt ¥ g F w4
AMEAT AT | R A H
TE ATT 9F FT WGET GA ET §
oY IEH " gan T@ s g feer
# weafagt @ A ¥ fira qT W
qgar § W T s & feah dtw
A grafrd .. .

it wwer g ot ((firrn):
Tt O A O ¥ o

it e ey e ;YT o A€ AT
g war N dwg g
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¥T ®gA 7 9o9T 1% ¢ T o
g aifed fe wrE s fee an
uTzHT 1 W A g, W qg W aew
*1 &% a1 §, Fawridt am fam w T

i kg ofew s @ wifaw

FCT 2, A 7 IO IE FE ) 0F WA
fag & fors dam & g & Ay
T a7, § FIIW ¥ AHA 9§ §7 gAALT
AMEE | mATEAG AL —

“I understand from Shri H. K.
Das, Managing Director of Measrs.
Metro Motors, Ambala Cantt., that
you have under your considera-
tion his application for the deal-
ership of your vehicles.

I have known Shri Das and his
organisation for ten years anhd
have very high opinion of his
business capability and integrity.
His firm, Messrs. Metro Motors,
enjoys & very high reputation for
courteous and efficient dealings.
Their service set-up is perhaps
the best in Punjab.

Shri Das has been a General
Motors dealer for Chevrolet and
Vauxhall vehicles to the State
Transport Undertaking and other
departments. His desalings were
found to the satisfaction of all
concerned. In 1951, he supplied
the first big lot of diesel engines.
The experiment proved so bene-
ficial that the department soon
decided to standardise on diesel
engines.

It has always given me a great
pleasure to know of his success in
business and T feel that if he is
afforded an opportunity of asso-
ciation with a reputable organisa-
tion like yours, your products
would be in very appropriate
hands.”

oft st rowrh (wregT) A

wa few 7 fr & e Fmy
Mr. Chairman: Who wrote that let-
ter? The hon. Member has read out

the entire letter without mentioning
the writer's name.



8699 Demands

[Mr. Chairman]

Ch. Ranbir Singh (Rohtak): Is that
necessary?

Mr. Chairman: It has been stated on
more than one occasion that if ar hon.
Member makes any allegation on the
basis of a letter, the contents of the
entire letter and the writer's name
have to be mentioned. It is wvery
peculiar that the hon. Member has
read out the entire letter leaving it
uncertain as to who the author of the
letter is.

o T e e ag A de AR
qa1 & gg derae fz & o wEw g
sritveft % qqr mar & W Ao @ A
fafret & % *oodr & a1 § T
famfar # & o 57w 77 fare
g 5 37 s & a1 g
o ff 3aw §5 e e aww
WY & AT F FEET Tt FT far
w1 gafee &7 gy der graw X
ARA AT |

ot xworw fag (frdramane) ¢
ferarded?

o T pew g g ¥
fafFer w121 WA F AT ]
D.O. 1459-CMP dated 26-3-1859 to Mr.
N. Annaswami, Sales Manager, Tata
1 tive & Engineering Co., Ltd,
Bombay.

MY U WY § Ta art ¥ s
T G X AFATE | g faew
# i g art ¥ g STl & oot

x| g FvT =1 qafafeaw
¥ are § fow v A g 0 TR
afew &7 g9 forw w9 Foe & e man

% o =g ) Ay gEa g foE
M fr wort oA & afEw & art ¥,
mefafrssm & a & gewm Wy
e T TSR SwA M faw
aw dg oae 9w femn omr oar
3§ T97 T ®maw @1 fF z@ ow ¥
am R ¥ wvafadt # oA enfeai &
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ag FT & s, W o o s o
foird @ oft fear mar & 1 Bfew W
agt oF ware §, A9 & ag wfad g
T § i ag enfaar oft aF g2 A
gt o v foid & ag fors ofY fear
a7 5 & A 9T e A fefwseda
&1 39 & ¥ & feferedia wr & a
9t fos fear mr & 1 o fefemedy
7g g f 37 wre A vl §, @w AT
TR ¥ fod A s qFic
fif A AT aRm Aga W L |
FEt 9% ¥ g @g g @ A § fE
T A aET o aga ww gfaw )
w wwag & fad ww gew & ¢ Af,
LEYE FY TH OF H wiEHe F ¥
fort o faer &y ol ram, Forr o it
% e wudy e A W g o
g A A Rt rfw i v @
e w1 iRz R o wfs
T e Y O arwa s o fam weafa-
a4t % faeme o &Y g o=l "
arar & # o1 &% 1w & gfers
Y g7 2@ a6y § W7 rw foe ¥
ot x® ar &1 fas far mar § 5 00
famrae, tens ¥ faor erefaar saar
N g & fod wfwae i e
war a7, fre g S TEr &
FfaeT &1 w9 w=g 0% ¥ 99 @
a1 T fagmT teys ¥ & w7 A
pene a% 99 #1 3¥ #ifed g€ | A
o faedft % ¢ witw, reue ® fggfor
@ o, T gE i o fea
T, fer ag g1t 2 %7 Afew # A
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Wk AR & qam & are # oft
TAATT AEAT § | W G AT E IR
fiedt WY @z & JTHET &Y, T AT W
# ¥ fget e it fors femr @1 W
JH AR A Y fomd fed 4 Fag 2 F
qaTE # o7 AT G TWT A W
ST a7 $AEt &7 39 & fAd 13w, te
e o fauT AT 97 | WY A A NAF
foqt wrk & 9% 1 @ & oAy AW
s 3¢ femmae, tene am & 351,48
AT Fo WY gUT § | W@ F W whATT
a7 g § i freem s faar mam &
oY T qH I W G A OF AT
¥ o wT gET | W wfw ofr &
T &Y I8 #7 ag A aw g R
TG WYAT AT I W IF & HrE R
@t g gafad Wl og wfiw & fr
IR T | oaTH ¥ A AT
fafaedt § 9= 1 o S g wifed
& et %1 aoT & fod A o
& W, Tg Ag W9 €7 qw ¥ graw
TR F TR A, IT W E I
qft ag & &% w7 A wiferw o
fam & f =arer & suver @m@ET Ogw
a% |

fog® faal wx grew & ofeaw
wETEI A A Fard dw A T 6
W 39 & A @ At w1 o fwar
qiwmE Rty 9
# &t amal &1 & ax o faw o
wmgan § | forw & ag gav wm f fwn
T wqAT dwmw feor oamar e
firare AT wTaT @« Fran & 1 q@ Foe
& WH 13 97 UE oo § ¢

“The Khadi Board was allotted
tfunds aggregating toRs. 5,52,53,000
during the years 1953 to 1857"

AL wgA W AIWE 4 & fF  FOFT wo
¥ vz @ gafag Ay i s 4
wf o fs wmgdz W ¥ 9 agaar
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e & I oW g0 A & e
A ) wifgw wF 9w 1 IF A AR
¥ FUF =3 AT To THAWT famr T@w
WY 39 & A o W« FT A7 w9
3, Wifr ow Frovd & oo mar 3, B

“Receipt of audited statement
of accounts and utilisation certifi-
cates, as prescribed by Govern-
ment, was awaited from a large
number of loanee institutions.
Formal loan agreements with a
number of such institutions were
still to be executed”.

ot g4 W woew 77 # e o g
sa ® & fag faar o ag faean
Qere gur a1 gar A fear m, e
ft faam v faar mr A qo oW
aff gwr 1 A T faan of m Sw A
gt & fag agat & arg 9 guiw A
Gt @ 4 3 Tl gu ) wwfed & A
g A g9 & A TRl anfE og
9, a7 wfeat g @ W1 S T
fear omw a7 THw F W AW @), AT
wH dw 7 @ faw & A s &
SUTET FEET IS AS |

wifaT § & a5 won dwa¥ qfa
¥ a H f wg agan g1 A
wfgs Y st afest o, 9t dfaa
fiE g 9 & &= tt @ 30 AT W
fas forar mor & fF -

Reduction of inequalities in in-
come and wealth and a more even
distribution of economic power"”

T 36 & Ay wW gu 9w wav
mar #

“Another aspect of the inequa-
lity is that of regional disparity.
In any comprehensive plan of
development, it is axiomatic that
the special needs of less-develop-
ed areas should receive atten-
tion".
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[=ft W Foom )

gafag & 7 qg a9 w1 | W AW g
A /W F A1 G A1 qg 947 q=dv
t & w fafret & o & dwad
ofasr #1, @1 adr ofas § S
e #ecE §, I K AT v g
#1 s Fifaw 7@ w1 k| WL ag
wfarar oy sy o ag TR e T gl
78 7 geie § fr af mrm e
c}7 ¥ €4 A W CATA AT AGAT
o 1z Fifam A aEd fE dwad
afams &1 @ a<g ¥ a7 fear 9w
arfe 3 & awry fegedt & Sy awy
g ok

Mr. Chairman: Members may now
move their cut motions to various

Demands for Grants subject to their
being otherwise admissible,

A list indicating the numbers of the
selected cut motions will be put on
the Notice Board and will also be
irculated to bers to-night for
their information.

Failure to check the growing prices of
cloth in the country

Bhri S. M. Banerjee: I beg to move:

“That the demand under the
head ‘Ministry of Commerce and
Industry’ be reduced to Re. 1.
(1241)

Failure to check excessive profiteering
in imported goods

Shri M, B. Thakore: I beg to move:

“That the demand under the
head ‘Ministry of Commerce and
Industry’ be reduced by Rs. 100."
{10)

Secarcity of gmall motor cars

Shri M. B. Thakore: I beg to move:

“That the demand under the
head ‘Ministry of Commerce and
Industry’ be reduced by Rs. 100."
(12)
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Issue of margin order to the Ahmeda-
bad Cotton Exchange

Shri M. B. Thakore: I beg to move:

“That the demand under the
head ‘Ministry of Commerce and
Industry’ be reduced by Rs. 100.”
(13)

Policy regarding import of cotton
Shri M. B. Thakore: I beg to move:

“That the demand under the
head ‘Ministry of Commerce and
Industry’ be reduced by Rs. 100."
(14)

Need to appoint a Ci igel to
nvestipate into the charges of mal-
practices in the igssue of import
licences
Shri M. B. Thakore: I beg to move:

“That the demand wunder the
head ‘Ministry of Commerce and
Industry’ be reduced by Rs. 100.*
(15)

Black-marketing of import and export
licences

Shri M. B. Thakore: I beg to move:

“That the demand under the
head ‘Ministry of Commerce and
Industry’ be reduced by Rs. 100.”
(18)

Failure to provide non-ferrous metal
to Small Scale Industries in U, P. and
other States

Shri B. M. Banerjee: 1 beg to move:

“That the demand under the
head ‘Ministry of Commerce and
Industry’ be reduced by Rs. 100."
(1234)

Need to take over more closed Textile
Mills

Shri 8. M. Banerjee: I beg to move:

“That the demand under the
head ‘Ministry of Commerce and
Industry’ be reduced by Rs. 100.”
(1233)
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Delay in payment of rebate to Hand-
loom Co-operatives

S8hri 8. M. Banerjee: 1 beg to move:

“That the demand under the
head ‘Ministry of Commerce and
Industry* be reduced by Hs. 100."
(1236)

Discrimination in the matter of alloca-

tion of non-ferrous metal between big

scheduled industries and small scale
industries

Shri 5. M. Banerjee: I beg to move:

“That the demand under the
head ‘Ministry of Commerce and
Industry’ be reduced by Rs. 100.”
(1237)

Failure to finalise the plan for having
integrated Drug Plant in the country

Shri 8. M. Banerjee: I beg to move:

“That the demand under the
head ‘Ministry of Commerce and
Industry’ be reduced by Rs. 100.”
(1238)

Ne¢ed to take over Sayaji Jubilee
Cotton Mills at Sidhpur in Gujarat

Shri M. B. Thakore: I beg to move:

“That the demand under the
head ‘Ministry of Commerce and
Industry’ be reduced by Rs. 100."
(1242)

Need to provide employment to the

Mill-workers rendered unemployed

due to the closure of cotton milly in
Gujarat

Shri M. B. Thakore: I beg to move:

“That the demand under the
head ‘Ministry of Commerce and
Industry’ be reduced by Rs. 100."
(1243)

Failure to set up any big industry in
Gujarat

Shri M. B. Thakore: 1 beg to move:

“That the demand under the
head 'Ministry of Commerce and
Industry’ be reduced by Rs. 100.”
(1244)
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Faiiure to set up small scale indugtrieg
in Gujarat

Shri M. B. Thakore: I beg to move:

“That the demand under the
head ‘Ministry of Commerce and
Industry’ be reduced by Rs. 100"
(1245)

Need to give proper guidance to the
investers interested in small scale
industries

Shri M, B. Thakore: I beg to move:

“That the demand under the
head ‘Ministry of Commerce and
Industry’ be reduced by Rs. 100.”
(1246)

Failure to set up any village industry
in Gujarat

Shri M. B. Thakore: I beg to move:

“That the demand under the
head ‘Ministry of Commerce and
Industry’ be reduced by Rs. 100.”
(1247)

Need to take steps to establish Work

Councils to represent the management

and workers in every public enter-
prise

Shri Bhanja Deo: T beg to move:

“That the demand under the
head ‘Ministry of Commerce and
Industry’ be reduced by Rs. 100."
(1251)

Need to take steps to avoid wastage
of public funds in publicity in respect
of public enterprises or corporations

Shri Bhanja Deo: I beg to move:

“That the demand under the
head 'Ministry of Commerce and
Industry’ be reduced by Rs. 100.”
(1282)

Failure of the Company Law Admi-
nistration to erercite proper comtrel
over the Orissa Textile Milly Ltd.

Shri P. K. Deo: 1 beg to move:

“That the demand under the
head Ministry of Commerce and
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Industry’ be reduced by Rs. 100."
(125T)

Failure to take action on the report of
Shri G, N. Mitra, regarding the
Orissa Textile Mills

Shri P. K. Doo: 1 beg to move:

“That the demand wunder the
head :Ministry of Commerce and
Industry’ be reduced by Rs 100."
(1258).

Failure to take notice of the report

submitted by Shri M. S, Davar, investi-

gator, regarding transactions by the

managing agents of the Orizsa Textile
Mills Ltd.

) Shri P. K. Deo: I beg to move:

“That the demand under the
head ‘Ministry of Commerce and
Industry’ be reduced by Rs. 100.*
(1259).

Desirability of expanding the coir
industry in Orissa

Shri P. K. Deo: I beg to move:

“That the demand
head ‘Industries’ be
Rs. 100". (1280).

Desirability of giving impetus for
setting up more sugar industries in

South India including Orissa

Shri P. K. Deo: I beg to move:

“That the demand under the
head ‘Industries’ be reduced by
Rs, 100." (12861).

Desirability of setting up more re.
rolling mills in the States of Orissa
and Madhya Pradesh

Bhri P. K. Deo: [ beg to move:

under the
reduced by

“That the demand under the
head ‘Industries’ be reduced by
Rs. 100." (1262). :

Need for setting up industrial estates
in all the remaining districts of Orissa

Bhri P. K. Deo: I beg to move:

“That the demand under the
head ‘Industries’ be reduced by
Rs, 100" (1283).
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Working of the Forward Markets
Commission

Shri M. B, Thakore: 1 beg to move:

“That the demand under the
head ‘Miscellanecus Departments
and Expenditure under the
Ministry of Commerce and
Industry’ be reduced by Rs. 100.7
(17).

Failure to supply newsprints to news-
papers whose annual requirement is
below two tons

Shri M, B. Thakore: I beg to move:

“That the demand under the
head ‘Miscellaneous Departments
and Expenditure under the Minis-
try of Commerce and Industry’ be
reduced by Rs, 100." (18).

Need for having a full-time Director
to look after public enterprises

Shri Bhanja Deo: 1 beg to move:

“That the demand under the
head ‘Capital Outlay of the
Ministry of Commerce and Indus-
try’ be reduced by Rs. 1007
(1263).

Question of appointments
administrative posts in
5

Shri Bhanja Deo: [ beg to move:

to higher
public

“That the demand under the
head ‘Capital Ooutlay of the
Ministry of Commerce and Indus-
try’ be reduced by Rs. 100"
(1254) .

Need for establishing Consumers

Advisory Councils to represent con-

sumers’ interest for the products of
public enterprises

Shri Bhanja Deo: I beg to move:

“That the demand under the
head ‘Capital Outlay of the
Ministry of Commerce and Indus-
try’ be reduced by Rs. 100.7
(1255).
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Need for appointment of a Committee
to assist the pricing policy of public
enterprises

8hri Bhanja Deo: I beg to move:

“That the demand under the
head ‘Capital Outlay of the
Ministry of Commerce and
Industry’ be reduced by Rs, 100."
(1256),

Desirability of nationalising the
Orient Paper Mill Lid.

Bhri P. K. Deo: I beg to move:

“That the demand under the
head ‘Capital Outlay of the
Ministry of Commerce and Indus-
try' be reduced by Rs 100"
(1264).

Desirability of setting up an al

plant in Kalahandi District, Orissa in

the Third Five Year Plan in Public
sector

“Shri P. K. Deo: I beg to move:

"“That the demand under the
head ‘Capital OQutlay of the
Ministry of Commerce and Indus-
try’ be reduced by Rs. 100"
(1265).

Mr. Chairman: These cul motions
are now before the House,

Shri Bimal Ghose (Barrackpore):
Mr. Chairman, 1 make no apologies for
referring to & topic on which many
other hon. Members have spoken
because it is a subject of extreme
importance to our national economy,
namely, the present position and the
problemg of our export trade, In spite
of the efforts that the Government have
made—though they are laudable ef-
forts—for improving our export trade,
the fact remains that, in total, the ex-
port trade has not increased. Omn the
contrary, from year to year, over the
last three years, the exports have dec-
lined. The magnitude of the problem

that faces wus s  this,  Our
maintenance imports in the
future which faces us i diately,
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it will increase to sbout Rs. 700 crores
in the third Plan, The servicing of
foreign loans would reguire about
Rs. 100 crores so that the magnitude
of the problem that faces the Ministry
is this: we should have at least an
export of Rs. 800 crores worth of goods
for maintenance purposes and for ser-
vicing of the loans, without taking into
account the capital requirements that
we shall be needing for the third Five
Year Plan. That amount, I believe,
will come through external assistance,
What is the position in relation to this
problem? .

QOur exports are in the neighbour-
hood of Rs. 600 crores to Rs. 850 crores,
Besides, there are the invisibles. With
invisibles added up, it would be of the
order of Rs. 650 crores to Rs, 700
crores. So, there will be a gap of
Rs. 100 crores to Rs. 150 crores. At
present, the invisibles will not be
there in the third Plan. But the gap
will be of the order of about Rs, 100
crores as far as we can see, today.
How are we going to face the pro-
blem? I do not think it will be the
Gover t's tention that it will
have to be met by foreign loans or
foreign aid. If that is the position,
our exports have to be increased. But
how can we increase our exports and
how are we to do it? That is the
problem which faces us. On that as-
pect, I want to say a few words.

1 do not agree with Dr. Krishna-
swami when he said that we will be
able to increase our exports to the
developed countrieg like America
and the countries in Europe It is
not possible, for two reasons. One is
that we cannot compete with those
countries. It is true thai we can ex-
port something to America, but that
does not give us any sizable export.
The other factor is this. The United
States of America and the European
countries appear to have tied up
their requirements with South Ame-
rica and Africa respectively. The
market for Europe is linked

in the third Five Year Plan, will be
standing at Rs. 700 crores. During the
second Plan, our maintenance import,
1 believe, has been of the order of
Rs. 800 crores to Rs. 650 crores. But

up with Africa and the United S'ates
with South America. So, I do not
think we can increase our exports
very much to Africa because they will
be receiving cheap manufactured erti-
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cles and commodities from Europe.
At the same time, USA and Canada
will be dependent more or less on
South America for their export.

The fact remains that our tradition-
a] exports like tea, jute and cotton
textiles are vulnerable exports for
two reasons. The first is competition,
and the second is, substitution. There,
we are ay a8 disadvantage because in
making our shipments, we find that
our freight is high. It is so not oaly
because the distance is too great from
those markets but also because we
have to route our steamers through
the Suez Canal. That means that it
costs us about flve shillings more, as
tar as I know. If you could do some-
thing about it, our exports could be in-
creased. If that is the position, we
thall have to find out what our natur-
al markets could be, As far as I can
see, the natural markets would be
primarily the Middle East and to a
certain extent the Far East

Then we have to underlake 4 mark-
et survey ‘o find out what are the
commodities that we could export to
those markets. I do not think we
could do very much in the way of
exporting our manufactured commo-
dities to Europe or the American mar-
kets. If that is the position, then we
have to depend primarily on our pri-
mary products for export to those
developed countries. Those exports
also will decline because of the assist-
ance Europe will be getting from
Africa and North America will be
getting from South America. So, we
have to depend upon the middle east
for our exports and also to somc ex-
tent the far-eastern countries

What are the commodities which
the middle easy and far-esstern coun-
tries can absorb from us? I do mnot
know, and 1 do not think, that
shall be able to develop our
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able to develop a very sizable export
to these countries, course, we
are developing our exports with the
Communist countries and it is a wel-
come indication. But I do not think
that we can develop very sizable ex-
ports. There is a limit to that We
are developing it on a barter basis. So
far, so good, as a temporary phase.

But there was an idea thrown out
by an hon. Member that trade with
every country must be balanced. It is
a preposterous idea. There will be no
international trade if that were to
be so. If trade with every country
is to balance, then international trade
will fail. There is one thing which
appears to me offer i good prospect.
I think it will offer a good prospect
for our export. [ mean the food In-
dustry. I want the Government to
explore the possibility of the food in-
dustry. What I mean is, for example,
fishing, canngd fish and fruit. On the
one hand, we should develop the fish-
ing industry and also the fruit indus-
try. On the other hand, we should
develop the container industry also—
both tin containers and glass contain-
ers, | am told there is a huge market
for tinned commodities in the Middle-
East and also in the south-eastern
region. | know—I read in the annual
report—that so jar as the fish indus-
try is concerned, something has been
done. But the question is whether
very much more cannot be done. If
private enterprise is not forthcoming,
what can Government do with a view
to expeditiously dewvelop this indus-
try? That is the question. I would
Uke¢ Government to give more
thought to this question. [ do not
think we have a very great prospeet
ddwelopln(muhmmindm-
trial exports. It would be in the
winl.ry stage; w cnnnm. very mur

p highly develop
mbwimweshnllnmbeablc
te wpete with the dmhpnd coun-

3’44

trade sizably with any country,
Mithn!lmmmtryor

Y or a try
Anu-lu.lrhnnl.thhkmshal

B‘s.

tries. [ do not say we shall not fry.
'llhnllu'yhltwd:mddnotph
n\lrhithtoomndlm these highly
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There are two other things to which
A 1 would briefly refer. One is about
the profitability of public seclor
updertakings. It appears that an in-
vestment of Rs. 421 crores gave us a
return in 1958-58 of Rs. 168 lakhs, in
1959-60, revised estimate Rs. 150 lakhs
and in 1980-681, budget estimate of
Rs. 130 !akhs. I am aware that with-
in Rs. 421 crores is included Rs. 300
croves for the steel plants, which pro-
bably have not gone into production
and therefore could not earn profits.
But even if we deduct Rs. 300 crores.
there is a balance of Rs. 121 crores
which seems to have yielded Rs. 168
lakhs in 1958-58 and is estimaled to
yield Rs. 150 lakhs in 1959-60 and
Rs. 130 lakhs in 1960-61.

Shri Manobhai Shah: I hope the
hon, Member will see the profits we
have given in the annual balance-
sheets. They will be far more.

Shri Bimal Ghose: My ﬂ.zurs m
from the appendix to the exp y
memorandum which was clrr.'ula‘.eﬁ
along with the budget papers.

Shyd Manubhai Shah: That may be
the appropriation in the budget from
the public sector projects. All the
profits are not included in that.

Bhri Bimal Ghose: The Minister's
ocontention is that the profits are
more, but the dividend declared was
less. I accept that On an investment
of Re. 131 crores, if the dividend is
Ra, 130 lakhs, it comes to a lit*le over
P 1 per cent

1 want o ask thres questions. First-
l;.whyml.l'wpmnsolow?hn

the Government's policy that divi-
dends should be restricted in the pub-
lic sector industries and whethar Gov-
ernment have issued a directive that
the public sector undertakings should
oot distribute dividend beyond a cer-
tain percentage? Thirdly, ﬂtlu:h

mmp@mmuhdmu
wheth hould not be ted as
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an agency for realising revenue
for the Plan,

My other painy is about the
of medium-sized industries reg
long-term finance. It appears
so far as big industries are conc
there is not mueh difficulty. So
the small industries are conc
there is a lot of difficulty but
cies have been provided. W!
those agencies function proper!
not is another matter. Fou

di sized ind ies, 1 do nc
any sumb]e agency for pro
long-term finance except the
Finance Corporation.

There are two difficulties
the SFC. One is, the margin
they want is too high for a me
sized industry. Whether it is Il
SFC, the margin demanded is §
cent. The margin, so far as m«¢
sized industries are concerned, &
be brought down to 33 or 40 per
Secondly, SFC is only confinec
applications up to Rs. 10 lakha.
in today's context, is too small

t for a di sized ind
1 would, therefore, request Go
ment to consider this matier an
crease the limit from Rs. 10 lak
Rs. 20 lakhs or Ra. 25 lakks. If
two things are dome, 1 believe
medium-sized industry  will re
some aid.

The trouble about them is alth
there may be talent in this s
they have not got the necessary &
What we want is something
is being desired in the coop
tive sector, If you want credit-wo
ness, credit-worthiness has to be
fined in terms nf confildence—wi



#7158 Demands

Shri A. C. Guha (Barasat): Madam
Chairman, this year, I think in the
general trend of the debate on the
budget and also on separate Minis-
+ries, the volume of eriticism is much
less and also quite milder.

There was some sort of a gloomy
picture in the last two years aboul
industrial production. In 1858, there
has been good progress in industrial
production. From the first year of the
firgt Plan up to the end of 1959, our
industrial production has gone up
trom 100 (having 1951 as the base
year) to 1514 in 1968, 61 per cent
rise, In all, there has been very good
progress in industrial production in
the country,

In the last two years, there were
some difficulties about the availability
of raw materinls, particularly flor
small and medium-sized industries.
Though my friend, Shri Mathur says
the difficulty continues, by the end
of 1859, it has been much mitigated.
It is not so hard as it was before.
But still, as I said on a previous occa-
sion during this session, the Minister

should look into this matter and see .

that small and medium-sized indus-
tries get their due and proportionate
share of imported raw materials.

Even now I think a great bulk of
imported raw materials is allotted to
big-size industries. They are very
strong and clever people, with much
influence everywhere and so they
can manage to get a great bulk of the
imported raw materials. I think some
attention should be given to this
matter, so that the small and medium-
sized industries get the raw materials
according to their requirements.

It is not only a guestion of produc-
tion, but also a question of employ-
ment and decentralisation of econo-
mic power which is invelved in this,
Small-scale industries can provide
employment to greater number of
people in their units and also there
will be less concentration of wealth
in a few hands,
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In this connection, I should like to
mention about the policy of industrial
estates, So long the industrial estates
have been set up practically in urban
or semi urban areas. I would hum-
bly suggest that Government should
set up industrial estates in really rural
areas and not in  semi-rural areass
like only Okhla or Habra in West
Bengal. They should be in, what we
call, rural areas where rural people
reside, not where the urbanised peo-
ple reside, so that the benefit may

- go to the actual rural arcas and the

rural people. That would solve the
probl ployment in the
rural areas and provide some employ-
ment for them.

My friend, Shri Ghose, has referred
to the credit facilities. Of course,
Government have provided a num-
ber of agenices. I am afraid a8 num-
ber of agencies may create confusion
in the minds of both medium scale
and small-scale industties, I think
they have got at least two or three
agencies. At least in West Bengal
they have got the Rehabilitation Fin-
nance Corporation and the State Fin-
ance Corporation as also the Direc-
torate of Industries.

Shri Bimal Ghose: But nobody
knows what the policy of the Rehabi-
litation Finance Corporation is.

Shri A. C. Guha: The number of
agencies providing this credit, parti-
cularly to the medium and small-size
industries has already created some
confusion in the minds of the people
There should be definite co-ordina-
tion and a clear-cut policy in this
matter. The State Finance Corpora-
tion is asking for 50 per cent meargin
and the Rehabilitation Finance Cor-
poration is asking for much less.
The Industrial Finance Corporation is
also asking for 50 per cent margin.
So, in all these matters there should
be a clear-cut policy of the Govern-
ment of India and I think the margin
for getting credit for small-size and
medium-size industries should *
narrowed down to nearly 30 per cemt.
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In this connection, I would like to
refer to the question of handloom. I
find from the Report that up to
December 1958 the total sum disbur-
sed to the weavers' co-operatives was
only Rs. 58,47,000. The break-up for
the States are as-follows: Andhra
Pradesh Rs. 17,093,000 Bombay Rs.
1,50,000; Madras Rs. 44,89,000 and
Orissa Rs, 4,14,000. So, out of four-
teen States, only four States have got
this benefit. In the meantime, they
have practically stopped the disburse-
ment of loans from the Cess Fund.
So, what is the policy for the other
States? 1 find from the further re-
port that no arrangements have been
made by West Benjgal in this respect.
Are the West Bengal weavers not to
get any benefit even from the Cess
Fund? How is the amount of the
Cess Fund utilized? 1 do not grudge
either Madras or Andhra Pradesh get-
ling more; they are more qualified
and so they should get more. But
should the other State weavers also
not helped and brought up to the
level of their counterpart in other
States. This is a very important mat-
ter, so far as West Bengal is concern-
ed, because a number of refugees in
West Bengal have taken to hand-
loom industry. So, proper credit faci-
lities should be made available to the
handloom weavers in West Bengal
and other States, I am not pleadinp
only for West Bengrl, I am pleading
for all the States. They should get
the facilities equally. If there is any
difficulty on the part of the Govern-
ment or of the co-operative societies,
the Cess Fund should be freely and
more generously utilized for this pur-
pose.

Then I come to the supply of yarn
and other ancillaries to the handloom
industries. It has been my sad expe-
rience in my constituency that =a
number of handloom weavers have
practically become bond slaves of
rome intermediaries. They get only
Rs. 1-2-0 per pair of dhotie or saree
and the whole profit is taken up by
some intermediaries. Why should the
Government not set up some organi-
sation to help these handloom weav-
ars? Now what are the intermedia-

7 (Ai) LS—8
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ries doing? They supply the yarn.
They supply some credit also so that
they may not starve. The dye-stulf
and other things are also supplied by
the intermediaries. Government
should set up some machinery to look
into this. I would particularly draw
the attention of the hon. Minister to
certain areas in Nadia district in West
Bengal where a large number of re-
fugee weavers, several thousands of
them, are at the mercies of the inter-
mediaries, who are capitalists and
who are exploiting the sweated
labour in this way, and I hope he will
look into it.

In the case of Reserve Bank loams
for handlooms and for medium-sized
industries, I find that nothing has
been provided for West Bengal. Why?
What is the difficulty? No claims from
West Bengal? If there is any neglect
on the part of any organisation, we
should take up the matter with the
local Government, or the Central Gov-
ernment should set up their own
machinery to see that these units get
proper help from the Centre, either
in the form of Cess Fund loans or
Reserve Bank loans, or any other
scheme that the Central Government
may enunciate in this matter.

Coming to the public sector under-
takings, in my gpeech on the budget
also I mentioned that we are getting
meagre returns from our investment
in the public sector, I think this leaf-
let (statement of Financial Working of
Major Industrial and Commercial Pub-
lic Enterprises) will give us a true pie-
ture of the position. Except in the
case of Sindhri and State Trading
Corporation, that is to say, one or
two corporations, others do not give
any dividend at all to the Govern-
ment or very poor dividend. Shri
Ghose has asked whether it is the
policy of the Government that these
industrial concerns also should be
made to contribute to the Plan. Sure-
ly, that is the policy. Government
cannot invest so much money, after
getting that money from the market
at a rate of interest, simply for
producing something, not getting any

revenue out of that. That cannot be
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the policy of the Government. So,
what is the Government going to do
in this matter?

In this respect, I should like to men-
tlon specially two Corporations, the
Handicrafts Corporation and the
Small-scale Industries Corporation. 1
find that every year they have been
losing lakhs of rupees. The Small-
scale Industries Corporation—I have
not got the figure for the first two
years—in the last two years, in 1957-
1958 and 1958-1959, out of a paid-up
capital of Rs. 40 lakhs has been able
to lose as much as Rs. 20 lakhs, and
the Government have been good
enough to make grants or to re-im-
burse the money. In the case of the
Handicrafts Corporation also the
same thing has happened though, of
course, this is the first year of their
working. For the Small-scale Indus-
tries Corporation this is the fifth year
and still they have been making loss-
es, and the Government have been
making good the losses by giving
them grants or loans.

What is the policy of the Govern-
ment? This Corporation should not
be treated as a promotion body. For
that they have got the Small-scale
Industries Board and Development
Commissioner and the Handicrafts
Board. So, when they have formed
this Corporation, this Corporation
should be treated as a commercial
body and those who are put in charge
of this Corporation should be made
to feel that they are working some
commercial body. I hope the hon.
Minister will minutely look into this
matter and see that the grants to
these Corporations are stopped. Why
should they get grants? If anything
on the lines of promotion is to be
done, let it be done by the Small-
scale Industries Board or the Small-
scale Industries Directorate. There is
also the Develop it Commissi
for Small-scale Industries, another
huge establishment. There also the
establishment is not justified. Also, a
lot of nepotism has been going on in
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these Corporations and these statu-
tory bodies.

1453 hrs.

[PANDIT THAKUR DAs BHARGAVA in the
Chair)

Apart from the development bodies
which each of these two sectors has
got, why should these Corporations
also get some handsome grant from
the Government to make up for the
losses they have been incurring year
after year? I hope this matter will
be looked into by the Ministry.

Then I would like to say a few
words about the Tariff Commission.
The Tariff Commission was set up for
a definite purpose and that purpose is
not so important at present. Therc
is hardly any question of giving any
protection to any industry. Protec-
tion is given to every industry simply
because of our shortage of foreign
exchange. So, the whole function of
the Tariff Commission should now be
reviewed and revised. I think the
Tariff Commission Act should be
drastically revised to achieve its pre-
sent purpose and to make the Com-
mission suitable for the present pur-
pose of bringing fair price for the
consumers. (Interruption,)

I find from the Report that they
have not costed all the industries in
regard to which they have made
major recommendations. How then
have they made their recommenda-
tions? Is it that the Tariff Commis-
sion base their recommendations
only on the costing done by the inter-
ested parties and those who are in
charge of these industries? The hon.
Minister nods his head in dissent. Of
course, it is stated here (in the report)
that it relates only to those manufac-
turing units which were costed by the
Commission at the time of enquiry.
It is apparent that they have not cost-
ed all the units on which they have
made certain recommendations. The
Tariff Commission should do their
own costing before they made any
recommendation about any industry.
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It has also been stated that the prices
of a large number of commodities
tend to fluctuate up and down a num-
ber of times in the course of a single
year. What is the criterion followed
by the Tariff Commission in fixing
certain ex-factory price if the prices
prevailing in the market fluctuate
within the same year repeatedly up
and down? Cannot the Government
do something in the matter? Is it not
that this fluctuation is not due to
varying cost of production but is sim-
ply due to some unhealthy practice in
the commercial life of the country?
So it should also be made a charge
of the Tariff Commission to see that
proper costing is done and Govern-
ment should try to enforce the ex-
factory price; and with suitable mar-
gin for the middleman. The retail
price should also be accordingly fix-

In this connection I would like to
suggest that a consumer council may
be set up. This was the recommen-
dation made by the Fiscal Commission
of 1952. A consumer council may
be set up so that the interests of the
consumers may be protected as re-
gards the retail price of consumer
goods......., (Interruption)

My last point is about export trade.
I think the foreign exchange require-
ments of the Third Plan will be near
about Rs. 2,500 crores or something
like that. How does Government ex-
pect to meet that requirement? It is
not possible that for all time to come
we shall depend on foreign aid or
loans. These foreign loans are to be
repaid and I think repayment has al-
ready started or will start in a year
or so. So the question of earning our
own foreign exchange is very neces-
sary and urgent. Two important items
on which we are earning some solid
foreign exchange are tea and jute.
Our exports in respect of both tea
and jute have gone down last year.
It was an ominous thing that our ex-
port earnings from tea went down by
over Rs. 10 crores. I would suggest
that in this regard the hon, Minister
may pay some definite attention
specially to the export drive of Indian
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tea in foreign markets. There should
be proper publicity for the sale of
Indian tea and not of tea in general.
That has been the practice so long
of the Tea Board. I do not know why
this has been allowed to continue so
long. I am told that this year they
have allotted a special sum for the
publicity of Indian tea in foreign
markets, particularly in the UK.

I think for jute also they should
try to do something. If the jute
industry loses the foreign market, it
will not only mean the loss of fore-
ign exchange but will also mean the
loss of industrial wealth of India and
of West Bengal and a number of peo-
ple will be left unemployed. I think
in the jute industry the total invest-
ment in the country will be_near
about Rs, 500 crores to Rs. 600 crores.
It may be more. So this industry has
to be protected. I do not know what
the Government can do to see that
the jute industry does nqt go down.
For the jute industry the price of raw
jute is an important matter. I have
tried to impress this on the hon.
Minister a number of times and he
agreed theoretically, but I think he
finds some practical difficulties. But
that difficulty has to be overcome or
else we shall be faced with shortage
of raw jute as has happened this
year.

15 hrs,

1 agree fully with what Shri Bimal
Ghose said, namely, that for our fore-
ign trade we should look more to
Asian and African countries than to
the industrial countries of FEurope
and America. They can take some
jute, some tea and other things. But
our main drive should be towards
Asian and African countries. These
are more or less untapped countries.
Their standard of living is also rising
and there is scope for further con-
sumption of goods. So I hope the hon.
Minister will see that our export
drive is directed towards these coun-
tries.
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Shri K. U. Parmar (Ahmedabad—-
Reserved—Sch. Castes): Mr. Chair-
man, Sir, I find from the Report that
the total value of imports in 1959
was Rs. 860 crores. When 1 look at
these flgures it takes me back to
what the hon. Home Minister said
when he gave an assurance in this
House, He said that whenever any
hon. Member has to make any sug-
gestions he should make them here in
this House and should not mske any
more criticism. Under the Home
Ministry a board has been constituted,
namely, the Central Harijan Welfare
Board. That Board resolved that im-
port and export licences should be
given to persons of the Scheduled
Castes. That resolution which was
passed under the chairmanship of the
hon. Home Minister was forwarded to
the Ministry of Commerce and Indus-
try. But to our great surprise the

, resolution was rejected by the Minis-
try of Commerce and Industry. I do
not know the reasons for that, Under
the Constitution we have been given
the assurance that egual opportunity
will be given to all. Certain safe-
guards glso have been given to the
Scheduled Castes. But I do not under-
stand why the Ministry of Commerce
and Industry have rejected tha:
particular resolution. As my hon.
friend, Shri Ram Krishan Gupta said
here, the Chief Minister of Punjab
influenced the industry to give the
agency to that particular firm and
they got it. We have no such person
to influence.

I would like to enquire from the
hon, Minister of Commerce and In-
dustry whether he is aware tha:
those who are importing these articles
of necessity are getting 200 to 300 per
cent profit in the market. I want o
know whether he knows this or noi
The licences are given to influential
persons and in this way some persons
are being benefited. These poor Sche-
duled Castes persons for whom even
the Ministry of Home Affairs recom-
mended the giving of these lirences
are being neglected by the Ministry of
Commerce and Industry. From  this
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I understand and 20 per cent Sche-
duleq Castes people also understand
that even though an assurance is given
under the Constitution, there is a cons-
piracy by this Government to keep the
Scheduled Castes persons down-
trodden. I understand this from the
past record.

Some export of shoes was made from
this country. The Scheduled Castes
persons were manufacturing these
shoes. I visited Agra and came ‘o
know that one lakh pairs of shoes
were exported to Russia. They were
returned back because they were not
up to the accepted specifications, The
real fact that I came to know from
them was that the shoes which were
manufactured by these shoemakers of
Agra were purchased at Rs. 18|- per
pair and were sold at Rs. 32|~ per pair
to the Russians. That big margin was
extracted by the Intermediaries and
these poor people did not get it. In
the same way when Scheduled Castes
people come forward for export and
import licences, their request is re-
jected by the Ministry.

I have also some experience. I have
started a small fortnightly paper. I
approached the Ministry for a gquota
of newsprint. Six months have passed,
but for one reason or other the Com-
merce and Industry Ministry have re-
fused to give the quota. That is why
I have only to appeal to the hon. Min-
ister for Commerce and Industry.
They pretend that they are working
on the the socialistic pattern of so-
ciety. But as my hon. friend says,
there is another Mundhra in Orissa.
They are giving loans and grants like
anything but there is no objection
whatsoever from the Ministry of Com-
merce and Industry.

My hon. friend Shri Guha also said
that the scheduled caste refugees who
have come over to India want some
quota, but the intermediaries are
approaching them. 1 have seen the
real position of the scheduled caste
refugees who have come to this coun-
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try and their position is pitiable. Gov-
ernment has not cared to give them
loans even worth Rs. 1,000 for starting
new industries.

15.06 hrs.
[MR. DerPuTY-SPEAKER in the Chair]

Shri B, K. Gaikwad (Nasik): That
is their policy to improve them.

Shri K. U. Parmar: The scheduled
caste refugees also—as there are other
refugees—should get the advantage.
But they are not being given any ad-
vantage. The scheduled caste people
understand that there is a conspiracy
on the part of the Government to keep
the scheduled caste people down-trod-
den. I have personally no grievance
against the hon. Minister Shri Lal
Bahadur Shastri as an individual, but
as the Commerce and Industry Min-
ister he should take care of such
things which have occurred in his own
Ministry. I said that a loan worth
Rs. 1,000 was not given to the sche-
duled caste community. But I have
seen that the import of sago was pro-
hibited by the Government in order
to give full facility to one industrialist
in my constituency who is the Presi-
dent of the Ahmedabad District Con-
gress Committee—he is a millionaire
and runs one Rohit mills which pro-
duces maize products. To help in
producing maize products, Govern-
men have given lakhs of rupees to
this industrialist and I understand
that all this money has been misap-
propriated or misused and no result
has come out. So, I would request
the hon. Minister to enquire into this
matter.

Nowadays many agencies are given
to individuals. But to my great sur-
prise I find that when the scheduled
caste people approach the Ministry
they are either being refused or their
applications are not being entertained.
One scheduled caste person coming
from Saurashtra told me that he ap-
proached the Government for some
small land for manufacturing salt. He
was asked to deposit a sum of Rs. 200
for getting the land. He approached

CHAITRA 10, 1882 (SAKA)

Jor Grants 8726

the State Government and then he
approachgd the Central Government,
but as he had no influence with the
Ministers his application was rejected
and that poor man is yet trymg to get
back that sum of Rs. 300.

It is said that ours is an undeve-
loped country and that is why our
Government have approached different
countries for loang and monetary help.
They have got financial help from
different countries and they are not
ashamed of these things. But when
the scheduled caste people come and
say, ‘“We are poor people, we are
neglected sinee centuries and we
would like to develop ourselves in
some industry or commerce”, then
they are told to come through proper
channel. But by the proper channel
as established by the Ministry, as I
said earlier, it ig very difficult for a
common man to obtain any licence
and it is a favoured few who get full
benefit of this. I would like to request
the Chair to please bring in some
pressure on this Ministry so that there
should be some relaxation of the rules
and they should give import-export
licences to scheduled caste people.

Mr. Deputy-Speaker: 1 am helpless
and I cannot bring any pressure on
the Ministry.

Shri K. U. Parmar: From the ex-
perience of two-three years I have
seen that many things have been
said on the floor of this House. I also
remember that the hon. Minister for
Transport and Communications gave
once an assurance in this House that
the establishment of Vishakhapatnam
Shipyard was under consideration. At
that time the hon. Speaker was alro
hot and he rebuked the hon. Min-
ister.

Mr. puty-Speaker: The Speak
is never hot.

8hri K. U. Parmar: He became
angry and went to the extent of say-
ing, “You are creating a conflict bet-
ween the north and the south.” That
is why I would like to say one thing.
At that time when the assurance was
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given in this House, the hon. Speaker
took note of it. Now, an assurance
was given by the Home Minister that
“When you are aggrieved by my
decision or anybody’s decision, you
give us the suggestions.”” Thereby
a Board was constituted from
amongst the members of the sche-
duled castes and it recommended that
licences should be given to the sche-
duled caste people and these proce-
dures should be relaxed and that in
the interests of the nation also—and
it is guaranteed in the Constitution—
the scheduled caste people should be
helped. But this was not done. 1
think that all this is nothing but hy-
pocrisy. That is why I say if the
Resolution was not accepted by the
Ministry of Commerce and Industry,
either the Home Minister should re-
sign or he should say to the world
that “we are not for the scheduled
caste people.”” What is more, their
eyes and ears are closed and only their
mouth is open. They are canvassing
in the name of Mahatma Gandhi, noth-
ing else.

I would request the hon. Minister
to come and see the scheduled caste
people in the villages and see what is
the condition of the scheduled caste
people. They want some loans for
establishing village industries and
there also favouritism, nepotism,
red-tapism and everything is going on.
If they want to make somebody self-
sufficient they can do so by giving him
financial help and other facilities.

I would like to appeal to the hon.
Minister for Commerce and Industry
that at least now, when he is not
ashamed of taking loans from other
developed countries, he should also
not be ashamed of giving some facili-
ties to the scheduled caste people by
way of giving them licences for hul-
ler, soft coke, iron and steel, steel
plates and cement.

I have seen in my own constituency
that those having power and position
in the ruling party are getting all
these facilities. But the scheduled
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.caste people, even though they are

serving the country and even though
they are begging everyday, are being
neglected. That is why I am under
the impression that there is a con-
spiracy on the part of the Govern-
ment to keep the scheduled Ctaste
people down-trodden and alwayx
down-trodden. That is why 1 appeal
the....

Mr. Deputy-Speaker: An appeal
should not be couched in such words.
If the hon. Member is making an ap-
peal, then certainly it should not be
couched in such words.

Shri K. U. Parmar: I am making an
appeal. But I must also say that this
is the injustice that is being done to
the scheduled caste people since cen-
turies. Our forefathers have suffered
and our fathers have also suffered....

Mr. Deputy-Speaker: At the hands
of Shri Lal Bahadur Shastri?

Shri K. U. Parmar: At the hands
of the caste from which Shri Lal
Bahadur Shastri comes.

Now, I would like to go to another
point and that is regarding the film
industry. The excise duty on the film
industry would fetch an amount of
Rs. 75 lakhs to the Government. The
big producers of the film industry
have approacheq the Government and
they have made an appeal to them.
I may say the film industry as a whole
1s the outcome of the big producers.
But the Government should see that
the small producers are also not
suppressed or victiny'sed.

There is very little time, and many
points remain, but I will take some
other opportunity to mention them
However, I wish to mention about the
textile industry. I come from
Ahmedabad which is a taxtile area.
Recently I had tabled a Short Notice
Question which was rejected by the
Minister of Labour and Employment.

Mr. Deputy-Speaker: The Minister
does not reject questions.



8729 Demands

Shrli K. U. Parmar: But really the
textile industry comes under this
Ministry, and Government also gives
considerable loans and certain facili-
ties to these industrialists. However,
even after 1956, when the Company
Law Administration was set up, 1
have seen that in the city of Ahmeda-
bad mill agents have been taking
commission on sales and purchases
which is not shown in their accounts,
and as a result Government is losing
income-tax ete, and the companies’
accounts are shown as deficit. In this
way they show that the company is
running at a loss.

Shri Lal Bahadur Shastri recently
said that the price of cloth was going
high and industrialists should take care
of it, But the industrialists, on the
one side, are making profit at the cost
of the people, and on the other are
not paying proper wages to the labou-
rers. The Wage Board has given good
consideration to the question of the
labourers' wages, but the Ahmedabad
textile industry is hesitating to accept

its decision.

A few months back, there was a
doffers’ strike in the city of Ahmeda-
bad. A tribunal was appointed and it
gave its award, and people thought
they would get something. The wor-
kers are not fully satisfied with the
award, but they are not getting full
advantage even from the award, and
the mill industry is trying to cheat the
labourers by showing false accounts.

Sr, 1 would request the hon. Com-
merce and Industry Minister to see
that the agents of these big mills are
not allowed to make these profits by
befooling the Government and not
paying income-tax, and also by not
paying proper wages to the workers,

With these words, I conclude my
speech.

st go Agm (7 o
wTT) . IS wgEw, § AEAE
aifirsg @91 FGRT 7A K1 IT ¥ WA
#1 awerarat 9T aw§ A g qa1 WAy
F T F JI FT AGA T
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Shri Harish Chandra Mathur: After
two bad years of depression, the year
1959 has presented a picture which is
really heartening. The index of pro-
duction has moved up beyond our
.expectation. As a matter of fact, in
1956, it was only 132, in 1957, it was
137, and in 1958, it was only 139. 1t
was moving up very slowly, and we
were really depressed, but in 1959,
it has gone up to 151'4. I have no
manner of doubt that the index of
production would go up with an acce-
lerated speed in the years to come,
more particularly when our public
sector enterprises go into production.

Also, there has been some improve-
ment in our exports. But as was very
ably pointed out by two hon. Mem-
bers who spoke earlier, we cannot be
complacent about our exports. The
exports are likely to come into greater
difficulties, more particularly because
of the situations that are arising and
the greater competition which we
are likely to meet. We have compe-
tition both on thig side in the Asian
countries from Japan and China, and
on the other side in the FEuropean
countries where they are coming into
an agreement for the 'Inner Six’ and
the ‘Outer Seven'; they have already
created some difficulties, and possi-
bly, if they come together, we shall
have to face certain difficulties in our
exports.
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It has been suggested, and very
rightly, that we must explore fresh
markets for our exports. I shall not
deal with that aspect now, but while
I am on this point, I wish to stress
another point, namely that if our pro-
duction has to go up and our exports
also are to be further gtimulated, then,
a very continuous, concerted and judi-
cious effort will have to be made.
There is the least doubt about it
Apart from that, we shall have to be
very competitive in the market. That
must also be borne in mind.

We have not been able to modernise
our machinery. I submit that we must
be competitive, After all, in the in-
ternational market, it is not only by
negotiations and by bringing about
influence that we can seize the market
or we can go into the market, but
we shall have to take note of the fact
that we must modernise our machi-
nery, more particularly, in textiles.
We must also see that the raw ma-
terial is made available in abundance,
particularly in those sectors where it
is related to exports. At present,
wherever we go, we find that the main
difficulty is in regard to raw material.
Though my hon. friend Shri A. C.
Guha has suggested that there has
been a little relaxation now in the
matter of the availability of the raw
material, yet, I think, so far as the
manufacturing programme is concern-
ed, the main bottle-neck is raw ma-
terial, for the small-scale industries
and the medium-sized industries in
particular; though their gquotas have
been increased, yet in spite of this
increase, the small-scale industries as
well as the di scale ind ies
are in a great difficulty in regard to
raw material. Also, we should not
discriminate in the case of the large-
scale industries, more particularly in
that sphere where the picducts are
going to be exported; and we must
see that we make at least the neces-
sary raw materials available to them.
And we must see to it that we become
competitive.
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Authough I am not in agreement
with many of the suggestions and re-
commendations which have been
made by the Federation of Indian
Chambers of Commerce and Industry,
yet, I am quite clear in my mind that
our productivity must be li.ked with
wages, The wage policy will have to
be reconsidered, and the wages must
be linked with productivity. That is
a very necessary thing, if our pro-
duction is to go up. Ther: are oniy
two criteria with which we can
judge our progress in the fleld of in-
dustry, namely higher productivity
and our obility to expert. For this
purpose also, we must be very cum-
petitive. We woa1. beticr wages to
be paid, but th: betler wages must
be related ais? te productivity.

Having said that, I wish to say a
little now about this public and pri-
vate sector business. I do not know
why this controversy still persists. It
is really unfortunate that the private
sector has in a very insidivus manner
launched a vilifying propaganda
against the public sector. They have
opened three fronts. One of them
is the Swatantra Party. Thcy are not
concerned with anything else, As the
great leader of the Swatantra Party
pointed out the other day, he is con-
cerned only with the major economic
policies. Those major economic poli-
cies are just the great front of the
private sector against the public rec-
tor. The other one ‘s the Forum for
Free Enterprise. I do not mind #f
they express their views. But we
must understand that these two are
the arms of the privare sector. They
do not directly come and say what
these two agencies of the private
sector come and say about it. So far
as they are concerned, in the Federa-
tion, they say, well, we are prepared
to offer our best co-operation. That
is the alluring and tempting co-opera-
tion which they offer, so far as they
are directly concerned, but their in-
direct arms are all having & vilifying
propaganda against the public
sector. I think serious note should
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be taken of this matter.

I am not against the private sector.
As a matter of fact, I strongly feel
that the private sector must be stimu-
lated, and as I stated at the wvery
outset, raw materials must be made
available to the private sector so that
they could produce more and all
their difficulties can be got rid of.
But the private sector must under-
stand where it stands, and this pro-
paganda must be stopped. You
know how the other day, there was
so much against the production in
the ordnance factories. As soon as
we had the programme for the pro-
duction of the Shaktiman, there was
a veritable propaganda carried on
all over the country. Again, there
was a little trouble about the tractors
in Dandakaranya,.and another propa-
ganda was carried on. I wish you
to take note of what was said only
yesterday at the meeting of the
Federation, namely that the defence
equipment must be manufactured by
the private enterprise. Now, relate
all these and see how step by step
they have proceeded. They are just
vilifying. They say that ordnance
factories should not manufacture the
Shaktiman. Even yesterday they
made an appeal to the effect that the
private sector should be permitted
to manufacture defence equipment. I
do not mind what work we allow to
the private sector. Let them have a
full share. Let them be stimulated to

produce more and more. But they
must understand where they stand
vis-a-visg the public sector, As a

matter of fact, so far as the public
sector is concerned, I wish it is rea-
lised that it is itself a great stimu-
lant to the private sector. It is serv-
ing as a broad base to help the pri-
vate sector go ahead. After all, in
the public sector we have three big
steel mills, What are these steel
mills doing? If we had not put up
these three mills in the public sector,
do you think anybody else would
have done it and production of iron
and steel would have gone up?
Would it have been possible to plan
it otherwise? The Tatas who are In
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the field for such a long time were
also given complete freedom to ex-
pand, and they are finding it more
difficult than we have found in the
case of the three steel plants. After
all, the five or six million tons of
steel which will be produced by these
steel plants are going to serve the
private sector so that they could pro-
duce something out of that steel
Agerin, do you think that if we had
not produced electricity in the public
enterprises, the private sector would
have gone up? They must under-
stand that the public sector is serv-
ing them, that it is a sort of broad
base. They must understand this and
adjust themselves with the public
sector which is there to stay, and stay
for all time, and going to expand.
There is not the least doubt about
that. It should be made absolutely
clear to them that this is the position.

Shri Prabhat Kar: What is ths
third front he was referring to?

Shrl Narayanankutty Menon (Mu-
kandapuram): It is the ‘Swatantra’
wing of the Congress Party. He will
not say that.

Shri Harish Chandra Mathur: Hav-
ing said all this, I wish also to say
this sbout the public sector. We do
not give our support to the public
sector merely because of a certain
ideology. I do it only from an abso-
lutely practical wviewpoint; there is
no other realistic viewpoint. I lend
my fullest support to it and when-
ever I have had occasion to say so, I
have always said it. But now that we
have made a considerable headway,
it is time that we prescribed a rule as
to how this public sector is going to
be run, I have referred to it earlier,
and 1 am very glad that even the
Estimates Committee have made a
strong suggestion about it.

There are two or three things
which must be decided on the policy
level so far as the public sector is
concerned. How are these public
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enterprises going to run? What is
their responsibility to Parliament?
How is the control of Parliament
going to be exercised? We had set
up a Committee about it. But yet
nothing very much has been done.
We must clearly state that accounta-
bility to Parliament must be estab-
lished either through a Standing Com-
mittee or through any other agency.
These public sector enterprises must
be treated almost on the same lines
as all other business enterprises.
They must give their programme of
production for the coming year. We
must have it along with the budget
papers; as has been suggested, we
must be given the fullest picture
about the public sector enterprises.

The third thing is that, as in the
case of the railways and other enter-
prises, we must have a fixed dividend
return from the public sector. May-
be that it is not possible to enforce
this in the first two or three years.
But after a limited number of years,
the public sector must give us a
dividend of 6 per cent or something
of that order. Also for expansion
purposes, once & public sector enter-
prise is established, it should be able
to raise funds from the public at
large. The support of the Govern-
ment is there. This suggestion will
ensure that there is no strain on the
resources of the Government We
are perfectly safe so far as the public
sector is concerned. Its constitution
is there and its accountability to Par-
liament is there. There is absolutely
no harm if we raise loans. I do not
want any participation of the publie
in that sense, but T do not see any
harm so far as flnances are concern-
ed in raising loans for expansion
purposes, Therefore, I would strongly
suggest that these loans must be
raised from the people. The public
sector must inspire that confidence
among the people. There should be
that change of attitude not only here
but throughout the country so that
the public sector enterprises are look-
ed at with such an amount of con-
fidence that whenever they ask for



8741 Demands

funds, funds are made available 1o
them as they are made available to
the private sector. There are many
people who say: ‘In the private en-
terprises, you have got a large num-
ber of small people who subscribe
to their capital, but a few people who
derive the benefit.- Why should we
not subscribe to the public sector
enterprises'?

Having said this much about the
public sector and the private sector
and how they should harmonise, I
wish to pass on to my special subject
of small-scale industry.

Shri V. P. Nayar (Quilon): Is that
his special subject?

Shri Harish Chandra Mathur: I
have made a little study of it. I have
been saying that the small-scale
industry has made a really good
headway during the last three or four
years. It is possible that all criti-
cism launched against it is more par-
ticularly through lack of knowledge
than anything else. We have got a
really dynamic organisation which is
forging ahead for the seting up of
small scale industries. The difficul-
ties are there. A gmall-scale industry
is not very easy to set up. There are
s0 many difficulties which a small
entrepreneur has got to face. It is
not only the Government which s
going to set up small-scale industries.
It very much depends on the climate
that is created, the facilities that are
there, the services that are available.
Then only the private entrepreneur
comes forward to put up a particular
industry.

My hon, friend said that a man
had to go from pillar to post and he
had to go from one ngency to another.
1 do not understand how it could
happen. I think the Director of In-
dustries has been given all the pos-
sible powers to deal with all such
matters. I do not know how ineffi-
cient that Director must be when a
small entrepreneur had been put to
that difficulty.

So far as small-scale industry is
soncerned, it is primarily the respon-
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sibility of the State Governments. 1
know it, but in spite of that, the Cen-
tral Government has taken a major
lead in the matter and shown the
initiative. But so far as the real
policy is concerned, I am afraid the
hon. Minister has not got a proper
hang of it. He does not know about
those important factors which are
very necessary. Even in the First
Five Year Plan, it was indicated how
the private industry is to be develop-
ed. We had the question of dispersal
of industry. Dispersal of industry is
very much concerned with the deve-
lopment of small-scale industry. I
just want to put a positive question
to the hon. Minister. What positive
steps have been taken by the Gov-
ernment for the dispersal of indus-
tries? What special assistance do
Government give to those people who
come and establish industries in the
under-developed ‘areas? Absolutely
nothing has been done.

I had suggested the other day that
a big amount should be earmarked
for it and should be made available
for the development of these under-
developed areas. They must give
special concessions so far as income-
tax is concerned. They must make a
special effort to see that raw mate-
rials are made available to these
people, who come and develop indus-
tries there, as a matter of top prio-
rity.

Here I wish to give a very Interes-
ting figure. It was supplied by the
Ministry of Commerce and Industry.
In 1858, they manufactured in the
large scale sector about 7 lakh plpes
and in the process employed about
T000 persons. As against this, only
about 80,000 pipes were manufactured
in the small scale sector—that is,
1/8th—employing a little more than
7500. This should be clearly under-
stood. Yet what has happened is that
it is only in the large scale sector
that & big effort has been made. They
have done absolutely nothing so far
as reservation of the spheres is con-
cerned. It is a very long-standing
request that we must reserve certaln
areas for cottage industries, we must
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create employment for the number

reserve certain areas for the small which has been envisaged there,

sector industry.

Even in the Policy Resolution it
was stated how the small scale in-
dustry is going to be developed and
how common production programme
is going to be stimulated. It has been
definitely stated that they will levy
even the necessary cess on the large
scale industry. But, so far as the
small scale industry products are
concerned nothing of the kind has
been done. I want that the small
scale industry should stand on its
own legs and should produce quality
goods. But something must be done
about it

Two working groups were appoint-
ed which have gone thoroughly into
the matter; and they have suggested
that if, in the Third Plan you want
not to take any new programme—I
am not asking you to take any new
programme—if only what we have 1n
hand is to be continued and if the
tenpo which has been created now
has to be carried forward, then, at
least Rs. 230 crores must be provided
for the small scale industry. If you
do not provide Rs. 230 crores, the
present programme which is already
there will suffer; and the tempo
which has been created will suffer.

It has been examined by two differ-
ent groups and they have come to the
conclusion that if you provide this
much amount, what you will get is
that you will provide employment for
34 lakh persons. Just take note of
this; it is very important. We are
all talking about the employment
problem. But when it comes to rea-
lity, when we want to examine it, we
find that this is not taken note of. I
know that the overall resources have
to be taken into consideration. But
until and unless you make a provi-
sion of at least Rs. 230 crores, the
tempo which has already been creat-
ed there will suffer a set-back and
employment potential will suffer a
set-back. You will not be able to

st wx T fag: SISO wEEw,
ot faeelt ¥ SOR-ma gEw Ay
dor gt fow ¥ S v AT
fear & 1 & =g § 5 ST & IOm-
=R Aifg ¥ T a9 e 2w
wfed 1 g W@ H—w dEg
W—ag wAET sfE oy Ao S
o & e waa sgrare A Afr waard
FEr wTfgd WX TSw T A ¥ AT
FW AT AT TEEE @AA AW i
o W g, 9w gurE fean AT
wifgd | W & g # wafs ¥w &
g & AERET T oAEEE. g,
QAN ST &7 qE AT, § Awwmar
§ T & weEy A @ omn g
faw o g H miEET TR
FCAT A1fgd | TEAW M F §F AT
¥ 9g wifex w1 Afa § 7w
# stefirs Aifa 1 ox gwe @, fam
¥ fafeaa fear mon & fir ofes e
T AT T aE Y owud W
0% ¥ 3fa F77 W fawm
1 wfawe gon | AfE T 9w #
dgee A @ #T & T8 FAWE wE
=i ¥, fabm w= Tw =@
30 Hife = gwen avw @ § o) AW
wwmar § f g 9w gy # sgww
T AR & WX Ag 99 F Awi
T Fo A § 1w a6
o Aifa W W 3, fow A
e s Afa T=m a1y Sy oy
ez fadr 1 77 & g wAr e
f& fegem & somwfmd # aww
¥ I &AW RO OAE
® OATT AT W & W A A
T iy doem § orRe w0
¥ frd gk o gaw W@ E 1oAY &
T WTEAT § ST ¥ WAt S
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¥ fir w7 g a9 T W @0, wafw
gt wrifre Aifs ¥ s § 7w
" woT wifgw | # G Aegw
@ g fr aft fpgem w1 otoef-
FO AT ¥ T § AR IW O AN
frgeam #1 awan # fae €, a
=y seifrs Afa & wema § ffew
®q ¥ gE FT A7 A0fed | & awwr
g o ua 7 A 5 afews dwex W
STrrae §9< IHT A1 WY A9 @A
w1 wfasre &, T 1 G 79 faww
o Twfa @ 1 wfesw § o
9% T § | YF qg AT wak T g
fis ofvers e ¥ ot 39 som W QY
§ & B o A Far g #
wreen g 97 & weafent g e sw A
o womn g § e e I
farerT FeaTE Bt ST a1, o T R
BFT gH Afg & waeT ¥ og
w&T AwA grr fe s & aefaa
gt g1, 3 waAfadi w1 g Fa fwar o
aFar & | afews G4 & U F ATt
¥ gre¥e HEIT @ IARN F A0E
& AT A T & Ag AT 7 fag
afsas #%=< #1 geg 7 ¥ faf 2
afer fegem ¥ ot wfafafy s
Wl ¢ TA TEEE A--UF A0 #
AAAIE K ATH—— TAFI GG W
g m3ed ¥ faq 2 & FIEAY A0
gt § % aa0 @y awR 39 4R
woq wrifis i g g
T w¢ Wit fafexa s fe fepam
#t qdam affeafagi # gary o sy
drr S A § i e wd
T, I GEAW w4 ¥ fad
firr feq @@l ®t WETEAT gAY
s Iuk fag gg 3 a=d & froaw
wigAe ¥ w1 wigs 7 gfew aod
w01 & s g § i faad
% a¥ O wsAT g7 ¥ Wy
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wredz §eT ¥ g & §, I wh-
T FT UG AT TF AW I3 T FAT
2 3w qr ot s feoE
T =a e & AW gy Avy @
@ & fF g sl Mfem seteg-
T F W amr Arfed fowd a1 fr
afar queEa oY, IwF it & &
FgT =g g f wror g% we wreE-
a9 ¥ ¥ atg F7 ot afeadT s
aifed fF amfgm & w7 ot somY
F TIAFT F¥ ArEATEEar g a1 fdt
G 1R oA 27 € wrEwgwar
¥ ) T TF TW AT 7 AT EW
# w0 qw aw § wwwan g R ey
qET # v ¥ A Faded gAey g
qET ¥, IEEI A A1 G qTieA
wT awdr & 9 A w0, o ag
zm & ol oft aga erfre gom g8 o
# woRT ® Aaradr &4 T g e
G W T § 9T FOEE WA A
9 @faw F@ 9 At Aife
FHEFE Y| # AAMA F51 97 9
ey ¥ fe aft  smEwwar gf ar
I€ T FEAWTF FIHRTT WO A4 F
q AFAT F O
Iargoo ¥ ford, areqsr wgeg, F
FIET IJUNT W HATE ) FIET IAW
¥ O HHE 7T JeIW 1 @I ¢ | WIH A
form ®9% &t 7w wwEr &, faasr g
IET BRI § I FIE ¥ KT g
wr ¢ W ' At & A AiEr w9
g I #aF A @@ W g
wft " WA aEew  Faar s
#t o 57 el g€ i a7 W ATw
g wr A s A fe ower faw
uifers ®hral ®1 F% FT | qg W
& a1 =mw FT A T8 ¢ afer o
ATE T A AF FrE A g e
& sz wg g e oW Awm o
AT A W A (5 T AYE & IO
o7 g9 1§ ™ a7 €T Y AGC
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[=ft worrr firg)
M 7Y &, 3% € @ awy ¥ fred
TLHIT I "9d wfawre & F1 F v
g fs oo &7 WX ¥ F7 o1 awa
R o gw FE A @ o el
1w wfge & § F o7 g fad
F[IAA e F qAEET AT O
wF AR A oww @t v I o
s ¥ At § feud e s
T W qAEE N A w e
T FCAT T A gaw R sfaee
# wrEmF qAEA FEAT 9R]AT |

WA F g am ag & @
awdt & frwwe & fasi § oY weiedr
it gf & 7 e quer @ fF swm
a3 @ i a7 grn 1 e wifs
AT ¥ U5 6% dar 7 Awr
€At FF T 59 ) TRIEIES
fra e wfyg & s goee 2w
faa #1, sra-fear 1, 3w F wfasy
wg T A @R & g 7 g awd
tAR T oy AT @ oawdr g fw
7 A w faefai & am faware
&< ? HOHEIT T 9% T T g
g FIF F FAGT w0 IAEElAET
¥ F FTE0F W gfs  FURely gwd
|G g1 g1 &, § 14 ama ¥ fod dae
g g R, T FI F IAW F, TR
¥ INTEA F A WA g1E A &

g’ IO F gEed § o awe
%1 oF Oifgg Afs W @ g fe
€12 Fur 1 faw g1 1 R fadg
gyt % foaar wagr g2 gr & f1-
xra & fod A0 wa @r g A
o< g & § 2R T € e oy
% gat fod faeq aran g W1 @
e &7 &1 fawg & 1 Adr graT =@
FaTe ol 57 FF0Y ¥ FeAT | Aghaw
fegem &1 3FT0 AN g W FT
Fart & I G I v f g
a1 ¢ &F Jaw & qra g 1 fw

MARCH 30, 1960

for Grants 8748

IO § gy,00e 7T Re,000 FIA]
WFLT OF wiE w1 e oo
& va S I g ) )
Q'Wﬂlﬂﬂ'ﬂi:ooq‘lg,ooo
TIYT AT & TF 3q9 #1 wry Femran
ST EAT ], I g IATE g )
& 1 & wwwar § fs g s ¥ SUni
&t fagm §33 F fad qoere &7 90
uq " arfgg | dfed g #
i e § e g8 sarer Y A A FTH
wiferr ¢ frwa & #v o1 @ @ e
o A qf W g 5 9w g wW
w A\ = & fedw @, |
€ § A a9 ¥ qgar o guen o a7
8 IO 9T e W T e
it @ ww ¥ & gAoio @
& fod & ol | & g § e @
Fumt & feaen wfes & wivs s
o foray o wa &, @ v A Aifaw
# ot wfgd 1 Ay T AW WO T
#t Wi Teqr & wgEA 17§ afew
g & F@ W SIS FwEn
TR W A Mw & av &
T F9 FA

™ ¥ A oaw gg v A
Fza1 & Fs (efgge uzg 1 & g
qOHTC ¥ TG §, o ¥ 9% 99 H
qhrgE 1 wwwag fs sewEw
TRz f1 W A wrg 0§, W
w=h drear g AfF foer T &=
¥ fait o 1 &5 Fon ofgd @
IO AT @ g % T §
dRAFIE |, " & fad oy
v &9 $T fggn mn @ A S o
wuy o mar §, Iaw At faad §sfeaw
Tew ¥ woh gl ff, o
e W A Fad § | fada v
Ft 3@ f gur @), I A wEIA
*t srew@ wf & g doen § @
#Hfr vl g8 afadw W 2@
F AT FETET | @ T RN R
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s e E, s o dw &
faforw fgeet &, a¥ a2 wgdd & i,
T ¥ N gy ¥R § A g A S
B tefigas crdew @ wrl T Ed
wTR w7 A1fEd Foe 3 gl ¥
A ¥ wwmm w9 g 1 afx §A gRw
wial & wqroeT #Y oy, @gd, & g%
weAT # oA A W sig A A
w3 § g9 ®1 waw e awdt § ) W
-ug § fir qrr, faorelt wgt & fadnlt
& gwwen ¢ fF qa & *rf Pt wfoang
T ATt A &, wawr  sgaem A A
ot vt @ 1wt A fawrel Y A
ardt @, =i A fr W o T 77 awdl
R auwa g 5wl 7 W aew
wgil ¥ o8 e fiw @ gw A W
TR W ST any § | A wr
W WIS agelt o7 oY &, Wi O oF
e gATe AT 9 wd gk g et
W g T 4EY & I W v &
Wwinmfmaas g tadam @
g aiE & arw 9 et F @A o
weags @it w1 Faem oYt a7 O
UM FAT FF 9T qWT T FH &
w5 § | T A d sy g
wefegaa geeg w1 ol aw W
99 & Y oF &Y gH O ¥ =
AT TE] W wifow s Sifgd o
€ a4 T & oY ge &2 g2 3|
g d ™ oF fefgaw
qRTH ¥R $TF AT wifem gw W
woh wifgd |

5 T 7 § w1 = fgge
& T B2 TTg T IO Y W AT
WTAT FTgAT § WK ag T W i w7
= § 1 fig g 7 o oF & g d
ferermans Sigf 9 9% TE WK w1 61
T ¢ frlr wied e ey §
7 ok fegem 7 afw & wween g
fr ot dfran F g «@ dad T Ay
ot aff § W araT & e Wi g

7 (Ai) LS—T.
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wla v qere g woge @ #
e Fqgm aww R @
o & favw ¥ fad v goew
¥ g 5 fra &, Faen g8 fw 9
s wifgd ar | Wi war o {efeaw
TR W & & fl e §
STAH 0 %Y Fifirw 7 7 & qwwen
I hamdmsat d
%9 7t frar § 1 @ wmg § e e
w1 ¥ 7 a5 weEra 2, fr g o
wifa g & fpdemars & @ g
¥ forsprr & fd Y e ¥ grafiug
A e § S ¥ faerw ¥ fad
¥ jEiga Qedew ww W arddr
q@ Wi gHl FT w7 90 IARA Ag
& 99 w1 e gw A% g0 ¥ gEe
Wid st A gm s
qi &0 TG FT a9 F BT g da
ST {1 A | | AT Y wade F
o U T T § I W T F g
Gar &t @ & Afwed fggem &
fermae & g g & o A oW
dacfemam §, waw @d gEm
& *W 9T §, amam ¥ sgrr ATk
Hamasy §, vn @i § s asa §
ARy A AT ¥ AR UF
@R T T EC g
FalEd 9o w1 Fava scavd &
Fomwmm g wh s gy ffexr §:
T A ARAFT w3 F F7 a8
LR S LI Ll
avd ¢ A7 &7 § I7 @O W
farat {4l qest ®Y wra anT §,
qF q9T AT § oW e W §,
AE XF XF T qent & o Frefer
oIC ST AT qFF ¢, A (& A
§ %9 Z7 99 ®0F w97 K G A
TeEEX G FT AR 1 X TN
g fs geeredr gee s g st
gl 9T ¥fga T ¢ 27 s g Wik
Tgt 9 YA Wik w77 F W gEl
wa dF & I Fomm. ...
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ITELH FET &4 T W
#feui gw qgad ?

st waer fag © 7 A gfwn &
T A wwr § | fegendr wifem
& T, AT # R E, gRead ¥ wY
& 7ot o ¥ wh € fm € g
OEAEEA §, IHI  WEEFAOG EH
qfr T @Fd & | FT ® gHU aHA
of U gar §, S gfmr oW
‘WrETaEaT § W 9w ¥ § A F
g § 5 9@ w1 s 9w I
o TH ¥ UF A g & 7 T e
gt & W gEdr T Iww w faew
A w0

ey ava 7 oAt & gy § wgav
wrgaT § | ar SO A fawe @t @
¢ o\t T @ aR ¥ oot giw 3
M F A AT WA AT
¥umq A wgm TEar § fr qaifEs
Sz T FTERTE ¥ IO AR
frafa @1 & UReT A dare
A 0¥ TR §, ITH! TTR qGA I
dar fomer & ) W I ag ¢ R
o wegad &, W1 qdC § F aga &
AT H AT E | A FT IAEA Gr-gR
@ owrra # oW § o = 2w
WA § FY AN, T Aegad| S0
sy f5d gu &, o fF oie & d ™
& & & A i el w3 F7 gAe
oy § W 3E ot w0 A @ &
FART  TIFT TORA FA g, g F
W T JUEA 12 g s S
WYX 5T AE AT Lo-3 2 wud ¥ ey A
WEWE Wi ag wewady 2 e
wOERTE F1 R3¢ ' AT
dwar &1 owe Ao Ho fom F wmdt
wF dwar &, wed & W @
wgaT § WfE AR 2 arferd
T &Y qET & 1 BT AT oot T
dra ¥ weaadt & wraT § AT FE

MARCH 30, 1960

for Grants 8752

TG ¢ §, TR AR AT L | o Fo
Hte WX ImRT ¥ fiv F frdt weg-

i & 7w o oA @y £ afy
g Al § | W SEEE W
Gar % @Y & Wi R SEw
dar 7 ot T AE A ag dav
e wTeaTeE ® faer srom
oy e w wmw fmad

mﬂa’a,mﬂ'@'ﬁﬂmg|
Y FE F1 95 "o T4 ¢ Fre & swa
Qeft AT FAT g § Wy oy
qan T fF W =T s a1 e
uEET S G & & A § R
FawT e & faww g &
# g Y A% FX 3T A § i o
=1 g7 T qferF AeeEiE & aie
T g & wW A ¥ yamT 5w
faemr w1 gw oW w®@ § & dwem
fgd 5 ;1 99T @ F gEeEa
&\ w7 99 w1 AT w9 TG fRar o
grard 7 foee areT g Tz v
gfemr & weut #F W & S &
AT W B T HI AT &, IW Ay
Hagm WX aETX FT oA T Ay
grar &, wr wud g 5 W Tl %
w5 ? & gwwar § 5 o w2 19
s AR W I FG
&9 FIA FY A K AT GF 7 AR
T a%aT & 1 gt gew § faeww &
n§ w " Teedt 3 fma S
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f 9w ¥ ST g aff faw @ R
foram frmen e | & qwwen § fie
eqd sar g fadem dfew e
at W T T g qAH a9
% J1 TR =T | AT § |
Y 9% WA WTEd |

e ¥ uF ST w1 At ¥
faog & g3 ==t £ of AT faxr
flo ¥ 3 & g ¥ g af, w9
WMF Ao GEAAF TT FEIA § g
#* faq % fad @@ A T TG
wAT A | 7w vEw & e §
wrAfAAT SER & ey § 9T ggare
X & fad G% @ ¥ Iy A
wal &, fre ¥ aga gg o faw §
qF T § 6 do qeATa® FEUAT
|qraar A ¢ ¥ awerar qar § ag Ay
%q #9 T & 1 7 A Feor fe A®
w0 ¢ g1 agl, ¥ler g OF w1
& @l & 7 fag ag qaw & @iw
qgaTa Wiy ETTefvar & aiw #1 T,
Iq aTg A TEATYw FEAAT T AH
g T stiw @ ¥ gy oA
g ad d gq fad aqgasrar A wrar 1
Shrli Narayanankutty Menon: He
was producing synthetic oils.

ot w.oar fag o oagy @ A
METT ®T W 7 | Fer q@T &
wrat Agf FCIET GG aw w1 AT 7T
gristgg i d@ami §qa
a7 fas oF frdsy weaT oo ¥
f o # faeamm dar w0 & fod
ug wEwT g o g e oww fag
oF ey Argw war fasemg
A W & I FL W AAAT F AT
T @E | A/ X grar ¢ Fr e
i e ¥ o fo & ok g
Wi IFET fraty @ ¥ Far T §
f& w7 guwr qfsmg  TE FT R
oqar ¥ ag IW Gy A GFR | T
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¥ yd Y 3@ ¥ 5 oF A ay
®7 w o A wgr warg fE v
g WX Ty FURT 9 § F wed
wiAet # g7 § Wi gEd o ow
fodié ®F QO foar g g & fF Wiy
g T awr wifs vy g o
AT & WA W7 @% § 1§ fraeA
e fir feet wfoeer & g 90 @@
7 g1 T T HT ¥W T@4Y 9 Afaw
aiw & ifgd ol wifew s
aifgd & s=ar ¥ 1 Tea wgfAat
tagwd

wft & a9 §19 § qgm fe o a2
T § 9 #1 aE W e frar g
wgt oF TE 99 IuEl # fawa
w0 oY wifne ) ot & wgi @ AW
FUFTT FY MT ¥ 0¥ fag wMg Ay
§ ot mw W Sifwa Afa & wE
ag §F 1 Smgw & fad e
¥ wmg & oF dam amar) o QAR
wrgaT giar § Wi o wrd foew gar
% S W owEt ¥ % giaT 1 A
teyy ¥ ag Wmar @I 41, w¥ @
awe ¥ 99 9T W Exg an feay oA
g1 99 &% ¥ qug ¥ A I gATy
Wizt dFC g o0 &1 @R §°
Fari & J g, fo,000 IT Jo,000
To W g1 AN wY ¥ IH AMF £
7 qx 19 7 Eaq @ faan &, faw ot
a9g ¥ A 9T N g w7 anx &
# frdza w=m fF agi w9 g Igmt
¥ faww & fag wez 3% £ =g et
g+t T anfed il avm #y aifed
#ifa & fawe #1f ¢F daw gid SO
9T 7 wg A fow ¥ g s@w 6
€T g WA W AT WA 3@ 0
e gt amet &, W ag avx g v
o g W g gEE ey wer ¥
@ ¢, = & 2E My 7 fwad &
R faeae § v ag s Wi ge
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[= w77 fag)
qarq Grga fafae ax 9 s
fe gfaamm & @ wea wEIT F T
% 97 X § ag dww gev faar e W)
I W 9T A qFz dzr g mard
g ft 59 9@ ¥ F @ AIm

Shri Jinachandran (Tellicherry):
Sir, in a vast country like India, there
is need to disperse industrial units
in the country rather than concen-
trating and building up  industrial
belts. To a certain extent regional
dispari.ies in industrial development
and income should also be taken in-
to consideration. In this regard,
Kerala lags far behind and she stands
neglected. A high density of popula-
tioa and a high standard of education
with consequent high rate of unem-
ployment call for urgent industriali-
sation of the State—both in the heavy
and in the small-scale sectors.

Excepting the second shipbuilding
yard, which the Government has ns-
sured is being included in the Third
Plan, Kerala cannot claim for any
other big project. The U. K. Heavy
Engineering Mission which came
under the Colombo Plan have submit-
ted to the Government their final re-
port on the establishment of a heavy
structural fabricating works and a
heavy plate and vessels works. It is
known that there is a proposal to
set up a heavy machine tools plant
also, all to be taken up in the Third
Plan. -

In view of the setting up of the
shipbuilding yard and in view of the
posgibilities of industrial development,
the plate and vessel plant or the
machine tool plant must be set up in
Kerala at a convenient place. The
shipbuilding yard and other ancillary
industries would require large quanti-
ties of steel plates and vessels and
also machine tools. We have all the
facilities and plenty of intelligent and
gkilled man power required for such
undertakings,
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I now come to the question of
handlooms. Out of some 63,000 looms
in the Malabar region, only about
10,000 have been brought under the
co-operative sector. Out of the
balance, about 27,000 looms are in
Cannanore District worked by some
500 factories.

The monthly consumption of yarn
in Cannanore District aione is about
4,300 bales calculated for 25 single
shift working days. The Cannanore
Spinning and Weaving Mill itself is
producing about 800 bales of yarn.
The proposed Cannanore Co-operative
Spinning Mill as and when it starts,
may supply another 800 bales; The
co-operative spinning mill will be
able to supply yarn only to the co-
operative sector. So about 2,700
bales of yarn have to be imported
from other States. The co-operative
spinning mill will not be able to cope
up with the demand of the private
sector.

There are difficulties in the way of
the factories getting their require-
ments of yarn. Thus, if the hand-
loom industry in Malabar is to be
placed on a sound basis, another spin-
ning mill must be started. The 500
factory owners mentioned earlier are
willing to start this mill under their
auspices and no filnancial help is re-
quired from Government. This will
enable them to run their business
more enonomically and stand fair
competition with others. The Gov-
ernment may kindly give them ‘the
necessary permission as a  special
case. Recently, when the Minister of
Industries visited Kerala they have
represented these matters to the Min-
ister. 1 hope he will consider them
favourably.

There is continuing scarcity of get-
ting dve and chemicals for the indus-
try. The Government shou'd libera-
1ise the ijssue of regular import licen-
ces to actual users. Likewise, the
recently introduced inspection under
quality control is also causing the



hs? D:mnds‘

busi great inconvenience in the
Malabar region. Since this Inspecio-
rate is now established gt Madras, the
factory owners are not able to get
the officers in time for inspection, It
will be better if an Inspectorate is
opened at Calicut or Cannanore to
serve this area.

Coming to the subject of industrial
estates, though there are a few in-
dustrial estates in Kerala, all of them
have not reached the maximum capa-
city nor the some of them working
quite satisfactorily, due to neglect
during the last three years. Now that
there is a popular Government, it
{s hoped that these estates will flour-
ish, and it is requested that (Lhe
Centre may go to the aid of the
Sta'e to start more estates in each
of the other districts also.

Regarding coffee, the crop has
doubled up during the last five or
six years, mainly due to intensive cul-
tivation. Further increase in crop is
possible only by extensive cultivation.
There are about 2,64,000 acres of
coffee plantation in India. In the
next five years it is planned to in-
crease the acreage more than 3 lakhs
and the yield to about 80,000 tons of
coffee. For this, it is suggested that
a Plantation Finance Corporation may
be started to give financial aid to
the large growers of coffee who may
desire to open up further areas. The
present sch of develor t loan
with the Coffee Board is only for
the small growers, and my sugges-
tion is for the benefit of the large
growers. This will solve the unem-
ployment problem also to a certain
extent, I would request the Gov-
ernment to consider this favourably.

The coffee planters are not getting
regular requirements of fertilisers
during the manuring seasons due to
short supply. The Government may
allot more supplies to the South to
meet the requirements of the planters,
Coffee crop is mainly dependent on
timely rains, especially before and
after blossoms. The sharp fall or
rise in production noticed annually
is due to vagaries of weather condi-
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tions. In order to ensure timely
showers and to maintain & uniform
crop, a few of the pianters are using
rainers. But there is difficulty in
getting sufficient numbers of these
rainers by import, and they are cosily
also. Government should give more
facilities for getting these imported
to meet the demands of the industry.
As a sort of encoursgement, these
rainers should be supplied to planters
on a hire purchase system for a period
of five years. It will be noticed that
the export of coffee iz gradually in-
creasing, and the small amount of
foreign exchange required for the
rainers could be met out of export
earnings on coffee,

It is regrettable that there is no
representative of large growers of
Kerala on the Coffee Board. Prior
to reorganisation of States, Mysore,
Coorg and Madras (including Mala-
bar) were allotted two seats each for
the large growers. But after reorga-
nisation, Mysore and Coorg have been
given five instead of four seats which
they were getting before, and Madras
was given one seat, leaving Kerala
without any representative. There
are about 120 large growers in
Kerala, and it is but justifiable that
one seat at least should be given to
them,

Regarding export promotion of
coffee, spices and essential oils, the
respective planting interests may be
deputed abroad to find fresh markets.
There is much scope for improving
our export trade jn these commodities.

One of the major crops in Kerala
is ginger. It is not grown by large
planters but by small-scale cultiva-
tors. The price of ginger iz not
steady; in one year it may be very
high and then for a number of years
it may continuously go down. Same
is the case with lemon grass oil. It
is a very important commodity be-
cause it earns dollars for the coun-
try. Here also the price may be high
in one year and then it may start
going down continuously for & num-
ber of years. Finding of steady
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foreign markets will stabilise their
price structure, Kerala is the only
State which produces rubber; we ure
producing about 25,000 tons annually.
Our requirement today is more than
50,000 tons. Therefore, to encourage
rubber plantation and thereby solve
the unemployment problem in Kerala,
1 would request the hon. Minister to
give ecncouragement to the planters,
to give them long-term loans so that
the problem with regard to our future
requirements of rubber will be solv-

ed.

Mr. Deputy-Speaker: Shri K. S
Ramaswamy—hon. Members should
not try to conclude their remarks

within ten minutes.

Bhri K. 8, Ramaswamy (Gobichetti-
palayam): Mr. Deputy-Speaker, Sir,
1 congratulate the Ministry of Com-
merce and Industry on the fine re-
cord of work achieved by them
last year both in respect of com-
merce and of industry. Industrial
production in the country has gone
up by 104 per cent in the first ten
months of 1959, The Ministry has
been able to achieve this increase not
only in the traditional industries but
also in the new industries, We have
been able to export a lot of goods
produced by the new industries and
we have been proud of launching
with our industrial goods the 5. S.
Jyothi which carried a bit of India
to other countries across the oceans.

In the public sector, our industries
are working very satisfactorily. The
hon. Member from Rajasthan suport-
ed the public sector and put up a
stout plea for it in its favour. The
public sector industries that are now
working are able to produce goods of
quality and are able to reduce the
cost of the produce. Besides, they
are able to give so many amenities
to the labourers and others. I do not
know why the private sector should
oppose the public sector. The public
sector is only supporting the private
sector by supplylng them with the
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raw  materials and producing
machines which are used in the pri-
vale sector. If the private sector
exhausts all the projects that are re-
served for the private sector, then,
it can have yet other opportunitics
from the public sector industries.
Till then, both the public sector and
the private sector should be able to
compete happily in the task of in-
dustrial production in the country as
a whole,

The Jha Committee report has been
received and the Government is going
to take a.decision on it soon. If at
all a new car is to be produced, I re-
quest that this new car should be
given to the public secior, Sindri
Fertilisers and Chemicals are produc-
ing fertilisers. There is a great de-
mand for this fertiliser throughout the
country. The Hindustan Machine
Tools are producing fine machines.
They have been able to reduce the
cost of the machine tools. The Hin-
dustan lathe which was sold for Rs.
86,000 in 1957 is being sold to the con-
sumers at Rs. 20,500 now. Almost the
other industries have attained the tar-
get well before the stipulated date-
fixed for them.

Now, the Ministry is proposing to
start heavy machine building plants
and wants them to go into production
in the early years of the third Plan.
While we are moving fast with regard
to large scale industries, the improve-
ment and progress in regard to ancil-
lary industries are not great. We are
having very few ancillary industries.
In Madras, for instance, there is the
cycle factory, but the ancillary indus-
tries producing components for the
cycles are lacking. There are many
public sector industries but many of
them have no ancillary industries to
feed them with their needs. If more
ancillary industries could be set up,
and if the Government could help
them, the cost of the products from
the big industries will also go down
and we can get cheap and good goods
in that case.
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Since heavy machinery projects
are going to be set up, I would suggest
that Madras may be given one heavy
engineering industry. Preferably, the
heavy electricals could be started
there. While such an industry is
started, many ancillary industries can
be set up with the help of the man-
agement of the heavy indus.ry and
the big industry can supply the
finance, the technical knowhow and
other facilities. Thus, a big industrial
zone could be created there.

Regarding small-scale industries, I
want to suggest a few things. Now,
the small-scale industrial products are
purchased by the Government at a
preferential price of 15 per cent over
that of the large scale industrial pro-
ducts. But this is not done with re-
gard to the purchases for the autono-
mous undertakings and other State
undertakings. This procedure should
be extended to them also. The States,
I believe, have a greater responsibility
for supporting the small-scale indus-
tries. They should also begin to pur-
chase these small-scale industry pro-
ducts at preferential rates,

In Madras, the handloom industry
is a major industry and the policy is
to bring 50 per cent of the handlooms
into the co-operative sector in the
Second plan period. For that, we are
giving aid from the cess fund for
development purposes and rebates.
The Madras Government has exhaus-
ted all the money given under this
aid. It has not enough money, and
it is meeting the expenses out of its
own fund. The Madras Govern-
ment is asking for 50 per cent, of
what it spends over and above what
they get, as grant from the Central
Government. When I put a question
last time on this subject, the answer
was that it is against the pattern of
assistance. I would plead that this
pattern of assistance should be so
flexible as to support the industry and
the co-operative sector and it should
not depend upon the pattern of the
aid. I hope the Minister will kindly
look into this aspect.
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In the south, there is great scope
for more sugar mills. The Minister is
also in favour of it. I hope licences
will be given soon for starting more
sugar mills there and the raw film
factory and the aluminium factory
will be set up soon, in the first or
second year of the third Plan. The
Government should take more and
active steps towards this end.

1 want to point out one aspect in
regard to the export trade. While we
are importing a lot of raw materials
for the industry, both small scale and
large-scale, we are exporting a lot of
raw materials that are required for
agricultural purposes. For instance,
there is oil-cake. We have been
exporting oil-cake worth Rs. 6 crores
in 1958. In 19859, we have exported
Rs. 16 crores worth of oil-cake.
This is something which I cannot un-
derstand. The Ministry says that by
the little amount of foreign exchange
through the export of oil-cake we are
able to purchase some more nitroge-
nous fertilisers. But at what cost is
it done? We want to reduce the price
of foodgrains. The price of oil-cake
which is a very good fertiliser and
is food for cattle is going up by 80 to
85 per cent. How is it possible to
reduce the price of foodgrains. There
are 8o many other factors which affect
the price of foodgrains but this is one
of the things which I have mention-
ed.

From my own experience, I would
like to submit this. For each and
every acre of land, we have to put
one bag of oil cake as fertiliser. That
means a cost of Rs, 25, One bag
formerly cost only Rs. 13 or Rs. 14.
The price has been raised to Rs. 25
now, a rise of Rs. 12 or so. 1f it is
not possible to impose a ban on the
export of oil-cake, I request that at
least a maximum should be fixed and
this sort of unlimited export of oil-
cake should stop.

The wage board recommendation in
regard to the textile industry is
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accepted and any dispute is to be ref-
erred to a tribunal. When it is defi-
nitely known that this recommenda-
tion is not acceptable to one party,
why refer it to a tribunal and give
rise t0 so many cases and appeals?
Why should it not be again gone into,
revised and looked into by all the
parties concerned? 1 think the Gov-
ernment should go into this question,
refer it back to the committee and
see that some justice is done.

Shri P. C. Borooah (Sibsagar): Mr.
Deputy-Speaker, Sir, in rising to say
a few words on the demands of the
Ministry of Commerce and Industry,
1, at the outset, would like to take this
opportunity to say something about
the undeveloped condition of the
State Assam I come from. I am the
only speaker from my State on the
subject and I hope I will be given at
least 16 minutes time.

Assurances had been given from
time by the Government that efforts
would be made to develop the under-
developed areas, but all the develop-
mental activities have beep found to
be confined to the areas wnicn are
sufficiently developed. The policy
statement of balanced development
has not been implemented. There
cannot be any dispersal of industries
unless some concrete measures for
dispersal are undertaken.

There is not a single industry in
the public sector in the State of
Assam. In regard to the one which
is in the offing—an oil refinery—one-
third only is in Assam; two-thirds
has gone to one of the most indus-
trially developed States of the coun-
try. There is not a single jute mill,
cotton mill, paper mill, fertiliser
plant or cement factory in Assam,
although the necessary raw materials
are there.

Along with the working of the
Naharkatiya oil wells from the next
year, 30 to 35 million cubic feet of
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natural gas will be produced and this
entire quantity of valuable product
will either go to waste or be burnt
away, on account of the failure on
the part of Government to start the
proposed projects for utilisation of
this natural gas. It will be a colo-
ssal loss to the country. As such,
I would request the hon. Minister to
see that the proposed fertil'ser plant
is put up and expedited, so as to
make use of this valuable by-pro-
duct.

Though there has been some im-
provement in the over-all position of
our trade deficit during 1959, the
trend of our foreign trade with the
advanced western countries is dis-
couraging. While there was a rise in
our imports from the US.A, UK.
and other West European countries
by Rs. 112 crores, our exports to
those countries rose only by Rs. 18
crores. It is, however, gratifying that
our trade position with east-European
countries, Japan, Chinag and other
ECAFE countries was comparatively
better, we have got a trade surplus.
There is a growing lag in demand
for our products in the advanced
western countries, mainly because of
their restrictive trade policies, and in
the formation of the European Com-
mon Market of inner six and of the
Free Trade area of outer seven. It
is unfortunate that these countries
are pcrsistently refusing to liberalise
thelr trade policies which can help
in correcting the trade balance of
under-developed countries like India.
Our Government has taken a number
of measures for export promotion,
but in view of the national policy
interferences by the advanced coun-
tries, they are not having the required
amount of success to improve the
situation. While we welcome the
sending of our delegation to the
Commonwealth Economic Conference,
it is also essential that some careful
reorientation is introduced in our
commercial policy. I feel it is high
time that we take serious steps to
promote intra-regional trade, parti-
cularly among the ECAFE countries.
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There are already talks on the sub-
ject, no doubt, but what is necessary
iz positive action. There must be
trade and other economic co-operation
among the ECAFE countries and our
Government should take the lead in
the matter.

Coming to industries that are vital
for our export trade, tea occupies a
very important place. As one of the
biggest foreign exchange earner, it
earns to the extent of 20 to 25 per
cent of our annual foreign exchange
earnings. As one of the biggest con-
tributors to the Indlan Exchequer, it
contributes some Rs. 120 crores to 130
crores in the shape of income-tax,
agricultural income-tax and corpora-
tion taxes. As one of the bhiggest
payers of duties, it psys some Rs, 20
crores to 30 crores in the shape of
export duty, excise duty, Assam
Carriage Tax and West Bengal Entry
Tax, besides many other levies. It is
the biggest employer next to the
Railways in the country, providing
employment to a million of our work-
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saddest part of the matter is that it
is not fully realised by the Govern-
ment and the industry is allowed to
be drifted away. That I am not
wrong in making the assertion will be
evident from the fact that there was
no mention of tea in the First Five
Year Plan and no specific prog-
ramme of development of it was
undertaken in the Second Five Year
Plan, except an expectation of a pro-
duction of 700 million lbs. and an
export of 500 million lbs. by the end
of the Second Plan period. To the
great credit of the industry, these
expectations have been fulfilled as
early as in 1958, to which there is no
parallel in the history of our indus-
trial development. The tea industry
has got tremendous potentiality and,
with a little bit of encouragement
and understanding, and kindlier treat-
ment by the Government, it can
achieve startling results in building
up the economy of the country.

I, therefore, “suggest that thers
should be a definite plan and prog-

ers and part-t‘'me emple to
another million; and with their
dependents, about five millions of our
population are being directly benefited
by the industry. Some five crores
of rupees the industry pays to the
country’s transport services includ-
ing the railways. It has & demand
for some hundred thousand tons of
. fertilizers produced in the country.
Indian plywood industry is practi-
cally dependent on the tea industry.
Coal, oil, cement, ceramics and machi-
nery industries are vitally associated
with the over-all progress of the tea
industry. In the words of Mr. Betts,

for the develop t of the
tea industry in the Third Five Year
Plan, which should includ h
of replantation of the over-aged tea
areas, modernisation of factories and
extension of research benefits. For
the implementation of these schemes
Government should set up a Tea
Development Fund.

There should also be a complete re-
orientation of the Tea Promotion po-
licy both in India and abroad. The
International Tea Agreement should
be renewed and all tea producers
should agree to set up a regulation

Chairman of the Indian Tea A
tion:

“The tea industry had earned
during the last ten years foreign
exchange worth Rs. 1,072 crores,
an amount that would cover the
overseas cost of s dozen steel
plants.”

Thus, the Indian tea industry plays
a very great role in shaping the eco-
nomic life of the country. But the

hinery which, if necessity arose,
might be set in motion to keep produc-
tion at par with demand.

Regarding taxation it needs na
mention that it is the highest in tea.
The policy adopted in this regard has
been a wrong one. It tends o tax
on production rather than upon profit.
On the one hand, the industry has
been asked to step up production and,
on the other, whether a profit is made
or not, for every pound of tea pro-
duced, a tax as high as 50 nP  is
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charged. 50 nP on a small unit as
one lb, in the 500 million lbs. makes
quite a big figure amounting to Rs. 25
crores. With this amount on its back,
the Indian tea enters the world mar-
ket and faces difficulty before the teas
of the duuy-free countries. Hence, I
urge upon the Government to rationa-
lise the taxes on tea, so that the
Indian tea can reign supreme in the
world market and, at the same time,
prevent the capital invested in tea
from being diverted to other indus-
tries.

While I welcome the proposal for
setting up the Plantation Wage Board,
I urge that there must be a bearing
of any increase in wages with labour
productivity. As far as possible it
should be allowed to be developed in
the natural course.

As regards the starting of the Tea
Training Institute at the Agricultural
College at Jorhat, the matter has been
long pending. I hear it is awaiting
sanction from the Central Govern-
ment. I request the hon. Minister to
see that the setting up of this insti-
tution is made early and the tea indus-
try is benefited by trained personnel.

Coming to the question of National
Productivity Council, I would say that
in any campaign for increasing pro-
duction, which is the prime need of
the hour, productivity plays a vital
role. Looking at the various prog-
rammes and the progress achieved by
the National Productivity Council,
we have every reason to be proud
of. It is doing very good work
and in the years to come it
will expand its activities. It has been
able to set up as many as 36 local pro-
ductivity councils all over the country
and more are in the offing. It has
also launched a campaign known as
‘In-country teams’ for the exchange
of technical knowledge among the
industries within the country. For
all these we need money. Our hon.
Minister, Shri Manubhai Shah him-
self said in one of the Council meet-
ings that productivity requires crores
of rupees. But it is found from the
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that a paltry sum of Rs. 16 lakhs has
been provided for this. I do not
know what the Council will do with
this meagre Rs. 16 lakhs except that
they will exist only for the sake of
existence. I wish that sufficient funds
be given to the Productivity Council
to continue its activities and achieve
the desired objectives.

As regards the State Trading Cor-
poration I would say that it should
confine its activities to finding new
markets for Indian goods and handle
them. It should not come in the way
of old and traditional markets handl-
ed through the usual trade channels.

Coming to the question of quality
control, it is very much to be regrett-
ed that on account of act'vities of a
few unscrupulous businessmen, some
of our products have lost foreign mar-
kets. This I think can be avoided by
compulsory pre-inspection exports
done through the trade concerned on
a voluntary basis. The other day the
hon. Minister of Commerce and In-
dustry said that if the efforts of the
Indian Standards Institute to improve
the quality of goods for export failed,
then the scheme would have to be
made compulsory that everybody
made to join the Indian Standards
Institute. I hope our men in the ex-
port trade will read the writing on
the wall and see that our export trade
is made a success.

Regarding public undertakings I
want to draw attention only to four
points. They are reasonable price for
the consumer, improved quality of
goods, evils of monopoly avoided and
overhead charges brought to eco-
nomic level. The time has now come
that the question of appointment of
eminent industrialists as heads of
public undertakings should be thought
over and acted upon.

Mr. Deputy-Speaker: The time
has also come when he should finish.

Shri P. C, Borooah: Yes, Sir; I am
finishing.
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I feel that the appointment of emi-
ment industrialists as the heads of
public undertakings may achieve good
resulis

My last point is about hand‘crafts.
There are at present two bodies func-
tioning for the development of handl-
crafts. One is the All India Handi-
crafts Board and the other is the
Handicrafts Development Corpora-
tion. I do not understand the neces-
sity of these two Boards functioning
for the development of handicrafts.
These two boards should be amal-
gamated into one and it should be
the responsibility of a single body to
look after the development of handi-
crafts.
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Shri Rajeshwar Patel (Hajipur): Mr,
Deputy-Speaker, Sir, 1 thank you for
giving me this opportunity to partici-
pate in this debate. Hon. Members
preceding me have rightly congratu-
lated this Ministry on having success-
fully augmented the industrial poten-
tial of the country during the last few
years. The production in the exist-
ing industrial units had gone up and
new industries have also been estab-
lished in the recent years. But, un-
fortunately, there has crept in some
kind of roniroversy during the debate
with regard to the role of the public
séctor and the private sector. As the
time is short 1 would rather not get
entagled in that, but I will straight-
away proceed and say that the pro-
gress made by the private sector also
is quite impressive and that made by
the public sector is, of rourse,
phenomenal and widespread. For
that the Ministry deserves the econ-
gratulations not only of the memhers
of our party but of the whole House.

Unfortunately, our statistics are
neither comprehensive nor up-to-date
and they do not give us a very clear
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and exhaustive picture of the progress
that has been made in the various in-
dustries. There are many small and
medium industries which also have
made very satisfactory progress.
Even the printed books supplied to us
by the Ministry giving the index of
the progress do not give us the full
picture.

While there has been a general pro-
gress in the industrial production of
the country, there are certain very
unfortunate features of our develop-
ment, particularly with regard to in-
dustries responsible for the consumer
goods. And, in the context of the
economy as envisaged by our Plans
and deficit financing, the necessify of
laying emphasis on those industries
concerning consumer goods cannot be
over-emphasised. 1 am quite aware
of the fact that most of
these consumer goods industries have
to depend for their manu-
facturéd goods, on the supply of raw
materials which have to be imported.
Our foreign eychange position has not
been too happy. Therefore, if they
have not been able to catch up with
the requirements, that is fairly under-
standable. But all the same, the
necessity of finding ways and means
to make these raw materials available
to these industries have to be found
out. In these conditions, the Ministry
has been able to keep the wheels of
these industries moving and this iz
really a creditable achievement. As
regards the availability of raw mate-
rials for these industries generally, I
have to make one suggeston. While
it was very ry lo blisk
basic industries in our country, we
should not have overlooked the neces-
sity of establishing industries which
could provide the raw materials for
the other industries to function more
effectively. For instance, when we
planned the expansion of the iron and
steel potential of the country by three
times the installed capacity before the
public sector stepped in, at that time
we should also have thought of aug-
menting production of special kind of
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stecl that is reguired in the machine-
making and other industries. In fact,
if we carefully scrutinise the import
and what we are spending dver our
imports, we will find that a large part
of the money spent is on items which
could easily have been manufactured
here if only we had taken good carc
and in good time. Unfortunately, even
to this day, we have not been able to
make up our minds with regard ‘o
the actual quantity of the special
kinds of alloy steel, machine tool steel
that we would be requiring in the
years to come and the proposal has
been hanging fire with this Ministry
as well as the Steel Ministry. I . do
not know where it has got stuck up.
Even to this day we have not been
able to make up our minds and the
programme that is before fhe Govern-
ment seems to be of an order which
will again leave a good margin to be
covered through imports which we
will find very difficult to do in the
vears to come. Shri Ghose while he
was discussing in the morning about
the possibility of any appreciable suc-
cess in our efforts to earn more foreign
exchange by way of exports, told the
House that there was not any great
scope and that we could succeed pro-
bably in augmenting our exports hure
and there but that would not make a
very material difference. I entirely
agree with him that the prospect of
our being a very big exporting coun-
try is rather remote in the near
future, In my opinion, the better
thing to do is to cut down our imports
which could be substantially cut
down if we took good care to start
the manufacture of raw materials that
our industries require.

Last time when this Ministry's de-
mands were discussed, you were good
enough te give me an opportunity
when 1 drew the attention of the
Ministry to one very important indus-
try of the country—automobile indus-
try. Since then an ad hoc committee
was appointed, popularly known as
the Jha Committee. They have al-
ready submitted their report, and
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they have rightly earned the thanks
of the Country. They have really
done a good job of it and gone into
the details of the problem. Unfor-
tur))tciy. they have not, for some
reason or the other, found it possible
Ato mike their recommendations very
specific. But I take this opportunity
to iell the House that my worst fears
in regard to the &mpacity of the int'us-
try as it exists today have been 1 ore
dr less endorsed by them. In taeir
recommendalions  they have wvery
clearly said that the industry as it
exists today is incapable of coping
with the requirements,

In fact, S'r, they have been making
much of the scarcity of foreign ex-
change, and the Jha Committee had
unfortunately to come to the conclu-
sion that ¢ven in the year 1959 whe ‘-
ever quantity of foreign exchange w s
asked for was placed at their disposa .

Even then they have not been able to

utilise them, and they have all through
been  flouting the directives of the
Tariff Commission. They do net have
any cost accounting system as asked
for by the Tariff Commission.

Under these circumstances, taking
into account the great role of this in-
dustry in our economy in general I
would gnly submit and suggest to the
Ministry that the new car that they
propose to bring out should be in the
public sector, not because T am oppas-
ed to anything being put in the pri-
vate sector, but because of the sheer
incapac'ty of the existing units to
cope with the task that is ahead of
them. T think it would be only right
that we should start this industry in
the public sector.

Shri Ajit Singh Sarhadi (Ludhiana):
Mr. Deputy-Speaker, Sir, the achieve-
mentg of this Ministry have been cre-
ditable indeed in the ycar under re-
view both in regard to industrial pro-
duction as well as rise in the matter
of export; but a particular matter for
gratification is this, that there has
been an increasing appreciation about
the regional disparity that prevailed
upon the industrial development of
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the country and the efforts that were

made to bring in a balance in such
developments.

I am glad, Sir, that the working
group of the Small-scale Industries

Board has recommended that the Gov-
ernment should set an example by
locating large-scale public sector units
in under-developedl areas, and initiate
a definite programme for develop-
ment of small units to work as ancilla-
ries to the large-scale units. This re-
commendation, no doubt, is for the
Third Plan period; yet, I believe, Gov-
ernment would do well in taking up
the removal of regional disparities in
the period that iz left in the Sccond
Plan period.

In this connection, I would parti-
cularly draw the attention of the
Ministry to the position that is pre-
valent in Punjab. As the hon. Min-
ister knows very well, the programme
in Punjab during the Second Plan
period pertaining to large and medium
industries envisaged five sugar facto-
yies, one co-operative spinning plant
w0 help the handloom weavers of
powerlooms in the small-scale sector,
one textile finishing plant, one shoddy
spinning plant, one hosiery needle
plant and one electric furnace. Ex-
wept for three or four sugar factories,
vie have not been able to accomplish
wnything else. The question is this.
Punjab is very much backward in the
matter of public sector projects and
large undertakings. Out of the 20
public projects and undertakings in
the country with a capital investment
o' Rs. 538 crores, besides the heavy
loens advanced to such concerns, the
Swuite of Punjab has got only one
fertiliser factory, namely, the Nangal
Fertilisers and Chemicals, When we
ar* so backward in the matter of heavy
inttastries, at least in the matter of
large and medium industries, we do
expact that the Government will give
us yome attention.

1.. this connection, I would parti-
cul:ly invite the attention of the hon,
Minister to the report of the Punjab
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Government where they have stated
thus:

“The large scale sector of indus-
tries in Punjab iy undcr-deve-
loped. In 1956, the Stlate had
only 135 large and medium indus-
tries, employing 100 or more
workers. There is an increasing
pressure on the land, re-
sulting in fall in the stundard
of living in the rural areas and
creating an acute employment sit-
uation. Similarly, in the urban
arcas, lthere are few openings for
the educated youngmen, The tra-
ditional arts and vocations of the
people providing them with full
or wholetime occupationg have
been dying out on account of
mechanisation of production.
Although the emphasis in the
industrial structure in the State
is on small scale industries, there
is still a vast scope of develop-
ment. The most important bot-
tleneck in the development of
small scale industries are lack
of finance, unhealthy and non-con-
genial conditions in workshops,
non-standard production, lack of
technical skill and knowhow and
inadequacy of market facilities”
Now, you will be able to appreciate

why the Punjab Government have
not been able to complete the target—
they will never be able to complete
the targets—and why it has b=en
backward in the matter of largr or
heavy industries. The situation in
respect of the large and medium n-
dustries in Punjab will be clear irom
what follows in the Progress Report
for April 1956 to December 1959 of
the Punjab Government;

“The programme under this
head envisages State participation
in the development of 11 large
and medium industries at a total
cost of Rs. 159:00 lakhs and expan-
sion of industrial education in the
State. Four industries were es-
tablished during 1956-57 and an
expenditure of Rs.  32°10  lakhs
was incurred out of the total pro-
vision of Rs. 159:00 lakhs. No
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further progress could be made
in this direction due to licence
difficulties.”

This is very significant., I know that
the hon, Minister is very keen on help-
ing the under-devcloped areas and
the backward areas of Punjab and
such other Stales in the matter of
heavy industries. Yet, I cannot un-
derstand why in this particular mat-
ter, the licences were not issued. Per-
haps. 1t was due to difficulties on ac-
count of foreign exchange shortage.
All the same, there should be a sort
of priority in this matter. I would
bep of the Gove:nment to see that in
case the poliey eof the Government
is—it is s0 mow—that there should be
a development of the backward areas
and under-8eveloped arcas or less
developed areas, there shci'd be a
phased programme. and priorities
should be fixed and particular atten-
tion should be given to heavy capital
investment on heavy industries in the
under developed areas and for attain-
ing a balance throughout the country.
Especially all those regions which are
backward in thig respect should have
a priority.

I can see that Punjab has got cer-
tainly a very significant position. In
the matter of small scale industries, I
am grateful to the hon. Minister of
Industry for the help that he has been
giving to that sector. But here too,
let us see what the Punjab has contri-
buted in the matter of production of
bicycles sewing machines, hosiery
goods, etec. Owing to shortage of
time, I am not going into the details
of it. In these items, the achieve-
ment of the Punjab people has been
very significant. Yet, from what I
have read from the annual report, I
can say this that Punjab has not had
fair deal in Several matters. Let me
refer to the centres which have been
created, namely, the prototype-cum.
training centres. One of them has
been situated at Okhla in Delhi. ano-
ther at Rajkot and the third at
Howrah and the fourth is somewhere
in Madras. Punjab has been over-
logked in this connection. Attention
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should have been given to this so far
as Punjab is concerned, for the simple
reason that those people who on their
own initiative and effort are putting
in so much energy and labour for
the production of consumer goods,
should be encouraged.

In this connection, as I have said,
the question of finance is very inuch
important. The total financial help
in the shape of loan that has been
given during the last three years is
Rs. 130 lakhs by the Punjab Govern-
ment and Rs., 39 lakhs by the Punjab
Finance Corporation. Except for this,
despite the fact that in the report it-
self it is indicated that more than
Rs. 27 crores have been given as loan
by the State Bank, and other institu-
tions throughout the country Punjab
has not been given any help.

In the matter of training, technical
skill and know-how also no effort is
being made to give any help to Pun-
jab. 1 submit that these are things
which are most important. I hope
the Ministry will give particular atten-
tion to this. As the hon. Minister ls
keen, I do hope Punjab will be able
to get that great help in the matter
of development of small-scale indus-
tries, on which rightly there should
be emphasis in industrial development.

In this connection, there are two
or three local issues to which I beg
to draw attention. I am grateful to
him for having settled satisfactorily
the matter about supply of yarn.
There iz one thing however to which
I draw the attention. In that case
monopoly has been given to the
spinners’ Association. Instead of these
import licences being given to the
private sector and to the spinners’
association, if thev are given to the
Small Industries Corporation, not only
would there be equitable distribution
and adequate supply, but there would
be reasonableness of price also.

Besides this, I would draw attention
to the excise duty on staple cloth.
That has hit hard the smaller units.
Many of the small units are closed
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and more than 8,000 people are un-
employed. The hon. Finance Minister,
in reply to my calling attention notice,
informeqd that only about 1,500 people
are thrown out of employment. But
my information is about 8,000 people
are unemployed, because of the excise
duty. I hope the hon. Minister would
consider this matter with the Finance
Minister and give them relief in the
matter of exemption,

Shri Manubhal Shah: Mr. Deputy-
Spcaker, Sir, it is a matter of real
satisfaction that throughout from
morning till now, all the hon. Mem-
bers who participated have expresscd
some satisfaction at the performance
on both the commeree and industry
side. The production of the indus-
trial sector has gone up in spite of
the hardships through which both the
private and public sector industries
had to pass in the last two or three
years, due to severe restrictions on
foreign exchange. On the export
front also, there has been g remarka-
ble rise compared to what we had
experienced last vear, when there
was a general world recession in
foreign trade. Therefore, we are all
very grateful to the House and
through the House to the people for
having appreciated this cffort on the
part of Government. But what I
would like to urge before the House
is that this result has not been due
fo  any effort in a single
year, but to a sustained industrial
and economic policy since the na-
tional Government came to power. I
would say that the industrial and
ceonomic policy could be well visua-
lized if T place before the hon. House
a few figures to show how the econo
mic and industrial policy of the coun-
try has been formulated and acecele-
rated from one Plan to another.

In the First Five Year Plan the
total investment in the public sector
on large-scale industries and mineral,
the House will recall, was about
Rs. 80 crores: in the wvlillage and
small-scale industries it was R 44
ecrores and in the matter of electric
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power—since the Plans have begun it
15 now more or less a State function;
and it is most intimately connected
with industiries as most of the power
is consumed by the industries—it
was Rs. 260 crores in the public
sector. The total investment under
these three heads, which are directly
connected to more or less all factory
industries was about Rs. 364 crores.
In the private sector, in the First Five
Year Plan the total investment under
these three heads was: large-scale
industries and minerals Rs, 340 crores,
village and small-scale industries
Rs. 88 crores—a recent computation
by certain schools of economics goes
to show that Rs. 1 worth of invest-
ment in the small indusutries and
village industries by the State pro-
motes invesiment of about two to five
times the total value of the outlay
but we in the Ministry have calculated
it on a more conservative basis, that
i# two times, Rs, 88 crores against
Rs. 44 crores in the public sector—
and power about Rs. 30 crores, mak-
ing a total in the private sector under
these heads of Rs. 458 crores, thus the
total in the First Five Year Plan beiug
about Rs. 822 crores in the industrial
sector,

In the Second Five Year Plan, due
to the deliberate policy of giving
greater and greater emphasis on
industrialisation, the total investment
of Rs. 822 crores rose to Rs. 2,755
crores among them being Rs. 822 crores
in public sector large-scale industries
snd minerals in the Second Plan,
village and small-scale industries
TNs. 180 crores and power in the pub-
lic sector Rs. 481 crores, making a
intal investment in the industrial
sector, including power, of Rs. 1,483
crores in the public sector and in ‘he
private sector Rs. 850 crores on large-
scale industries and minerals, Rs 340
crores on village and small-scale
industries and on private power houses
Rs. 62 crores of investment, making a
total of Rs. 1,272 crores.

Thus, the House will fully appre.
elate, from an investment of Rs 3?0
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crores over the five years of the First
Plan, the investmwnt sharply rose to
Rs. 2,755 crores in the Second Plan
In the Third Plan we are going 1o
have a still greater emphasis on more
massive industrialismtion and large-
scale industries and minerals, from
the tentative outlay, will be about
Rs. 1,300 crores in the public sector;
village and small-scale  industries
will be between Rs. 25C crores to 300
crores, including loans and various
ussistance. And we hope as a result
of the feelings exprecsed in this
House and elsewhere, w» might find
some means and methods to raise tais
investment on village and small-scala
industries over Rs. 300 crores—and
power about Rs. 900 crores in the
nublic sector, making an cstimated
total investment of Rs. 2,500 rrores ir
the public sector on industrie- inslud-
ing pnower.

In the private sector, the Third
Plan gross estimates are that invest-
ment on private sector large-scale
indus.ries and minerals will bs
Rs. 1,250 crores, village and sraall-
scale industries, by the same computa-
tion of twice the ratio of the public
investment, Rs, 600 crores and power
Rs. 50 crores for the private power
houses, giving a total estimated invest-
ment on industries of Rs, 1,900 crores,
raising the aggregate industrial invest-
ment to Rs. 4,400 crores in the Third
Plan.

It should give some satisfaction to
the House that the policy in the coun-
try of rapid agricultural development
and massive industrialisation is the
only policy which can lift an under-
developed country like ours and to
change the proportions both in con-
sumption, under-employment and
unemployment from its levels of cur-
rent disabilities and weaknesses  of
various types that we are experiene-
ing to come to a stage of proper deve-
lopment in the future and in order
to make real impression on the pro-
blem of unemployment. ‘

While T express satisfaction on t.
rate of growth in industrial invest-
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ment from Rs, 822 crores to Rs. 4,400
crores over a period of ten years, 1
should also caution the House that the
various estimates made about the
industrial economy reaching the point
of take-off by an extra investment of
Rs, 25,000 crores in the next ten years
may be correct, but having seen the
work on the fleld and more on the
realistic basis I would not rather
venture or hazard to make any
_puesses because a take-off point, as it
is understood in economics, is more
or less a total self-reliance without
any foreign long-term credit assis-
tance to keep the sustained growth
and the accelerated growth of indus-
try. But apart from the growth or
the take-off stage of economy, I would
certainly draw the attention of the
House to the very great need for the
still further and more massive Indus-
trial development if the country is to
reach anywhere and cross the hump
of under-development, and existing
distress of unemployment, so that the
self-sustaining growth of economy can
be reached. That to my mind is a day
for which we will have to strive for,
more strongly, with greater vigour
and removing all the laxity which our
national economy today experiences
in a large measure. That to my mind,
in terms of aggregates, would be when
the stage of economy of the country,
would reach something like a produc-
tion of 25 million tons of ingot steal,
per year in the power field 30 million
to 40 million killowatts of installed
capacity of energy against the Third
Plan target of about 12 million killow-
atts and not less than 50 per cent of
the national income to be derived from
the industrial region. No country in the
world with gross domestic production
of less than 25 percent as we are ha-
ving to day from the industrial sector
could think of a self-sustained growth
of its economy or of providing any
large measure of emplyment opportu-
nites. For that work which lies ahead
of us for the next ten or fitten years
all the people of this country, the pri-
vate industrialists, the public sector
industries and the two Houses of Par-
liament all will have to work in full
harmony Kéeptng a watchful eye on
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every weak link of the national eco-
nomy, strengthening it as we go along
the road to massive industrial develop-
ment and agricultural growth and eco-
nomic development so as 1o reach some
of these targets as early as possible.

For this growth of economy which
has brought the industrial index tar-
get to 151°4 from what it was last
year namely, 130-7, that is a growth
of 11:7 points and in terms of percent-
age 84 per cent, which has been the
recorded rise in the last year, I must
congratulate the private industrial
sector for the very impressive record
of work that they have put in in the
last year. Even though many of us
believe that the role of the public
sector in this country in the coming
yvears, at least for a decade or two,
will be of a very major nature, one
cannot fail to appreciate and must
recognise without any reservation the
great tole that the private industry
has played and what it has contribut-
ed to the growth that we witnessed
during the year 1859 and before.

When this industrial grovrth is being
considered I would llke to place before
the House a brief picture of what we
are trying to do in the public sector
during the p y of the S d
Five Year Plan, and the Third Five
Year Plan, which is lying ahead. As
the House knows it is our
good fortune that the Steel
Ministry's tentative targets of 10
millon tons of coal are more or less
million tons of coal are more or less
being accepted. I do hope they will
be firmly accepted in due course when
the final Plan is approved by the coun-
try and the Government because
without the basic steel which is the
raw material, nutrition and strength
of the national economy, it would be
suffering a great deal. These three
yvears that we have passed, I know
half the number of people whom T
meet from morning till evening thelr
real trouble had been the acute
shortage of basic raw materials like
steel, tin plates, copper, wool tops,
rayon yarn, various chemicals compo-
nents, alloys and steel sheets. The
day should not come again in Indla
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when due to any defect or any slip in
planning we again face the same
situation of acute shortage of tinplates,
steel sheets, black sheets, galvanised
steel sheets, mild steel plates, lighter
sections, merchant steel and various
types of steel, the scarcity of which
we have experienced in the last three
years in a very very intensive man-
ner. I am quite sure that with the far-
sightedness that our planners possess
we will be out of the woods as far as
steel is concerned.

Now I will take those sectors with
which the Ministry of Commerce and
Industry is primarily concerned, Out
of an investment of Rs. 1300 crores,
about Rs. 360 crores or more will be
required for the steel expansion and
perhaps with the starting of the
Bokaro steel plant we will be able to
reach a target of 10 million tons over
and above the ecxpansion that may
take place ih the private sector. The
minerals and the oil will claim about
Rs. 390 crores leaving about Rs. 550
to 600 crores for the projects of the
Ministry of Commerce and Industry,
Out of these, the most important
project that we are undertaking is the
heavy machine  building plant at
Ranchi: As the House already knows,
this is going to produce, according to
a revised target, 80,000 tons every
year of industrial machinery required
by the steel plants, the cement plants,
the machine tool plants and various
other heavy industries when the
project will be completed, The invest-
ment will run to about Rs, 80 to 100
crores and by 1964 we hope that at
least 25 to 30 per cent of the leavy
machinery requirements of the first
Indian steel plant at Bokaro—I mean
the first Indian plant in the sense that
the Indian machinery will go into the
stee] plants—will be provided by the
Ranchi project. We do hope that in
the first vear or the second year of the
Fourth Plan we shall accelerate and
complete this project rolling mills and
with reduction mills and all other
heavy materials so as to provide to
the nation one complete steel plant
which could produce 1 million tons of
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steel, every year from the year 1966-
67. Therefore, it will be a matter of
great satisfaction when this Ranchi
project will be completed. I can
assure the House that all the prelimi-
nary contracts have already been fin-
alised; the schedules have been drawn
up and all the preliminary works have
started at Ranchi. Those of the hon,
Members who would accept our
invitation to come to Ranchi would
certainly find, when they see the site,
that as much work as is necessary and
something more in afi accelerated
manner is being done there.

Along with this Ranchi project there
will be two other institutes. One
institute will train machine designers
from the Indian engineers of experi-
ence who shall be in future able to
design indigenous machinery which
would be produced in the country.
The other institute will be for the
foundry  just on the lines of the
Nottingham Foundrymen’s Institute in
Britain where the foundrymen of
high experience will be trained from
year to year. [ am specially drawing
the attention of the House to this
because they are wvery vital for the
future of the heavy machinery and
industrial machine designing for our
country,

The next important project is the
heavy electrical project at Bhopal. As
the House already knows, we have
now programmed for <three heavy
electrical projects, one at Bhopal and
there will be other two, one with the
Russian collaboration and the third
vith the Czoch collaboration. The
actual sites for the other two electrical
projects have not been decided as yet.
But I can incidentally assure the
House that all the theory and the
principle of dispersing heavy indus-
tries as much as possible in every part
of the country will be borne in mind
because already claimg have started
coming to us that this project should
go to a particular State or the other.
I can give a general assurance that
they will be set up at different places.



8797 Demands

As regards the production pro-
gramme, the Bhopal project is now
almost programmed to produce from
the original target of Rs, 6} crore tons
per year upto Rs, 50 crore per year
within the next ten years. As a matter
of fact we all of us discussed this
matter with Lord Chandos and it
might be possible to accelerate the
production and reach the target with-
in 7-8 years.. This very year from
June or July the production will start
giving transformers and in another
three years the first hydro turbo alter-
nator will emerge out of the Bhopal
plant and by the end of the Third
Plan we hope to give to the country
Rs. 25 crores worth of hydel turbines,
transformers, switch gears, control
gears and all the other heavy elec-
trical equipment that can flow out of
such a project.

Incidentally I may mention here
that we are very proud to say that the
technicians and  the trainees—about
2700—who are being trained in Bhopal
received very high appreciation from
the British experts and Lord Chandos
when he visited these works, At one
time Lord Chandos was rather reluc-
tant to agree to a programme of acce-
leration, but when he and the other
British experts saw our boys. they felt
confident that any work could be
attempted by these Indian engineers.
Therefore, at a subsequent talk he
wanted 60 m.w. steam turbines also to
be included in the programme, and we
are glad to inform the House that we
agreed to that, so that steam turbines,
along with hydel turbines, would be
included in the Bhopal project.

Over and above this, the Russian
and Czech aided projects will also
help to produce about Rs. 30 crores
each of heavy electrical equipment,
making a total of about Rs, 80 to Rs.
90 crores every year of heavy elec-
trical equipment out of these three
projects.

While I say these things with satis-

. faction, I must caution the House that
even these three plants, with the
capacities contemplated, would not be
able to provide more than 60 to 65 per
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cent of the national requirements, and’
we will have to enlarge the projects
and take further steps to see that we:
cover the entire requfrements of the
country in heavy electrical equipment.
Therefore, I would invite the co-~
operation of the private sector. The
private sector should also initiate
some schemes and projects for the.
manufacture of these turbines, trang-.
former, switch gears, drill gears and
diesel generators, so that the public
and the private sectors together can
make the country self-sufficient in
heavy electrical equipment as early
as possible.

As the House is already aware, the
Durgapur coalmining project is being
doubled from 30,000 to 60,000 tons ¢o
include 45,000 tons of coalmining
machinery and about 15,000 tons of
mineral oil, petroleum and other
exploration drills, riggs jigs etc. Even
in this 45,000 tons of coalmining
machinery, we are trying to include a
diversified programme, to have mining
equipment for iron ores, chrome ores,
bauxite and various other types of
minerals. Therefore, this Durgapur
project is going to be one of our verv
fine projects which will give a great
boost to the mineral industry.

About fertiliser projectors, as  the
House is already aware and as the
hon. Shastriji mentioned the other day
in the Federation meeting, a target of
one million tons of nitrogen per year
has already been approved for the
Third Plan, of which about 800,000
tons will be manufactured in the
public sector with the present four
public sector projects at Rourkela,
Neyveli, Nangal and Trombay, and
three more new projects—three or
four—proposed in the public sector in
the Third Plan with an investment of
about Rs, 125 to Rs, 130 crores. Here
also, the co-operation of the private
sector will be most welcome to the
country, because fertiliser is a com-
modity for which there will always
remain a constant and insistent
demand. As a matter of fact, during
the current and next Plans it would
be better to licence import of complex
of fertilisers on a liberal scale if we
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can afford tne money, or even if we
have to economise on other sectors. I
know 1 am speaking in the presence
of the Finance Minister, but it is im-
perative that in the next three or four
years we should permit imports a3
large a quantity of complex of ferti-
lisers as possible .to meet the require-
ments of money crops, agriculture, tee
and coffee plantations etc., because
every rupee invested in fertilisers will
yield to the nation two or three rupees
of national gross product. Such im-
ports of fertilisers on a liberal scale
till our fertiliser plants go into pre-
duction will be most beneficial,

Regarding drugs, the House already
knows the details, I shall not repeat
them, but I would like to say that by
the third year of the third Plan we
shall be in a position to produce prac-
tically every basic life-saving drug,
antibiotics, sulpha drugs, alkaloids,
synthetic drugs, vitamins and all the
other intermediates required. The
total value of drugs and immediates
to be produced in the public sector
will be Rs. 40 to 45 crores per year.
We are fortunate in having collabor-
atlion from the Soviet Union as well
as the West German firms of Bayer and
Hoecht and others. The West German
plant will be perhaps the first to
manufacture such complex and diffi-
cult intermediates of organic chemi-
cals in the whole of the Asiatic con-
tinent.

On the machine-tools side, the pro-
duction of the Hindustan Machine-
tools Lid. is already being trebled
from 600 machines to 2000 machines,
and we are planning {wo more me-
dium type machine-tools units. As
my hon. friend from Punjab and
other Members had urged, it is our
endeavour to see that these machine-
tool plants will be dispersed in as
many places as possible. Shri Nagi
Reddy made a reference to the Praga
tools factory. We are already doubl-
ing it up and making it practically as
‘big as the Hindustan Machine-Tools,
to give satisfaction to the State of
Andhra Pradesh, and it will make
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also the precision machine-tools as
well ag various other items of engi-
neering industry.

On the heavy machine-tools side,
the House is already aware of the
collaboration with the Czechoslovak
Government who have given us good
technical know-how and credit. The
heavy machine-tool project will be one
of the very complicated and difficult
projects, one of the most difficult pro-
jects, if ] may say so, of all the heavy
industries that we are contemplating.
We are not quite sure of the size, but
we do believe that about 15000 to
20,000 tons of machine-tools per year
of all heavy varieties will begin to
be manufactured in the Czechoslovak
project, as soon as it goes into pro-
duction by 1964-65.

Then, there are three small things
that I would like to mention; one is
the raw film, the second is the watch,
and the third is the sulphur pyrites
project.

The raw films project has been one
of the most difficult projects, but we
have been lucky to secure the colla-
boration of the French firm of Mis.
Bauchet, There have been some mis-
givings in the minds of the film pro-
ducers and users, but I can assure them
that we are taking the greatest care
about quality and about 50 to 60 per
cent of the national requirements of
photographic films, cine-films and
X-ray films will be covered by this
project, and if there are any shortages
or otherwise need for higher quality
goods, if necessary, we shall have to
import some of the raw films for some
time,

Here also, I would invite the co-
operation of those Internationally
famous raw-film manufacturers who
had so far kept themselves a little shy
of India, and they have kept them-
selve; away from collaboration with
us, and say that they are most wel-
come to came to this country and
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collaborate with us to produce the
best of the raw films that they claimn
to produce in other parts of the world.
Over and above their coming to colla-
borate with us, if they still want +¢o
have a unit of their own, we have no
objection. In addition to the unit that
we shall be having with their colla-
boration in the public sector, if they
want to have a private unit, if they so
desire to put it up on their own, we
have no objection.

This will be one of the very com-
plicated chemical lines of raw film,
where we have decided that we shall
manufacture every basic raw material
also of this  industry. Up till now,
many questions had been raised in the
House, but the offers we have receiv-
ed so far were all lame-duck offers;
they only wanted to do some pigmen-
ting and spreading of some gelatine
on some imported cast base to  be
brought from outside, That is not the
way the Indian industrial programme
could function, and such a thing, was
not, therefore, acceptable to us, The
French firm, fortunately, has accepted
all our conditions, and has given us an
agreement for collaborating with us
to make the base. to make the raw
film, to make the X-ray film, and to
make the photographic film, that is,
about 35 million 40 4 million square
meires of cine-films, about half a
million square metres of X-ray films,
and half a million square metres of
photographic fllms; and in the various
other ancillaries and auxiliaries pro-
ducts also. they have promised us
their collaboration.

Regarding the watch factory, there
have been some doubts, but on  the
whole it has been well received. There
have also been some doubts expressed
as to why Government should go into
the public sector on an item like
watch, Here, I would only remind
the House that a watch though it looks
so small, is yet one of the most com-
plicated and most precise machines
.and instruments that one can produce
through an industrial base, and,
therefore, it was found necessary to
train young men from this country
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who could be thoroughly well-versed
in course of time, as a result of train-
ing in the public sector watch indus-
iry, and who may be able to or be
enabled to start thejr own industries
and spread them in the far corners of
this country in every State. It would
be very nccessary to decide with con-
fidence in this matter, and, therefore,
u public seclor project was selected.
The Japanese Citizen Watch Co. is one
of the very highly qualified companies
with a high international reputation,
and we are glad that an agreement
has been finalised.

The hon, Member from Kashmir,
Shrimati Krishna Mehta wanted the
factory to be located in Kashmir. We
have the fullest sympathy with the
case of Keshmir, but this is a high
precision tool where even we were
shaking as to whether we in the
public sector should undertake it,
because the private sector itself would
find it extremely difficult to initiate
such a difficult programme. So, it will
be very difficult to put up such a plant
in a place like Kashmir, where

hine tool technig are not avail
able and where high precision
engineering and environment required .
for such a basic difficult industry like
a watch factory would not be there
But we can assure her that there are
varjous other types of industry which
we are contemplating and which we
have already initiated in Kashmir 1In
the case of the watch factorv, every
foreign technician who came here,
every team which came here, wanted
to start it only in Bangalore because
the Hindustan Machine Tools factory
is there. There we have hundreds of
young men who know how to handle
machine tools, In the ultimate
analysis, a watch factory is nothing
else but a conglomeration or aggro-
gate of diffcrent types of machine
tools.

As regards sulphur, I can only say
that we have been extremely lucky ¢o
have struck iron pyrites of a rich
variety in Amjor. Now we hope to
raise the production from 100 tons per
day to 400 tons of sulphur per day.
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This was a commodity which was all
the time behaving like a mirage,
always escaping by the time we had
reached some source, This is the first
time that in Amjor we have been
having a lucky strike where about 10
miilion tons of high grade iron pyrites
have been located. The expectations
are 9 to 10 times more than thay,
which will make the country in a
major way more or less self-sufficient
or at least less dependent on imports
from abroad.

Regarding the NEPA Mills, I cau
assure Shri Ramsingh Bhai Verma
that though he congratulated us quite
a good deal on the progress made, we
are not yet at all satisfled with the
progress of NEPA. We have got to
improve the quality, we have got to
reduce the prire and we have got {u
increase the production. Therefore, 1
the Third Plan period, we are going
to double the production from 100
tons per day, that is, 30,000 tons per
year, to 200 tons per day, namely,
60.000 tons per year so far as news-
print at NEPA is concerned.

Mention was made of the privale
sector industries, My hon. friend,
Shri Nagi Reddy, pointed out that we
are giving too much impetus to
foreign capital, For the information
of the House, I may mention that In
the last three years, 1957, 1958 ana
1959, we have approved—thesc figures
are, of course, under-estimates and
not complete the final figures will be
murh  more—44 cases of foreign
technical collaboration in 1957, 91
cases of foreign technical collabora-
tion in 1958 and 175 cases of foreign
technical collaboration in 1959, mak-
ing a total of 310 cases. 1 hope the
House will appreciate that if out of
them, about 20 or 23 are such projects
where there is a majority of foreign
participation, that is not a thing about
which we should be so much anxious
or worries. Out of 310 or more pro-
jects, about 23 are with a  higher
element of foreign participation. Here
1 would say what the national policy
is.
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Shri Nagl Reddy: May I just in-
form the hon, Minister that according
to my calculations on the basis or
flgures given to me in answer to a
question, it is not out of them that
only 10 or 20 have been with a majo-
rity foreign participation? In 1958-
59, out of the cases of private capital
collaboration that have been allowed,
more than 50 per cent of the number
of companies have been allowed with
more than 50 per cent of the capital
from foreign collaboretion,

Shri Manubhai Shah: I do not under-
stand how he goes by that 1 may
tell him in absolutely realistic terms
that out of the 310 cases of foreign
technical financial collaboration
approved by the Government of India,
about 23 cases,—as a matter of fact,
the number may come to less than
that; but I am taking his own figure-—
are with a majority of foreign finan-
cial participation.

Shri Nagl Reddy: May I read our
the answer given? The total number
of companies allowed with foreign
capital participation was 45 in the year
1958-59, out of which 23 companies
have been allowed with more than 50
per cent foreign capital participation.

Shri Manubhai Shah: I have given
what the present estimates are. 1
was going to mention that the policy
of the Government is to welcome
foreign capital in all industrial deve-
lopment with the proviso given in the
Industrial Policy Resolution that
generally we prefer that Indian par-
ticipation should be the majority and
the foreign participation should be
below 50 per cent. But where the
techniques and skills are rather speci-
alised or important to natiopal eco-
nomy and where it is not undesirable
for the national economy to have
foreign participation with a majority,
there has been no barrier, even under
the Industrial Policy Resolution of
1948 reiterated in 1956, in the way of
foreign capital having a majority with
the approval of the Government.

We have been very cautious and
careful to see that every project is
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scrutinised before a foreign majority
project is approved. But I would like
to say this that the foreign countries

have been giving us valuable assistance

and the House has appreciated this
matter from time to time, that for an
under-developed country lacking in
gkilled functions, it is necessary that
those who had the opportunity of 200
years of industrialisation should come
forward to our assistance through the
welcome given by us and help us to
industrialise our country in these diffi-
cult and diversified lines,

1 wish to mention about the private
sector industries. Hegarding ‘textiles,
1 am not going into details. All I can
say is that more production ana more
production is the answer to the pre-
sent price question of textiles. Day
before yesterday, hon, Shastriji had
appealed to business and 1 nad appeal-
ed from Bombay time ana again and
1 do take this opportunity once inore
1o suggest to the industry tnat all
*heir dificulties ana troubles are veing
‘borne in mind. We have assured them
and are assuring them as mucn cotton
as they want through indigenous as
well as imported sources and it will
be in the fitness of things that tne
private sector, as they have risen in
the past, would rise to the occasion
10 produce more and more lextics.
“That alone will bring down tne prices
in the ultimiae analysis. They have
done very weil last yeur and mm fuiure
we expect them to do better.

The House will be glad to know
that we have approved 4 types ol
automatic looms, the Sakamoro, the
Tavda, the Ruti and the Xevo which
will be manufactured in this country
and which will help to splve one of
the basic problems of this industry,
namelv, modernisation, Once these
automatic looms are made—Ruti,
‘Sakamoto, Kevo and Toydo are some
of the hest—they will help us 1o pro-
durce better cloth for export ac well as
for internal consumption,

On cement 1 need not mention any-
thing because the facts ere well-known,
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Shri Narayanankutty Menon: Re-
garding textiles, may I ask for a clari-
fication, Sir? Regarding the pro-
duction of long-staple cotion, last tirme
the hon. Minister said thal production
of long-staple cotton should be under-
taken on a large scate. Muny people
in Kerala took to it and later on
when they were auctionea, v was
found that they could fetch a price
which was one-tenth the actuual cost
of production and all those neopie
are suffering. Now, they have repro-
sented to the Minister. |  want to
know whether the Ministry has taken
any steps in respect of those people
who are actually producing long-scale
cotton and seving foreign exchange to
give them relier.

Shri Manubhai Shah: The question
which my hon. friend has put should
be put to the Ministry of Food and
Agriculture. But I can assure the hon,
Member that we shall convey his
feelings because I do not know the
actual facts. All I know from general
contact with that Ministry is that every
assistance is being given for the grow-
ing of long-staple cotton and In the
last 4 years and the rise in production
has been due to their efforts. But I will
certainly convey this feeling to the
Food and Agriculture Ministry.

Then, regarding the automobile in-
dustry it has been one of the Cinde-
ralla industries of this country. Cri-
ticism has been pouring from various
quarters ([nterruptions). All I can
say is that I have always felt that for
an under-developed country like ours,
the private automobiles industry has
done very well and has done really
good work for this coun'ry. They
have produced cars vehicles and other
trucks of wvarious tvpes, the {trail
loaders and smaller trucks and others,

which an under-developed country
could feel proud to produce.
Having done so I should caution

them about what the Jha Commitiee
has suggested. They thould  imme-
diately underlake—ay they have al-
ready starled taking to it—in instal
all plant and machinery so as to make
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the whole vehicle and all the vehicles
produced, practically 85 to 90 per cent
indigenous within the shortest space of
time. The necessary foreign exchange
we have been granting them; and if
more is required we are prepared to
grani. But we will not allow them
merely to halt and retard the growth
of the indigenous content of this in-
dustry.

On ancillaries also the Jha Com-
mittee has made very good and
knowledgable observations. At one
time it was believed that the ancillary
growth is rather small. Many Mem-
bers have been repeatedly saying this,
But this has been analysed in the
chapter on the Ancillaries of auto-
mobiles. More or less our indus'ry 1s
following a pattern of the continent,
aiming at the production of a
large proportion of the thing. The
Improvement of the ancillaries s
going on an accelerated scale and we
are going to give greater boosting to
the aneillary industries in the Third
Five Year Plan. As g matter of fact,
in order to make the growth of an-
cillary industry possible, we are think-
ing of functional industrial estates in
the Third Plan.

That is, there will be some estates
which will be devoted to a complete
variety of ancillaries required for a
particular industry. That is, if the
automible industry consists of 4,380
parts or so, then we shall try to parcel
out in one scctor of one single estate,
practically all the components required
for the automobile industry. Like
that, half a dozen or more junction in-
dustrial estales can grow for this.

Similarly, for radio component:. We
will try to see that all the components
that go into the radio, about 130 or
140 of them—are properly parcelled
out and produced at some of these
indus'rial estates, There would be
many of such junctional industrial
estates in different parts of the coun-
try so that intensive attention vcould
be given to the scientific growth of
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ancillary industrics which, in turn.
would spread to the different parts of
the country.

18 hrs.

I was touching the subject of auto-
mobiles and hon. Members may not
pardon me if I slip over the matter
of people’s motor. When hon, Shastri-
ji was the Minister of Railways, he
gave us Janta Trains which  were
nitiated in his time. I do hope and 1

can assure the House that as the
Commerce and Industry  Minister,
during his time, we will have the

people’s car; car of the people, manu-
factured by the people for the people
of this country,

Shri M. L. Dwivedi (Hamirpur):
We want industries for the people; a
car 15 not for the peeple....(Inter-
TUptions.)

Shri Narayanankutty Menon: By the
ume the car comes in the market, the
Finance Minister would have made it
cost Hs, 50,000. ... (Interruptions.)

Shri Manubhalt Shah; There has
more ur less been insistent  demand
irom the people. Every hon, Mem-
ber has been pressing that for the
lower middle income group we should
have a car within the price range of
Rs. 6,000, 6,500. ... (interruptionu.)

Mr. Deputy-Speaker: Rival claims
for the car immediately, now itwe(?

Shri Manubhai Shah: Just as we
have jante trains, we will have janta
cars at the carliest possible time. T
am not going nito the merits. We
shall try to give it the maximum con-
sideration.....

Shri D. C. Sharma (Gurdaspur):
what will be the price in the black
market !

Mr. Deputy-Speaker: That price
would not be told by the hon, Mis-
ter bul nv ine viher people. ... (Inier.
rupion. |
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Shri Manubhai Shah: Once there is
mass production of these cars, all the
worrics wnich are Tightly expressed
by taz hon. Members will vanish It
js tne seareny that has produced thoere
gund.vons, tnut nas upset owr peyel o-
lugy for e 1ast one or lwo years.
Unte these bamie things are produced,
it will give a growth to the motori-
cation and will benefit the rxisting
automobile industry ' by increasing the
demands and it will  stimulaie the
growth of motorisation. In this en-
deavour, we will try to take the help
of tpe private sector wherever it has
the capacity to produce the component
parts from the present installed copa-
caty. '

New, from the booklet circulated to
the hon, Members, they would be in
w» pesition to nolice the good projress
i1 the manufacture of industrial
machinery. I may summaries the
semtiton. The sugar machinery has
made the maximum progress. This
vear we are instaling lour complete
sugar piants each of wnich can erwih
1,000—1,200 tons of sugarcane per day,
The indigenous contcnt is 80—85 per
cent and only 10—15 per cent foreign,
We shall be able to deliver 8-p com-
plete sugar plants in the next year and
from 1962 onwards eery year 21
plants would be produced per year
during the Third Plan which would
rive us 105 units in Ave years of
which about 80—65 will be perhaps
Hoing to the new sugar factories and
40—45 for the replacement of the
existing or expansion of the existing
factories.

About cement machinery--vr: hope
with the three factories going up, in
1962, we shall be able to deliver six
complete cement plants per year from
1962 onwards, each with a capacity of
600 tons per day. Therefore, tuv
achieve the cement targets of 13--15
million tons in the Third Plan we
may not have to depend upon imported
machinery. Similar progress has been
made in the paper machinery. Ceortuin
attempts have been made and some
plants will be delivered but the pro-
gress is not as good as in the sugar
or cement machinery and ws do hope
that within the next one year. as
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cfforts are going on, we may be able
to have five 50-ton per day paper
plants per year for the establishment
of paper factories. I would here urge
the need which we are emphasising for
the small.scale paper units. It is our
hope, nuw tha! we have licensed three
manufacturers who will deliver to us
20 to 25 planls per year of 5 tons to
10 tons and below at a cost of about
Rs. 10 lakhs to Rs. 15 lakhs, we may

be able to establish in the remote
corners of the country, in order to
disperse the paper industry, about

200 to 250 small-seale plants in the
coming five years,

‘Shri Nagi Reddy: What about paper
from bagasse?

Shri Manubhal Shah: Paper is
already being produced from bagnsse
Shri Nagi Reddy is probably refer-
ring to newsprint. Newsprint is not
being produced from  bagasse. We
dnd it very difficult to produce.
Paper is already being produced from
bagasse in many factories. Most of
the new factocies are coming up only
based on bagasse.

On the textile machinery front we
cxpect the requircments to be of the
order of Rs. 30 crores per year. We
have now formed certain groups of
manufacturers which are in the stage
of formation. The present annual pro-
duction of textile machinery is about
Rts, 9 crores to Rs. 10 crores. They
will deliver to the country in the next
two to three years about Rs, 20 crores
worth of machinery per year.

I have already dealt with the matter
of machine tools. I will now come to
the 'ast point, and that is about the
small-scale indus‘ries,

An hon. Member: Last point from
hehimd
Shri Manubhai Shah: Sir, about

small-scale industries, which is dearest
to th.e heart of the Minister of Com-
merce and Industry and all of us, T
actnally swear hy the small-scale in-
dustries, because I do belicve that as
far ss employment problem in the
courtry is concerned and produc'ion
of consumer goods, it can be met
largely by the spread and acceleration



BBI1 Demands

[Shri Manubhai Shah)

of small-scale industries, including
khadi, handieraft, coir, silk, mechani-
sed small-scale ndustries, handloom
ete. All these industries have done
wel' in the Second Plan.

The allocation of the Third Plan
has been to the extent of Rs. 230
crores to Rs. 300 crores. But we do
hope that the vitality and the crying
need which these industries pick out
from every corner will make us revise
‘our thinking on this more and more
:and we will have a larger investment
in the Third Five Year Plan.

Sir, there has been a feeling that
in the Punjab, as the hon, Member
was saying, prototype factory is not
being given. T can assure him that
even in the French Prototype Centre a
portion of the instruments has already
‘been decided to be put at Ludhiana
‘because Ludhiana is the nerve-centrs
-of small industries in the Punjab. We
have also assured in the Small Indus-
tries Board that every Sta‘'e in this
-country will have one prototype cen-
‘tre, either of radio components or of
wanned fruits and vegetables or of
electrical instruments or of mechani-
cal and other instruments or like the
foundry and light engineering in
Howrah or the machine tools in 1he
West German Project in Okhla. With-
in the Third Five Year Plan period
‘we are endeavouring to provide cvery
State in the country with one major
prototype  cenire, and Punjab will
not miss the bus, it will perhaps be the
first to get it because it deserves it
most.

An hon,
Batala?

Member: What about

Shri Manubhai Shah: Places will be
determined in course of time by tech.
nicil experts.

Here I was trying to mention only
this, that there has been some refercn-
ce about curbs on consumption. res-
triction on consumption. For a coun-
try of such low consumption as Indis
and with such a vast population with
an absolutely low income of Rs 200
to Rs. 300 per year, when we think in
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realistic or practical terms, curbs on
consumption at the moment are not
very realistic of practicable. We will
have, therefore, to produce more and
more consumer goods to catch up with
the rate of growth in national incumne
particularly in the poorer sectors and
all that the Ministry of Commerce
and Industry cap appeal to the privale
industry in the large-scale, mediun-
scale and small-scale sectors and all
public industries is to produce more
and more consumer goods so that .he
demands could be stimulated, the
national income can be re-absorbed
through larger volume of wage goods
and which in turn will work as an an-
ti-inflationary measure for a fast deve.
lopment economy. Therefore, in that
particular matter the small-scale and
medium scale industries have to play
a major role.

In this vonnection, industrial estates
in one of our principal instraments of
propaganda. I am glad to inform the
House that for these estates Rs. 27
crores have been tentatively allotted
which may be sufficient for 300 major
industrial estates and abou: 200 rural
industrial estates. We have taken full
cognizance of the feelings in this
House that rural industrial estates
must become an important programme
for spreading industries in the villages
In the Second Plan we had only 20
of them; we have not yet completed
even those 20 estates. But in  the
third Plan we believe that we shall
establish 200 rural industrial estates
in different villages, the villages hav-
ing a population of less than  5,000.
We have defined a village in the Plan.
A village means an area with a popu-
lation of less than 5.000. Besides.
these 200 rural  industrial estates
in the third Plan, another 300 pther
industrial estates in city, urban, sem-
urban and other areas will be started,
as against about 100 industrial estates
in the second Plan.

Ta make our promises more perfect
sn that people may not dishelieve what
we are saving. in the next year also
we have included ten to 20 industrial
estates for the backward areas like
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Etah, Jhansi, ete. There are very
many backward areas, and I am mere-
|y mentioning some. There are back-
ward areas in Rajasthan, some back-
ward areas in Uttar Pradesh and West
Bengal and all parts of the country.
There are industrially backward areas
throughout the country.

Mr. Deputy-Speaker: Backward
does not mean those sitting behind !

Shri Manubhai Shah: An  Hon.
Member was perhaps pulling my coat
from behind and I thought 1 could
sutisty him by saying something!
{Luughter), The idea is this, I was
no. saying all this in a lighter vein.
I was saying that we feel very much
tanat the industrially backward places
must be looked after and must be
given a higher priority than other
areas. So, those areas will be pro-
perly looked into. We have not de-
cided any place so far. 10 to 20 in.
dustrial estates will be allocated for
the industrially backward areas in the
coming year, 1960-61, so that the pro-
gramme could be started and then en-
larged in the third Plan to cover 300
major industrial estates an? 200 rural
industrial estates.

I have taken too much time of the
House. I would not like to take any
more time. All I can say is this: that
all our policies ultimately depend upon
the foreign exchange resources and
tae manufactured articles, and even
though my friend Shri Bimal Ghose
put it slightly differently, the future
depends upon the exports and still
more exports of manufactured articles
over and above the iraditional exports
that are taking place. Therefore, the
industries will be well-advised in this
regard. As a friend of industry, I
would like to make an earnest appeal
to them as we have been making
appeals from various platforms, that
export is a8 must, and the take-off
stage in the economy will only come
provided our exports are increased, as
we have done last year thanks to the
efforts of all the officers and of my
colleague Shri Satish Chandra and
other friends. More and more export

T (Ai) LS9,
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is the only way to industrialise this
country because export and industry
both go together.

Mr. Deputy-Speaker: This discus-
sion will continue tomorrow.

Shri M. L. Dwivedi: One question
which is very important.

Mr. Deputy-Speaker: We are al-
ready ten minutes behind schedule.
Shri M. L. Dwivedl: Just half

minute, Sir . -

Mr. Deputy-Speaker: Then many
hon. Members who are standing may
like to put questions!
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Mr. Deputy-Speaker: This discus-
sion will continue tomorrow.

18.14 hrs.

*INDIAN INSTITUTE OF PUBLIC
ADMINISTRATION

Mr, Deputy-Speaker: We now take
up the half-hour discussicn. I may
just say for the information of hon.
Members that ten minutes would be
taken by the hon. Member who starts
the discuscion, ten minutes by the
hon. Minister and then the balance of
ten minutes may be utilised for ques-
tions, I have got notice [rom three
hon. Members who want to put ques-
tions. Now, Shri Tangamani is
absent. So, Shri Sampath may start
the discussion.

Shri Sampath (Nawakkal): Mr.
Deputy-Speaker, Sir, this discussion
arises out of the answers given on
the 20th February, 1860 to Starred
Question No. 646. I fully realise the
responsibility in raising such discus-
sions which pertain to a matter of an
institution.

First of all, I want to give out the
tigures of the sums allotted to the
lodian Institute of Public Administra-
tion by the Government of India. In
fact, it is the amount allotted that
has created an amount of interest and
curiosity in the mind of this House.
From 1954-55 to 1959-60, the total
amount sanctioned by the Govern-
ment of India as grants-in-aid
amounts to Rs, 5337 lakhs. This
answer was given on the morning of
29th February. The same evening,
the General Budget for 1960-61 was
presented in this House and we were
surprised to find that in addition to
the already allotted sum of Rs. 53.37
lakhs, another sum of Rs. 10.86 lakhs
15 to be given as grants-in-aid this
year to that Institute.

In addition to this, this institute is
receiving a very fabulous amount as
a grant from the Ford Foundation. In
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1ts Fifth annual report, we find some-
thing mentioned about this grant:

“Mention was made in the last
report of the two instaiments of
the Ford Foundation grant each of
166,666 dollars which had been
received. The third instalment is
awaited.”

Then there is a curious thing:
“The second instalment of the
Ford Foundation grant is kept
with our bankers in New York
and it is primarily meant for
financing the institute's activities
abroad.”

It is very extraordinary to have this
amount in @ New York bank and to
mncur expenditure whenever these
people go to America. I want to
know, what is the harm in getting the
necessary foreign exchange like any
other body or person through the
Reserve Bank, when needed after
submitting the types and items of
expenditure? But they seem to find
it very convenient and comfortable
1o have this amount in a New York
Hank. This is a very curious aspect.

Thus, they are getting really a very
large sum from two powerful organi-
sations, one from Government and
onother from the Ford Foundation. 1f
we look at the pattern of expenditure
sncurred by the Institute, it is really
rather more curious. In the Budget
ealimates for 1059-60 of the India.
Institute of Public Administration, we
find that for conferences abroad a sum
of Rs. 20,000 is allotted; for pay and
allowances Rs. 3,70,000; office expenses
Hs. 1,20,000. This is so far as the
Institute is concerned. The institute
includes the Indian School of Public
Administra‘ion also. Also the Budget
vilimates of the Indian School of
Fublic Administration: for 1959-60
indicate the pay of teaching staff
regular; as Rs. 79,200; pay for visiting
professors part-time as Rs. 10,000;
uffice staff as Rs. 23 500; and for office
expenditure Rs. 25,000.

*Half-an-hour discussion.





